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I.EGISLATIV E ASSEMBLY. 
PritJG,. 10th liMO., lQ31. 

The Assembly met in the Assembly CW&~ of the Council Houte •• 
Eleven of the Clock, Mr. President in the Chair . 

.QUESTIONS AND ANSWERS. 

GOnmno:RT SUPPO.,. 1'0. TIIII R17IUL I>nzr.onIDT hDDd'lOJr ow 
l>Jn.Ju. 

1923. -llr. B. Bajanm P&IIdJAD: Will Government be pi .... to 
..tate: 

(a) whether they are aware that there is a Rural DevelopmeJlt 
Federation at Sitaram Bazaar, Delhi, for the rural upUh of 
India; 

(b) if they have received any 00IJlq}~ prayiBg for Gov-
ermnent wpport; i,':: .; 

(0) if the all8wer to part8 (a) and (I.) is in the affirmative, what repl, 
the Government gave them; 

(d) if a reply has been given, whether Ooverament will be pleued 
to lay the same on the table; aDd 

(e) il no reply haa been givea, the reason why? 
!'be BOBCMII'&bIt IDaIa Baudv JIIaa Sir 1' ... ·t-.uaID: With your 

permission, Sir, ,1 will 8Il8wer questions 1028 and 1024 together. Govem-
ment have received & copy of the memorial addreased to His· Excellency 
the Viceroy by the Rural Development FederatiOll OD the 25th: February. 
1981. No action has been taken on it as it would obviously be premature 
t.o cODsider the question of according the Federation any reoognitiOll by 
-Government until it has satisfied the Local Administration of its represen:-
tative character, its BtatuB and its ability to carry out the ambitious pr0-
gramme outlined in its memorial. 

In reply to parts (d) and (6) of question 1024, I would \X>int out to the 
Honourable Member that the promotion of rural uplift work is primarily the 
responsibiLity of Local Government, and Administrations. The ~ct!on 
~they have taken on the recommendations made by the Royal CommISSIon 
'on Agriculture on this subject has been stated in the Report on the pro-
gress made in giving effect to the Committsion', recommendations gener· 
ally, II. copy of ""Weh is available in the Library of the House. 

·GoVBBWKBWT SUPPORT J'OR TRJI RUllAL DBvm.OPJl1lJl"l' FlmWU'l'lON OW 
DELHI. 

tl024. -Mr. •. Bajanm Paadlall: Will Government be pleased to 
.. tate: 

(a) if it is a faot that the Rural Development Federation at Sitaram 
Bazaar, Delhi, submitted a memorial to His Excellency the 
Viceroy on the ~5th February, 1931; 

tFor anewer h) (,bl. qa_UOD, '" &IDWV to qUeltIOil No. 1011. 
( 2319 ) A 
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(b) if the &DeW .. to part (a) be in the aftirmative. whether Govern-
ment approved their plan of action; . 

(e) what support Govermnent propo~ to give to that movement; 
(d) whether Government are goUm to take into consideration the 

rural uplift work; and 
(e) what line of action they propose to take and ,,·hen? 

:a.GULATION OJ' TO PJwm OJ' FABII PBoDU0T8. 

1026. ·Kr. B. Balaram P&DCllaD: (a) Are Government aware that there 
is fluctuation in the markets for aU the home·fann produots? 

(b) Do Government propose to regulate tho prioe? 

'ft. BoDoarable Jtb&D Baha4ur JIiaII. SIr l'ul·I.B:uab1: (a) Yes. 
(b) No. Prioe fixing operations in other QOuntries have oompletely failed 

to achieve t~e.ir object and have only accentuated the present depre8l!liori in 
tile pr.ieea of agricultural commodities. 

AnoDl'l'KD'l'B Of 'I'D CBn-aAL PuBLIC WOU8 DBP~ln', DBLBI. 
1026. ..., Gb1IdIruJ _vhammld ~ Dua: (a) Will Government 

be pleaaed to state the number of Muslims and Clnillti8D8 fixed apiDd 
the posts of M uaistants in the Central Public Worb Department, Delhi 'I 

(b) What steps are being taken to .tisfy adequately the c1aima of 
JaiDorily cc:-mmunitiea? 

(e) Is it a fact that certain routine clerka have been treated as aaaist-
ante. 8UCh a8 Me88I'I. Tej Xisha. Sabab Dial. etc.. whereas thoee actual-
.1, performing the dutiee of aasilt&Dte 101' a num~ 01 yeua haWi been 
ipored? 

(4) Will GoWJrnmeat be pIeued to .te the educational qualmcatioaa 
of ~e lOVeD 8uperinteodente and M _stant.? 

... 1. £. 1bIJII4J: (4) Of UJe total Dumber of 156 .... tante'in the 0eD-
t.ral Publio Worb Depart.meDt. 10 are ¥u.lima and Olle an Indian em. 
tiao. 

(b) III meking new appointments. due oonaicleraUoa i. .ven to the ad. 
~te lepra! .... tieD of minority oommUDiu.. 

(0) The auittants mentioned have been claued as auoli by virtue of 
length of service. and rate of pay wGob they have earned by gradual prom~ 
tion. The cases of those who are actually performing the dutiea of anid-
ants have Dot been ignored. They too will riee to the lUIle ltatua if azul 
when they have put in the 88IDe length of approved I8l'Vice. 

(d) Goftrmnent do not consider that any useful purpose would be servecI 
by aupplying the information _eel for. 

PA.Y OY omrrj,Jlr CLlmu D 'Dm Cu'l"lU.L PvBuo WOUS DU.uTIIDT, 
Dnm. 

1027. "'JI 0IIa1ldll1llJ _.UPmad bmatl JDwa: (a) Will Governmen' 
'be pleased to state the reasons for differentiation in fixing the pay of 
M~. Harhan. Lal and Jang Bahadur (both being graduates) in the 
CenVal Pubtia Worb Department? 
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(b) Is it a fact that certain under-graduates (Hindus) having no-
previous experience were appointed in the Central Public Worb Depart.. 
ment, Delhi, on Rs. 72 p.m., while certo.:n Muslim graduates were appointed 
on Rs. 60 p.m.? If so, will they please state the reasons? 

Mr. I. A. Shfllldy: (a) The reason is that the person first named WIlS 
appointed to a purely temporary vacancy of a special nature, while the 
second man was appointed to the regular clerical establishment on the 
ordinary minimum rate of pay. 

(b) Yes, but Muslims also have been appointed on the higher rate of 
pay. 

CONTRACTS FOR WOllX IN CONNBCTION WITH THE INAU'G'UBATION OF 
NEW DELHI. 

1028. -Ball Ohaudhury Jlnhammld. IamaD Dan: Will Government 

;,r 

please 88y whether it is a. fact that: . 
(i) no contract W8f1 given to any Muslim contractor in connection 

with the formal ipauguration of New Delhi; 
(ii) that S. Bahadur Singh, Sub-Divisional Officer in charge-. had 

recommended his own men for giving contracts in connection 
with the inauguration work; if so, what are the reasons? 

1Ir. I. A. ShDUd,.: (i) The answer ie in the negative. 
(ii) S. Bahadur Singh had nothing to do with the giving of the eon-

tracts. Tenders were called for and received by the Officer on SpecP! Duty 
and disposed of by the Superintending Engineer. 

RlIL.lTIVJ:8 OJ' GO"f'ZJl.N1(DT BaVANTS INVOLVED IN .I. BOMB C.l.8 •• 

1029. -Ball Ohaudh1U)' Jlnhammld. IamaD Dan: Will Government 
.please say whether it is a fact that ~e nearest relatives of certain sub-
ordinates were involved in the New Delhi Bomb Case? If so, what; eteps 
have been taken to warn suoh Government se"ants? 

fte Honourable Sir lam. Olefar: I am ascertaining the facts and wiU 
let the Honourable Member know the results in due course. 

CO~DITIONS 01' TRANSFER 0'1' GOVBRNIIENT EJrfPLOYEES nOli 'lB. PtrBUO' 
WOllXS DEPARTJlENT TO THE NEW DELHI Mt1NICIPAL COIIIII'ITEE. : 

1030. -Jlr. If. B. Anklesarta: (4) Is it a fact that sOme of the local 
activities of the Publio Works Department relating to electricity, roads 
conse"ancy and health are being transferred and placed under the control 
of the New Delhi Municipal Committee? If so, from wbat date? 

(b) Will Government be pleased to state how it is going to deal with 
tlie present Government employees of these Departments under traDsfer 
to the New Delhi Munioipal Committee? 

(0) Wtll their services be placed at the disposal of the Munioipal Com-
mittee on foreign service conditions or will their services be dispensed with 
by Government and then be placed at the disposal of the Municipal Com-
mittee forre-employment? 

(4) Axe there any safeguards provided by the local Government at 
Delhi for the stability of the Munioipal servioes in Delhi on the lines of 
those fOf Go:vernment servants? 
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fte B0D01I1'abie DaD Baba4l11 JIIIa Sir baI,"BUIIlD: (a) Govem· 
ment decided to transfer certain services from the control of the Publio 
Works Department t.o the New Delhi Municipal Committee on the aervieea 
of a whole·time Preaident of the Committee being available. 

(b) and (r). The matter ia at preaent UDder consideration. 
(d) 'nle Local Administration of Delhi haa framed nlles under aeotiOD 

240 (n) of the Punjab Municipal Act, 1911, regarding the diami888l of 
municipal employees and other mattera. A eopy of theae has been placed 
in the LIbrary of the Houae. 

DDoIn.urUY ACTIo. AQAmST CBB'l'Am EMPLoYKU OF 'I'D N.w Dam 
Mtnmm'.&Llft' . 

1031. eJlr ••••• h"",: (a) una f. tbat the New Delhi 
Municipal Committee lately considered a. OM 01 its meeti..... with .., • 
..nee to secaion 45 of the Punjab Municipal Ad, oertain caaea of munici-
pal permanent employees, with a view to removing them hom lUbatan· 
tjve appointments without any charge or findiDg but merely 011. the repc:ri 
of the 8ecrebry? .. 

(b) 1180, are Government aware that this move 00 the part of ~ Com· 
mittee or its Secretary haa cauaed diuatiafactioD in the eemoee of f he 
Municipality and p8Dio amoag tlloae Govemmeat ~. whole aer-
mea 1Ulder the new acheme are going to be trauferred to the New Delhi 
Municipal CommiUee? 

(e) If the reply to put (b> above ia in the aftinDatoift, will 00 ..... 
ment be pleased to state wbat steps tbe local Government, Delhi, pll7pOll8 
to take to remove such diaaatiafactioa. aad miaappreb8D8ioDa OD the pan 
of the Municipal Benants aa well 88 on the part of those who will, under 
ille Dew seheroe, be transferred to the Municipality? 

-na. JIoIIouabIe Dua ..... ar .... 81r JIul-l-Buabl: (4) Govera. 
ment understand that. the cue of oerta.iD ~ployeea ia under the COIlSidera-
lion of the New Delhi Municipal Committee. The appointment, di.achal'ge 
and diamiaaal of ofBcel'B aIld Be"ants in the employment of the New Delhi 
Municipal Committee are governed by sections 88 to 46 of the Punjab 
Municipal Act, 1911. which applies to Delhi. Government ha"e DO doubt 
that ally action taken by the New Delhi Municipal Committee will be ill 
aeeordanee with the preteribed prooedure. 

(b) and (~. Do DOt ...... 

'TnIrmA'l'JOB O. SB'fJICD or ExPLoua OF TIm BoJmA Y, E...oDA .urn 
CDTB.AL IBDU R.uLWAY. 

1082 . ..,. ""emmld .&IIIar All: (ca) Will Gover'D!ll8M pleue iDqu. 
. aud state whether it ill 'a fact that olause 2 of the I8rvioe asreement of 

a Bombay, Baroda aud Cenwl India Ballway employee ill the tramo 
departmen* laye dowD that an employee'. Berne. may be termiDaMd 
'witbou* notice OD payment of GDe month'l salary? 

(b) Will aovemmf'nt pJease place on tbe table of the HOlM a lid of 
the Bombay. Bamda aDd CenttaJ IDdia Railway employees whose aenioea 
Wer6 terminated under clause 2 of the agreement referred to in oart Cd) 
'1"01Il January, 1929 to June, 1980. stating ill eaeh eaee (i) the Dame .. 
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rsUdres8 of the employee, (ii) the designation and grade of pay of the f:m-
ployee, (iii) the dat.e of termination of service, (iv) the total length of 
service, (v) the designation of the officer who ordered the termination of 
service, (vi) the reason for the termination of service, and (vii) whether tho 
reason for the termination of service was or was not communicated ~ the 
employee? 

(c) Is it a fact that the Bombay, Baroda and Central India Railway 
authorities have, in most cases, utilised the clause referred to in va~ (a) 
in terminating the services of employees who have put in many years' 
services? 

(d) Is it a fact tha.t in case& of tennination of services under the claUM i' 
under reference the Bombay, Baroda and Central India Railway atitbo.. 
rities have not communicated to the employees concerned the .pecifio 
,e/1l0n.? 

(6) Is. it a fact that whenever any employee has requested the said naa-
way autbprities to inform him of the reason or cause of the termiDatiOll 
of the service under clause 2 of the service agreement. the Il6id Railway 
authorities have done nothing more than to repeat the said clause? If BO. 
are Government aware that the said clause lays down powenJ of termina-
t:on of services while the railway authorities have used it as a Te •• on 
for the termination of services? 

(f) Are Government prepared to instruct the said Railway Administra-
tion to reinstate those employees whose servioeil have been terminated 
without assigning specific reasons for the termination of their services in 
the orders terminating their services? 

1Ir • .6. • .6.. L .• II'IOM: (a) Government have not with them a copy of 
the service agreement of the Bombay. Baroda and Central India Rs.ilway 
employees in the Traffic Department, but th& conditionthBt an employee's 
services may be terminated without notice on payment of ooe month's salary 
i& common to the servioe agreements of subordinate railway employees. 

(b) Government regret that they are not prepared to call for this infQI"" 
mation. 

M Government have no information, but I am bt;ngiDg this question 
to the notice of the Agent. .. . 

(d) and (e). Government have no information, but the serviee agreement 
of railway employees gives the administration the power to terminate the 
services of an employee with a month'8 notjce or a month'8 pay in lieu 
without a8signing specific reasons. 

(J) No. 
Dr. ZiaudcUn Abmad: Are the conditions of service on the Bombay .. 

Baroda and Central India Railway the 88me as on other lines? 
Xl. A • .6.. L. PanoDI: Generally speakling, I think that is 80 • 

.ApPOIN~NT OJ' OERTAIN ASSISTANT STATION MASTEllB ON THE BOMBAY .. 
BABODA AND CENTlUL INDIA run,WAY • 

. 1088. ·Xr. JiahemmadAllaar .All: (a) Will Government please inquire 
and state whether it is a fact that in December, 1927, and May, 1928, 
Mr. R. D. Singh, a very junior ungraded .A,ssistant Station Master, and 
Mr. Moolohand, a junior ticket oollector, were respectively ordered to be 
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appointed to the Aasiatant Station MaRter'. po&t8 in the superior grade, b, 
the Traffic Superiutendent, Bombay, Borada and Central India Railway, 
Aja:uer, overlooking the rights of the ungraded, A grade, and B f,a'ade 
AS8istant Station Masters? If so, will Government please inquire and com· 
municate to the House the rules under which the Railway Adm.inistratiOll 
appointed the said ticke~ collector and junior ungraded Station Master to 
the superior gracle? 

(b) 18 it a fact that in aeeordanoe with the inter-branch change 
I'8fbictiona a ticket collector is not eligible for an Assistant Station Muter'. 
poet? If 80, why waa the ticket collector referred to in pan (0) appoint-
ed ~ the Auistant Sbtioo Muter 'a poet 'I 

(<') Is it a fact that four Allaistant Station Muten of Ajmer aubmitted 
• join~ representation to the Traflio SUperi.nt.eudent. Ajmer. through the 
proper channt t. relDODBtratiDg apinat their auperaeaaion by the junior un-
p-aded ABaistant. Station M.... and the ticket eoDeetGr referred to in 
part (oi 1 n eo. what .teps did the railway authorities take OIl the reo 
preaeatatioa , 

<tl, Is it a fact that the Trame 8uperintendem, Ajmer. oalIed Babu 
Munahi Ram. relieving Aaeiatant Station Muter, Ajtner, for an interview 
em the 25th August. 1_, to uplaiD hie poei~ recardiDs the .-pcmai. 
bility for ~ repreaenWioo ,.~ferred to in part (0) and tranIferred him to 
the Delhi Diltrict.? 

(e) Are Government aware that there was no cause for Babu .lIlunahi 
Ram's transfer from Ajmer in the Bandikui Distaiot to Hinar in the 
Delhi DiBtriot ordered on the 98th August. 1928, except that itl waa to put 
him to Uacouvenience by way of punishment for the rep1'88eDtation reierred 
to in put (e)? If eo, wilJ Government pleaae state the circumstances UDder 
which the Railway Admin.i8tnt.iOD waa juatiDed in pUDishins him for re-
pnwentation of his rishta to his superior officers Ulrough the proper 
ehannel'l 

(f) I. i~ • fac~ thai aubaequent to the representation referred to in pari 
(c) the ordert for the appointment of the ticket collector referred to in pan 
(II) to superior grade A..u.tan~ Station Muterabip bad to be canoe1led'l 

:.r. A ... L. PuaII: The queetioa J'81atea to eerv'" of the Bombay, 
Baroda and Central India Railwey Company and Governmen' 81'8 DOt m. 
poaaeuion of the information asked for. I will have a copy of it sent; to the 
Agent of the Bombay, Baroda and Central India Railway, who will, Xlo 
doubt, take any action th~ may be required. 

lfAJIJII, P.AY, .-ro., o:r CDT.u:N CLEBx8 O:R TIm BoIDJAY. B.&JWDA .AJfD 
CnTB&L IlrDU IUJI.,W.AY. 

10M .• Xr. KDbammld A4Ir 0: Will OovemmeDt please inquire and 
place on the table of the House a atatement ahowing (i) the name of each 
elerk in the S. T. section of the Loco. Head OfBce. Bomb.,., Baroda II1ld 
Central India Railway at Ajmer, (ii) tho qualificationa of each olerk, (iii) 
the date of appomtment with hi. ttarting p*,., (tv) the praHDt pay draWD 
by bim, (v) bit grade and (vi) hie annual inCll'ellMlDt'l . 
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Mr . .A. • .A.. L. PaI'IIODI: W~th your permission. Sir. I will reply to ques-
tioDS Nos. 1084 and 1085 together. The clerks .referred to are servants of 
the Bombay, Baroda and Central India Railway Company and Govern-
ment are not prepared to make the enquiry suggested. I will, however, 
have copies of the Honourable Member's questions sent to the Agent. of the 
Railway. I. 

ALLEGBD PBBJ'BBBNTUL TB.E.A.TJmNT OJ' CEBT.AlN Cl.BJms Df TIm Loco. IItiD 
Oll'nCB, BoJtmAY, BAB.ODA ABD CDTB.AL IJiDIA. RAILWAY. 

t1085 .• JIr. KubammlCJ Aabar All: (eI) Will Government please inquire 
and state if it is a fact that the relations of Mr. Mahesh Dasa, Head olerk 
in S. T. section of the Loco. Head Office, Bombay, Baroda and Central 
India Railway at Ajmer. serving in the said Loco. Department as clerka' 
have been given preference to other persons, in reg8l'd to their appointment, 
DIary and increment? If 80, why? 

(b) Will Government please inquire and state if it is a fact that the 
relations of Mr. Bankey Behan Lall, the chief clerk of the Loco. Head 
()ffioe, Bombay. Baroda and Central India Railway at Ajmer, aerving ill 
the said Loco. Department as clerks, have been given preference to other 
persons in regard to their appointment. salary and increment? If so, why? 

ApPOINTMBNTS IN Tn CARBIAGB AND WAGON DBPARTKENT oW' TJDI 
BOKBAY, BAB.ODA AND C:BNTB.AJ. lJiDIA. RAILWAY AT A..nI:BB. 

1086 .• Jlr. Kab·mmlCJ A.Ihar .A.l1: (fa) Will Government please inquire 
and state if it is a fact that in the Carriage and Wagon Departments of 
~e Bombay, Baroda and Central India Railway at Ajmer, the relations 
()f the deceased servants of the said Railway Department haTe been con-
tinuously refused jobs there, while ou~en have been freely allowed to 
get chances of being appointed? 

(b) Are Government aware that it is a rule that preferences in appoint-
ments should be given to the qualified relatives of the deceased servants 
of the Bombay, Baroda and Central India Railway as against outsiders? 
If so, is this rule followed there or not? If not, why not? 

(e) Is it a fact that in the Bombay, Baroda and Central India Railway: 
Carriage-shop locateli at Ajmer, fitters and carpenters are given chances 
to act as permanent clerks in the said Department while the .quali1led 
heirs of the deceased servants of the said Railway are met with fiat refusal 

. to . get any chance? If 80, why? . 
lIr. A. A. L. P&r80D8: Government have no information. but I will send 

a copy of the Honourable Member's question to the Agent of· the Bombay, 
Baroda and Central India Railway for any action that he may conaider to 
be necessary. 

FrrTEBS AND CARPENTERS nOMOTED TO CLBBXSBIPS ON '1'HE BOMBAY, BA.B.ODA 
AND CENTB.A.L IiNDIA. RAn.WAY AT AJMER. 

1037. "'Kr. Muhammad AJ:har All:'Will Government please inquire and 
place on the table of the House the list of fitte~ and carpenters promoted 
to clerkship. during 1929 and 1980 in the Bombay, Baroda and Central 
India Railway Carriage-shop located at Ajmer with their. names, education 
and qualifications separately? 

----~--~--------~--------~-----+ ~~or aD.war to thia qlleatioD, lie .Iwer to quutiOD No. 1034. 



2326 1.IIllItUl'IV& .\8 ........ Y. [20TH MD. 193t. 

JIr. A. A. L. !lancmI: Go"Vcrnment are not prepeHd to make any en. 
quiry, but I will ha"Ve I ciopy of the Honourable Member'l questiOD MD' 
to the Agent of the Bombay, Baroda Ind Central India Railway. 

ltl1:nImu ow W OBDID AltD Mt18'I'BB Cl.zBxs, :nc., AT TD CA:aauOI: AliI)' 
Looo SHOPS AT A.JJ(D.' 

1088 .••• IIPammacl Aabar AU: (0) Will Go"Vernment please inquire 
and state (i) the total number of worJanen employed at present in eacb 
of tbe· Carriage and Loco. Shopa, Bombay, Baroda and Central India 
Bailway located at Ajmer and (ii)t.be number of ticket issuers, mUlter 
clerka, and tinle sheet checkers in eaeh abop referred to abo"Ve '} 

(b) la U a fact that the total number of ticket issuers. muetel' clerb 
and time sheet checkers in tbe said carriage abop is far greater ~an thal 
o( the Looo. sbop referred to above? If 80, why? 

Irr. A. A. L. PUIODI: I b,,"Ve called for the infonnatioD aod will com ... 
mUDicate with tbe Honourable Member on its receipt. 

PAY 0-' CLBaB AT TD RAILWAY CAUIA.QI: SHOPS AT AIKBa. 

1089. 1k •• pltaa ...... MUr ..... ! WUI Gowmmen' pleueiaquire and 
state if it asa fact that the present Chief Clerk of the Carriage Shop. Bombay, 
Baroda and Central India Railway, located at Ajmer hoa reduced jhe grade 
of shop "lero from 1\s. 80 to lls. 'm? If BO, was any pre-rioua ootioe 
eanoeJling ~e said grade given to the o]era conoerned? If not, why DOU 

•• A. ... L. PaJ_: Government have no information; the matter 
is within the discretion of.the Agent of the Company to wbOie notiee I am 
briagiDg it. 

DmcJrAlIOB ow AGO N«»B-BADeBA, A ZJLlDAB m mE lRmoATlOlf 
DnAJmLDr, NOItTB-WB8T ho.'I'ID PaoVJl(CB. 

1040. -Dul BaJaadar Ball WaJlla1lddlll: (4) Will Government be 
pleued to .tate if it is • hot thet: 

(i) Government of India, Home Department, BeIolutioIl No. 8'7. 
1889 to ]4Ot, dated the 29tb luly 18'19, requires t_ Bead. 
of Department. to frame proper cbarge ahem and obtalD de-
fence of the oftleial accused of in8fBcieney aacl other charpI; 
and 

(ii) similar OTdera are embodied in Government Se"ant'a Conduot 
B~1 I 

(lI) If the reply to the above queM ion be in the afftlmative, is it a fad 
that,.in reply to question No. 000 uked on the 1nt.h February, 1929, by 
Mr. Muhammad hmail Khu (nganli_ the removal. witboutenq.uiry, 
from tDe service of one Aflha Noor-Bad9h ... a Zi1adar in the Jf'I'l,Atioa 
Departlnent in the North·West Frontier Pro"Vince), Sir B. N. Mitra 
informed the HOUle that the cha~e .heet proceeding w.. unaeoeM&l'J. 
becauae them wei a lerp Dumber of unfa.ourab1e reporte 011 hit work t 
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(c) If the reply to part (b) above be in the wffirmative, is it a fact that. 
in dilposing of the memorial submitted by the above-mentioned Ziladar, 
the Department of Industries and Labour informed the Local Adminis-
tration of the North-West Frontier Province that the proeedure laid down 
in the Resolution mentioned in part ~), item (I), above was not followed 
in the Ziladll1"s case, and it should invariably be observed in future? 

(d) H20, will Government be pleB8ed to state how they reconcile the 
rulings mentioned in parts (a) and (b) above, and whether they propose 
to reconsider the memorial, in which charge sheet proceooiDg was not a' 
all adopted? 

Ill. J. A. ShIlUdy: (a) (i). Yea. 
(ii) No. 
(II) Yes. 
(r) Government do not propose to disclose the nature oj the communi-

cations that took place between them and the Local Administration. 
(d) 'I'he finlt part does not ari&e. As regards the second part, Govern-

ment do not propose to reconsider their orders. 

ADJllNI8TRATION OF Rm.rOIOUS SIIRIdS IN THE PESHAWAR DISTBlCT. 

10'1. .JthaD' Bahadur BaSI WajDludcUD: (a) Are Govemmeld aware 
that: 

(i) UDder the orders of the Honourable the ChIef Commissioner. 
North·West Frontier Province. thE' poe8ession of the lands 
belonging to the shrine of Mian Umar Sahib, situa.ted in the 
Chamkani village in Peshawar District, was given last year to 
the Awqaf Committee of Peshawar recognised by Governmen~ 
and registered in 1925; 

(ii) against the wishes of the office-bearing members and the people 

• of t,he country, 1\ separate (,,ommittee has lately been formed· 
at Peshawar to deal with the alairs of the estate of the 
shrine!'! under the Presidentship of the Deputy Commissioner, 
Peshawar, guided by nn Indian Assist,ant Comruisyic.ner 
who al!sumed the office of the Vice-President of ~e separate· 
committee; and 

(iii) 8S a result of Government interference in the affairs of the 
Awqaf Committee there is a general impression prevailing in 
the country that Government intend to take possession of all 
chRritable endowment properties in the Province? 

(b) 1£ the replies to part (a), items (i) nnd (ii) above be in the a.ffirmative, 
do Government propose to inquire: 

(i) in what special interest of Government omeara of Government 
mentioned above have been permitted to interfere in their 
official capacity, in the Ulternal aftaira of the· Society; and 

(ll) why they should not be prevented from having anything to do 
wUh it in future? 

Kr. 1. G. 4ch8lO1l: The Local Administration has been addressed and 
as soon &8 a reply iFl received the information will be supplied to the HOIl-
oU1'abl~ Member. . 
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API'OnrrJIDT OJ' HI1SLDI8 AS CIvIL ASSISTANT SUMBO •• Dr TO NO&'1"8' 
WJII1' Faolft'l' •• PaOVINO •• 

100.·.nu JJaUd1Il BaJi W.JllaIlddfll: (II) 18 it • fact that in £he 
North-West Frontier P!o"woe the Civil .A.uiatan6 8urpon. are u 
followa: r- · . • 1 

• ... .. OivilSarpoG . 1 ..... • • • FNDtierJllM1im1 • . , 
DGD-J' ..... MaaUm. • • 

• ..... 10 ... • J 
....... 1DdiIa I 

ToW . JS 

(b) It it a fact that about eight quali6ecl Il. B. B. S .• WoaPtc to 
tile North-Wea\ PIoD_ PIovbloe and to the majcdJ ocam...., .. 
aeniDg -'...- in the PIcmDoe .. Bub·A_stant 8argedD1? . 

(c) If the repliee to the above questions be ill the affirmative, do Govern .. 
Olenil propoee to ooasider the claime of the latter to ~ IIIld haft 
-their Dumber inorened in the cadre wbeD .aoanoiel in the appni,t;rnep 
.of 4 __ D~ 8urpoaa oaour in future? . 

fte IIoDourabII DaD Butd1ll1rJaD SIr hIl-I-KuaID: (4) Yea. uoep' 
;that the number of frontier and non· frontier Muslim. is six and one, 
relJj>ectively. 

(b) Yea. • (c) Yes, with due regard to considern~iOD& of seniority and efliciency aDd 
the claims of members of other communit.iea. 

CLBu:a, Poe.,...., lr1'O., maLODD AT TJIB GDD.I.L Po8'l' <Rnoz, 
P_IUW.A.B CAlf'tOlfJOnn. 

1063 . .zbaD BIU411t BaJl ........ In: (4) With reference to the 
.reply given by Govel'lllDeDt to Qu.ation, No. 169 .aked by Mr. 8. C. 
ltfitra on the 29th January, 1981, will Oo.ermnent be pleued to .tate: 

(i) the total strength of clerical establishment, postmen and 
packen serving at present in the General Post office in 
Peahawar CantonJDellt; and ' 

(ii) the Dumbet of Muslims belonging to the Peshawar Revenue 
Diviaica amaag them? 

(.) Will Go.ernmen~ be pleued to' state -why penOn_, - who do not 
'belong to the Revenue Division, were employed against the order of the 
,Director General of Post offices in India? 

IIr. B. A. ..... : Enquiry iJ being made aDd the information will tie 
furnished to the Honourable Member when received. 
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ALLlDom> RUNNING 01' A PJuvATE PRESS AT SIMLA BY TlIlB lIEAn Cr..lm.x, 
GOVBB.nIENT Oll' bDU PuSS, ALIGABB. 

J044 •• ». Muhammad awar-uJ-Amn: (a) Will Go'fernment be 
pJftlUled to state whether Government Servants· Conduct Rules prohibit • 
Government Servant from engaging in private trade or business without the 
1!1lDction of Government? 

(b) Is it a fact that Mr. Ram Sarup, the late Stationery Keeper of the 
-Government of India Press, Simla, and the present Head Clerk of t.he 
Government of India Press, Aligarh, owns and runs a private press at 
Simla known as the Victoria Printing Press without the sanction of G<n:- . 
-emment? 

(0) Is it a fact that Mr. Ram Sarup has, from time to time, pur-
eha8ed from the Government of India Press, Simla, printing materials for 
use in his own presa? 

(d) Is it a fact that Mr. Ram S8l'Up made the employees of the GoT-
ernment of India Press, Simla, work in the Victoria Preas after ofIice 
hours? 

(e) If the replies to the above are in the affirmative, will Govermnen~ 
please state what action they propose to take against Mr. Ram Sarup for 
broach of the Government Servants' Conduct Rules? 

Mr. 1. A. 8hDlld,: (a) Yea . 
. (b) to (6). Government have no information, but they are asking the 

Controller of Printing and Stationery to enq~ into the allegations OOD.-
tained in parts (b) to (d) of the question. 

lIIs-STATBJIJDNT OF FAO'l'B BY CANDIDATBS POB PuBLIO SBBVIOB CoJOml8lOlf 
EXAlIIIIliATIONS. 

1045. *Kr. Muhammad Anwar-uJ-Aalm: (a) Is it a faotthat in apply-
ing for admission to the examination of the Public Service Commission • 
mis-statement of facts entails dismissal from service? 

(b) Is it a fact that Messrs. Afzal HUBsain and Lachman Singh, late 
·derks in the M. O. S. Branch, were forced to resigp. their appointm811ts 
or were dismissed from the service because t.hey had mis-stated their edu-
cational qualifications in applying for admission to the examination of tDe 
Public Service Commission held in 1929? 

(0) Is it a fact that Mr. AmElr Nnth Dhown, clerk in the Adjutant Gen-
~ral' s Branch: 

(i) secnred admission to the Public Service Commission examina-
t!on held in 1929 by mis-stating his educational qualifica-
tions, 

(ii) passed the examination, and 
(iii) now holds a permanent appointment in the Adjutant-General'. 

Branch? 

If· '10, wi~ Government please say why Mr. Amar Nath'Dh6wn has been. 
treated dlfferently from Messrs. Ll\chman Singh and Afzal Hussain? 



LB01SUTIVlC ASSUlBLr • [20TH MAR. It:'Sl. 

. Ill. G •. K. Y01IDI: (0) Candidat.eli/ for the examiDation are required to 
SJgn a oertIficate to the effect that the statement. made in the applioatioD 
fonn are true to the best of their knowledge and belief. If false statements 
are made by them, OUldida.tes who have been appomteci would be liable to 
departmental . action and to dismissal if the 08enoe Wall coaaidered to be· 
wffieiently grave.. 

(b) Both clerks were holding temporary appointment,s in t,he Muter 
General of the Ordnance Branch. As BOOn a& it became known that they 
had made a false statement about their educational qualifications, one of 
them absented himself from office and tendered his resignation, aDd the 
&e!'Vices of the other were dispensed with. 

(e) The case N'ferrcd t.o by tho Honourable Member is" being inveatlgatei. 

OITlCBBS O. Si'JlCUL DU1Y or TJI& &n.W":Y BQl8D!& C.neE. 

1046. -Dr. at......... Ahmad: Will Oovemmen~ be pleased to sive • 
'i1.ateDlent of o8icen OIl Special Outy in eeob Department inaluding thoee 
connected with 'the Railway Board? Will am·ornment be pleaaed to 
mention the purpoee for which they are appoin1.ed? What ere their .lari .. 
aadwbat is the probable period of iiheir appoiatment 7 What authority 
or authorities ~oned auch appointments 'I In cue u.. OfIloer on 
Special Duty was already a Government lJ8I'9aDt., wh.,,,.. the ula.ry 
of his p8l'J1l81lent appointment? 

fte BoaoarabIe Sir .Jam .. Orerar: A statement giving the infonnatlOB 
aeked for in respect of the Departments of the GoVerntDeot of India includ-
iag the nanway Board, is being prepared and will be sent to ~ Honour-
able Member sbortly. 

AJo!ou ...... i 0 .. A1f 11Q)UJr 8""",A_ ro TIm MDT ow 'I'BJI E.t.ft IlfDJAIt 
IUlLWAT. 

10.7. -Dr. BleaM ... Abm": 1& it a fact that the ApDt of the Eat. 
IDdian Railway dealiaed to have an Indian Secretary? Will Govemmeat 
be pleaeed to lay the ClGleIpoDdeDce on the table? Did the Member in 
charge of ettablumeat write a DOte of di8860t? 

JIr. A • .I.. L. Pu_: The aDMl"eT to the ftnt part of the queetiOll ia ID 
the negative, the other parte therefore ao not arise. 

Dr. ZlHcWn Ahmld: Am I to uncleretand that the Agent did noti refuM 
to ~ an Indian .. Secretary? 

JIr. A. A. L. PanoDa: Yes, Sir; that is whal I said. 

TB.AlfsnB OW' RAILWAY OJlWI:U. 

UK8. -Dr. ZlaaddlD Ahmad: (0) How many officers of the Eaat Indian 
Railway drawing a salary of Rs. 1,tKM) or more' 1IVeI'e traDlferred to othv 
Sh.te Bailway. since April 1926 'I How mey of them .are still in ..moe 'I 

(b) How many officers drawing a saJary of Ra. I,MO or mO,re were 
tra~ from otber Bai1"a~. 110 the E.W ludiaD '1WI".y "uDDr tJaa' 
period? 



QU&8TlONB AND ANSWBRS. 

:IIr. A. A. L. P&rIODI: (a) Five; of these four are still in service. 
o(b) Eight; of these one is on loo.ve preparatory to retirement. 

DAOOITIBS IX CLBBJ[8' QuABTEBS IN NBW DELm. 
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1()4.9. -Ill. B. E. SIlanmuJdwD. ObI",: (a) Is it a fact that a dacoity 
has been committed on the 9th March, 1931, in the house of a Government 
.of India servant residing in Edward's Square, New De1bi? 

(b) Is it a fact that the dacoits were armed with pistols and small 
"fire-arms? 

(e) Is it a fact that a similar dacoity took place a few weeki befca 
in an unorthodox quarter in Market Road, New Delhi? 

(d) If 80, will Government be pleased to state the steps they haTe 
taken to prevent such occurrences from time to time in the Gcwernment 
of India headquarters? 

(e) Are Government aware that these armed dncoit.iea in the residencee 
,of Indian clerks are committed owing to the abseooe of amaIl ru.&rmI 
in their houses? 

<n Is it a fact that licences for small arms are refused even to Gov-
-ernment serva.nts paying income-tax? If BO, do Government propose to 
tnke immediate steps to issue licences COl IImall arms liberally on the 
recommendations of the heads of Departments under whom these Govern.-
ment lel'Vanta work 'I 

Th' Honourable Sir .Jam. Ortrar: (a) and (b). No. The Honourable 
Member is presumably referring to the reported assault on Messrs. L. K . 

.and S. K. MandaI at 81, Edward Square, New Delhi, at about 10-80 P.II. 
·on the 8th March, 1981. The alleged assailants, who were armed with a 

Webley and ScoU air pistol and two small knives, were subsequently 
arrested. 

(c) An attempt of a similar nature was made in the early hours of the 
7th February last, at No.2, Market Road. On that occasion 3 men entered 
the outer room of the hou&1e but, on an alarm being given, fled. 

(d) Police patrols have been organised and thes~ are working effi,ciently. 
'consideril1g the large area in which they have to operate. 

(e) No. 
(f) Lioenses for revolvers and pistols are issued only in. case of real. necee-

ility and are not dependent on payment of income-tax. The iss~e of licen-
ses is within the discretion of the District Magistrat,e and it would not be 
advisable to issue any orders limiting that discretion. 

1Ir. &t.ya Pruacl Smgh: Is it a fact fltat the police force in New Delhi 
haa been considerably Eltrengthened in rec~nt years in view of the frequent 
recurrence of wch incidenta? 

fte Honourable Sir lUll ... Orerar: Considerable illereafea ha"e been 
made. 
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1N00000SlID R&us ~B PASSENGERS ox TIm Soum DJtUlI R.uLwolY. 

lOGO. -llr. 1[. P. 'lbampua: Will Government be pleased to .tnte: 
(i) whether it is a fact that the South Indian Railway has doubled, 

with efleet from the 1st Maroh, 1981, the minimum charge. 
for passenger traffic for all classes; 

(li) if .0, whether there were any apecialre880DS for such heavy 
Increase. except the general trade depl'888ioD.; 

(iii) whether noy other railway system has also adopted thia coune: 
. if 80, 'Nhich railways? 

1Ir • .& • .&. L. Panou: (i) Yea. The Honourable Men\ber DO doubt 
. realieeR that the alteration only alfe",ta the charge for a journey of not more 
than three miles. and does Dot mean, for & third clasfl passenger. &11 extra 
c:harge of more tha.n. Biz pies for any journey up to three miles. 

(ii) This is presumably one of the meuures whIch the South IDdiaD 
Railway Administration oonBider n8CeI8&l"J to relieve the present flDanr.ia1 
.~. 

(iii) I am not aware of any other railway haviDg similarly enhanced U. 
minimum charge for paaaeDger8. 

Vn,-A. 0-. LJlgs D .A NEW DIvDIOlf OUATED Olr ''lB. 8oV'nl brDIAl' 
RlU.WolY. 

1051 .... Eo P. nun,..,: Will Government be pleased to .... 
~vemng to my question No. 552, dated the 17th February. 1981: 

(i) the total mileage of lines in tbe South Indian Railway under 
the Diviatbnal 'Superintendent at Pocianur in the year 1925, 
wben the number of districts was reduced to tbree; 

(ll) U.e inereaae in the mileage under that diabict ~11 the 1.. 01 
January when that districtwaa bifuroated; 

(iii) Ule total mileage as at preaeot &rl'&Dpd in eaob of the PoclaDur 
aDd ealient DiTiaioDl: 

(iv) the averap mileage in & diatriM in the Kadraa and Southent 
lrIahratta and Bengal Nagpur Rat1waye; and 

(v) if the poIIt of & new Traffic Superintendent baa been oreaW 
on account of the creation of this division; if 80. who baa 
been appointed for tbe poet; and what is his salary 'I 

1Ir • .&. .&. L. PuIou: (i) to (iv) and lattC1" portion of ("). J have called 
for information from the Agents, South Indian, Madras and Southern 
Mahratta and Bengal Nagpur Railways fUld will communicate wit.h the 
Honourable Member on it.. receipt. 

A. regarde tbe ftm portion of (.). two paN, Obe in Ule. Aenior and tlie 
other in the junior seale, have been ereatecl in connfICbioD. witb the opeDin8' 
of the Traffic Division at Calicut. 

Ill. Eo P. 'lIIaa,..: Are Government aatUdied that there i8 .. real 
need for creating & new division at Calieut? 



(,!t,!S'IIONS AND ANSWBB8. 

JIl. A. A. L. PanoDl: Yes. 
XT. It. P. Tbampaa.: Is that by way of retrenchment in the Railway 

Department? 

SUPERSESSION 01' CEBTAIN SENIOR OFFICERS OF THE GOVEB.N'MENT OF INDIA 
PRESS, CALCUTTA. 

1062. ·Kr~ S. O. Kim: (a) Will Government be pleased to state if 
jt is a fact that seniority of service is not observed in making promotions 
to the gazetted ranks of the I)rinting and Stationery Department? 

(b) Is it a fact that Mr. Trousdell was recently appointed 88 Deputy, " 
Controller, .1I'onns, Calcutta, in supersession of Mr. Golder and two othet> 
European Assistant Manogers and Overseers of the Calcutta Press? 

(c) Is it a foct that Mr. T. E. Jones is considerably senior in service 
both to Mr. Trousdell and Mr. T. Carter, Acting Manager of Government. 
Press. Delhi? If so, why was Mr. Jones not made permanent as Deputy 
Controller, Forms Store? 

(d) Is it a fact that Mr. Jones has held the post of the Superintendent, 
Gt)vemment Printing. Nagpur, on two occasions? If so, why have t.he 
olaims of Mr. Jones for promotion been overlooked again and agaill by the-
Department of Industries and Labour and the Controller of Printing? 

(e) Is it a fact that a vacancy of a gazetted Press Manager will shortly 
fall vacant? If so, do Government intend to take into consideration the 
oases of Mr. Golder and Mr. Jones in the order of seniority for 1illing 
the vacancy'} 

Kr. I. A. SIdIIldJ: (4) to (e). Seniority is taken into consideration in 
making promotions to gazetted posts, but it is not. the sole factor determin-
ing those promotions. Mr. Trousdell was appointed to the post of Deputy 
Controller of Forms because, in the opinion of Government, he had the 
best claim to the post and was suited to fill it. 

ApPOINTJlDT OF INDIANS AS MANAOEBS 01' GOVBB.NIIEJiT OJ' INDIA Pllll:8U8' 
AND AS CoNTBOTJ,BB, OJ' FoBIIS. 

1053. ·1Ir. S. O. Eva: (a) Will Government be pleased to sflate what 
!ltcp~ have been taken by them to Indianise the posts of the ManageI'8 
of the Government of India Presses, Central Publication Branch and the 
!Deputy Controller of Forms? 

(b) Will Government be pleased to state why no Indian has yet heen 
appointed to the gaEetted posts, referred to in part (0) permanently? 

(0) Is it a fact that Sir Bhupendra Nath Mitra promised to appoini 
an Indian in 1980 or 1981? • 

Mr. J. A. BhWldf: (<<) The Government of India sanctioned a temporary 
scheme in 1926 under which one Indian scholar has been selected every 
year from among apprentices in the Government of India Press, Calcutta, 
for training in England in the Art of Printing and allied trades for a 
period of three years. The scholars on return are appointed to the nOD-
gazetted technical posts of Overseers and Assistant Managers in the Gov-
ernment of Indi" Presses with a view to promotion to the superior 
gazetted posts in due course. So far five State scholars have been senti 
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to EDgland for traiDiDg an~ two of tbem, after completing their oo~ in 
England. have been appomted to the grac1e of .laefataot Manager. uu1 

. Overseers in the Government of India Pressee. Indiana luwe beea 
appointed to the poet of tbe Manager. CaVal PublicatiClll Branch. in 
temporary ~ 

< b) No Indians are as yet sufficiently senior in the DeplU'tmont for 
pennanent appointment to the posta of Man.,en of the GMermDeIIlt of 
India Pre88etl and the Deputy Controller of Forma. la 1"8pIda the 
maaagerahip of the Central Publication Branch, the post W88 created ill 

"Karch, 1924, when no Indian with the requisite uperience was anilable.· 
'&noe then DO pMlDanent vacancy haa occurred in thia poet. 

(e) I am not aware of any mob promiee. 

Onm. 01' LBoAL AD ..... E.&sr bDUX &u.WAY. 

ION . .., ........ : (II) I. it. a fact that the Baa India .. .., 
'ba .. , _ a Lepl AdTiMr and .Yetal auiat.aDte at the .... ? 

(') If 110, boW'many atBiItante are under him? .)~l1jll 

(e) What i. t.be pay of tbe lAp) Achiaer uad bIa ........ , 

(4) Wha\ ill tbe upeaditure for pI'OYidiDf that cleJAii tweDt' 
(e) Are there such legal admen, in auy other State-manapd or eom.. 

.pmy.mlUlapd Railwa,.? 
(f) If 10, what is the e~ture in thoee raihva,l UDder law cMlpa' 
(9) Have tlia.e raiJwaya, iDGJuding the Eut IDclian BaD .. y, eouulted 

the Law 08iaera of GowrnmeDt in making t.hoee appointmeote? 

<") If not. do Gov~ propoae to adopt t.he policy of the LooM 
'Government in fixing the ecale of fees .1 regulated by the Legal Practi-
tioners Aa$1 

(I) Will GMemment be pleaeed to l.y on the table of the BOU8e the 
law chars" of several State-managed uad Company-mlllapd ..away" 

1Ir ......... L. .... : (4), (b), (e) and (d). The oadre of the S-, 
Indian Bailway inchld.. one IJUperior post of a Vakil 011 a tlCale of ~1 

. of R •. 5ro-60-1,OOO. Thill ofticer probably haa a lIDall oJBce .... abliah-
ment, but Government have no d.Ued information. 

ee) No ~ber Railway haa in its cadre.a BUperior post of the same kind. 

(J) Doee Dot arise. 
(g) The present ineumbebt of the post of the Vakil, East Indinn Rail· 

. .,.., .... .ppoiDted in 1008. Government a1'8 not aware whether the u,.;. otftcerIJ of GMermnent were eon8Ulted when the appointment W8I 
made, but it is man UDlikely. The raDway ",u thea a Compaay·managed 
nih ... y. 

(l) GovelDlllellt do aot oontaDpl_ • chap iD the m.tiag II'I'IIlP-
a_ta. 
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(i) The amounts shown under law che:'rges, in the aacounts of the State 
ud Company.managed Railwa.ys for the year 1929-80 ,for :o!bich ~C9)ln.t .. _we beeocompUed a»e as follows: • .. :~ . . .... 

A_rq Bengal, RaU.ay 
Belllaland 'North·Wt'fItern Railway 
Betlgal Nagpur n'ailway 
!tom'-" Baroda and ~tral India Baihra,. 
BUI'ID& Railways 

•• .' 'EIie'em' Ben.-' 'Railway ,. 
East Indian Railway. 

~ Gr6at lnfliMl ))enin~la 'Rawlly. 
Madrall aad Southern Kahratt. RailwaY' 

: . ) 

11,670, 
. J3.54( 
7t;331) 
(8,859 

, n:8in 
1l3.64~ 

l,~D.(}29 . 07.m 
, . 11.834-

Nort,h Western Railway . 26,521t 

. ... 
, 
i 

.. ~ 

... 
! 

, . . ~ 
. .' ... -

~\ : 

Robilkund aDd Kumaon Rail"ay • ': .' , . .' ,: , e9~ - ... ~.# 
South Indian Railway ·.:::t2~6: :~ 

Mr. B ••• Kilta: If other railways have not got. !JUCP: ~s~!bll~ts, 
6'lte there any particular reasons' fbi' thia railway' to have o~? _ . _ .. ~ .~ 

, .-
111' • .4. • .4.. L. P&rIOD8: This is a very large railway and has 611':11 

legal work to employ a whole·time vakil. For example. the Il6t1l> Ie 
Member will remember that a ~~w .l'ea!8 ,n~ it :W8S the ~ail~y' wttic}t·lIad. 
the largellt num\le! of. claiqt~ against) i~ anQ they ofte~ ~ t.pa~ legah 
advice is wanted. ,~ f':.: 

LJ:A.8Z BY THE B_OA.L-NA.4'PVB :A.N-O' MAnila AND BOltTin~BN-}fAB:R~U 
, RA.JLWA¥8.,OJ' CBBTA.lli, ,C.OAL -FInDS. 

W6li: -Ill_ B.;.B'. KlIra=-- (4) Is it a fact tha~ (i) theMMru andSoutbem 
¥ahratta, ~nd (ii) tho, Bengal Nagpur Railways ~ave acquired sub-lease 
from the' TalcTh.er Coal ~elde 'in the' TnleherState. onliea?' ' 
'(6) 'Ifthe'repli i~'iit ibe affirmative, will Government be pleased ,to lay 

on the table: . 
(a) the year. or.yem when .thesub·leas68 were executed: ' 
(ii) the expenses iireumd':8epsrately br' the Ben~t Nagt:tur Rail· 

way and. thE). M~dras .and Southern Mahratt~ .R.aj.lway. in j5ecpr-
ing the sub·teases; , ' , .'-

... .,. ,. .:., ".-
(iii) the expenses incurred up to date by eac~ railway"; in :-devclop- ! 

ment of mines; ': 
(iv) the tonnage of 'COal rai1:leci; deipatclied.· or .taCkea "up to date by. 

each of tbeee railway ~omerieg.?- - ' •. , ~. . 
, h r·";.-Ifz. A. A. L. P&1'IOIlI: (a) 'Yes: 

(b) (i), lQ27. .-
. (ii) and (iv). The information is hOt 8vut"iai!le in 'th,e Rl}iltv1i.y" :B5anl'tr 

offioe; 8nd I am obtaining it for the Honourable'M&ntier f\oorri the two' 
railways. ' ;~ ,'.(' 

Wi)' HR., 26;35,686 b;vthe ~rasaad.8outhem Mabmtta· .Railway 
n.nll :,Rs. llJ 1; 121, hy the :ae~al N ammr Railway u'n to, tB& en<\. of .J WlJ'" 
1980, the latest date to which audited figures are available. " _ ~ ~ '. 

'P' • 



LEOISLATIVE ASSnBLY. [20TH MAil. ]981. 

Cu8'l'()MS HAUlER AT VlltAXGAUlW. 

1036. -Jlr ••• II. Dumula: (a) Will Government, be pleased to Ita. 
in what year thc customs barrier at Vira.mgaum waa removed and for whd 
reason? 

(b) When WI18 the customs barrier reimposed at Viramgaum? 
(e) What i. the amount of revenue collected at Viramgaum on good. 

imported into British India through the porta of Xathiawar since the r.. 
imposition of customs? 

(tl) II the revenue appropriated wholly by Government to tbeil' 0W1l 
U8e? 

fte Beourable SIr CJecqI 8cb. ... : (4) The line was aboli'hed ill 
1917 in pursuance of the policy of the Government of India, which "'. 
and i8 that as few restrictions aa possible should be impoeed on trade 
between different parts of the Indian Empire. 

(b) Jnly 1927. 

(c) The amount of duty collected up to the eDd of luuary 1981 II 
R •. 2,67,27,000. 

Cd) Tes. 
1Ir. GaJa PrIIa4 8bt&Il: Is it a fd. Sir, that the 1'e-impoaitioD of. 

Cuatom. cordon at Vimmgaum was objected to by ... of the 1Ilari ..... 
States ill .Kathiawa.r? 

21M ........ SIr Oeorp 8cJa __ : Yes. Sir; it i. a faet. 
Jrr. •• .. J)pm'.: 'Have -the maritime State. claimed a refund 01. 

the duty coUec&ed at Viramgaum in accordanoe with the t.reMy of 19171 

fte JIoaourabll SIr GtGIie Mat_: The maritime Statet have 'railed 
a good man,· daiml', and there haa been a great deal of e6ntroVeJ'81 on the 
matter. • 

1Ir. Qqa I'rIIad 1IItP: May I know on what ground, thia objectioD 
was raised by the manlime State. in Kathiawar? 

fte BaDoarable Itr Qearp lc1aa&lr: The questiOn is a oomplicatecl 
one. The claim of the maritime States i, that a definite agreement was 
made in 1917 between the Government and tbemael'fta whleh woul" have 
penni~ted them to import ~ery large quantitiet of good, on which the 
Government of India woul" me lost the wbole of the import duty. The 
Government of India have no doubt Q to the true facta of the poaition 
and have therefore had to rcsist the claim ot the maritime State •. 

1Ir. CJqa Pruad 8tDgIl: May Ilmow jf this re.impotition of the CU8t<Jm1 
oordOll is not at variance with the agreement entered. into hetween the 
Government of India on the ono hand aDd the maritime States on the 
other? 

'!tie ................. -.:. OuT,COIltentfoa 1_, 1M It II, • 
eontation which we think "e could ratabUih. that It it not in violation of 
ihe ~t. 
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Kr. If .•• Dumaal&: Is there nny maritime 8tl],te in Kuthiawar \~hjcb 
is trent.l1d 8S a British port And the goods entering into the British territory 
through that port arc allowed to pass free of duty? . 

'!'be Honourable Sir Gaor,e Schuster: Yes, Sir, there is one State 
which hhs 11 spedal treaty which puts it ill Il. better position than the 
other mari! imo Stutes. 

Mr. Gaya Pr&8&d 81D&h: Is it the Bhnvnagar State? 
!'he Honourable Sir George Schuster: Yes, Sir. 
Seth Haj! Abdoola BarooD: That menDS the whole duty goes to Bhav- j\ 

nagar State. Bhavnagar State ill importing a lot of foreign goods and it 
is re-exporting those goods into Indian territories, and the Gove~ent of 
India have allowed all this duty to go to Bhavnagar State, and they them. 
selvos, I mean the Go\-emment of India, are not getting any benefit out 
of it? 

ft, IIonouable Sir CherI' SchUlter: There exists a very ancient treaty 
between the Government of India and the BhavnBgar State which put. 
that particular State in a privileged position . 

. Mr ..... DumuI&: Is there any difference between the treaty with 
Dhavnagar State and t,he other marit.ime States? 

\'he JIcmoarable Sir CJtoqe SChUlter: That, Sir, is.l exactI~· what I have 
been trying to explain, 

lIf. Gaya PrIll4 8iqh: May I know if goods imported through the 
other maritime State porta importing goods, excepting Bhavnagar, have to 
pay twice the Customs duty? 

The HOIlourable Sir Geo1',e SchUlter: I do not know what my Honour-
ale friend refers to, but if he tRlks about a double customs duty. as far 
as I know, there is no arrangement of that kind applying to any State. 

Kr ••••• JOIhl: Are the Government of India aware that -this customs 
clordon is regarded 88 B great nuisance by railway passengers? 

Mr. A. A. L. Panona: I should think it quite possible, Sir; but we 
lIavc had no representation to that effect. 

Seth Hall AbdooJa Haroon: Is it 1\ fnet t.hat the mnritime ports in 
'Katbillwar import large qUllntities of foreign goods and the Government of 
ImHa is ~etting very little duty at Virl\mgaum? Have the Government of 
India got any figures showing the quantity of goods imported int<> Knthiawar 
ports or of the amount of dutv co)lf'('t~rl at Virnmgaum? Can Government 
place 1\ statement on the table of the House? 

Th, Honourable Sir Q.eorge Schuster: If my Honourable friend 8u~gests 
thnt there nre con~iderable leaknges. that in fact the Government is not 
recoveriM nil the duty whi('.h it otl'!ht, to Tecov!:'r, I think he is inC'Orrect. 
Bnt 'WA hAve no exact statiRt,ics of t,he trade figures nt Kathiawar ports, 
end T think I can MRUTe him thRt it there waR any substantial leakage 
,.re shfl111tl hAve diRf'oVPMrl the fact. Personally, I am quite satisfied 
that there is no substantial lea.kage. 

82 
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JIr ..... D1UDuIa: Have the terms offered to the marit.ime State. 
in Kathiawar at the Abu Conference been withdrawn? 

ftt BOIIOuabIe Sir Glaqe 1IoJnII!&co: My friend is referring to a verJ 
complicated controversy. It ia impossible for me to explain the full 
details of that controversy in answer to 8upplementary questions, but X 
can assure the HODourable Member that the Govemment of India have 
throughout been acting in what they consider to be perfectly lair way, 
consistent with every arrangement and every apeement which baa beeD 
entered into or which has ever been discU88ed, and t.hat the Governmen' 
of India have been actuated by one motive and one motive only, ancI 
that is. c-ODsistently with any obligations that they hay. ullderlakeD, to 
protc('t the intert's£s of the taxpayers of Brit,ish India. 

UNSTARRED QUESTIONS AND ANSWERS. 

RAu op NOTE ExumU.TI05 m TIDI c.LCtJ'I"J' .. CtmBDov 0nIn:. 
12i. JIr • .&mar .aUt D1lU: (0) Will Government be pleaaed to .tate 

whether it is 8 faot tbat ",hen the rate of note examination was temporatily 
raised from 2,500 to 2.700 piece. in the Caloutta Curreu~ Oftioe ,the dt.lD 
ControUer of C~ncy (Mr. H. Denning) remarked in his letter No. ey. 
2008/155/28. dated the 24th November. 1928. that the rate was not too 
JUg" and that it was due to the aocumu~.of 81'188'" 1: • .,'t. 

(b) II so, what is the reason of increasing the rate within two m'JI1t.hf 
and then again to st.ill bigbor figurea on and on till the present high nu-
bave been reached? 

(0) Are Government aware that the note RXlUDinera are oompened by 
t.be local Currency OfficE'r to maintain the preeent mere'aled rate. '1 If 10, 
is it under orders of the local D. C. C.? 

(d) Did Government. obtain expert opinion· on the point before the 
yerbal orders of the D. C. C. are followed? If not. wby not '1 

(e) What is the object of Government in making such an increase? Ia 
there aDy other ohannel to effect the l8JIle than by increasing the work 0( 
one section of the office? 

(f) Is it & fact that official repreaentatione aplnat i.he increMe in 'the, 
rates were made by the employees, If 80, what steps have 10 far been tabn t 

(g) Are Government aware that the employeea have been toreed. under 
tbretlts of dilllDisaal and ~toppag& of incrementa, to withdraw their repre-
8eDtatiooe? If 110, what 8tepa have been takeD" ill the matter? 

(h) Are Government aware that the local 'p8pera agitated against the 
bardships of the employeea conHquent on the Incnsue in the ratell'1 

(,) If 80. will Government be pleased to ~':te wbether any action w 
been taken; if 10, what? If n~, wby noU~."c'· 

fte JIoDOUabJe atr CJecqe 8claUller: (ft)~ et. 
" ' 

(b) Later on it WIS found. 011 .cbe. examination of the oondition. of 
the work,tbat by suitable admiDidratift arranf;\'ementll. the I'Ilte of work 
could eaaDy be raieed, lUldiDcleaedratell wne. therefore, put into .,.. 
tion. . 
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~) The .taft have to perform the work allottea to them aDd the Cur-
JeI10y OfBcer is UDder the orden of his departmental superior!. the Deput1 
Controller of the Currency. 

(d) The Controller of the Currency is the Government's expert adviser 
.iD these matters, and he agreed with the opinion of the Deputy Controller 
<Of the Currency, who is in administrative charge of the office. 

(6) The object is to give the men a full day's work. 
(f) and (9). A representation was submitted by the men to the Tre. 

surer. It contained certain statements which the signatories were asked to 
-elucidate further. The representation was thereupon withdrawn, but not 
,under any pressure or threats of dismissal or stoppage of increments, .. 
alleged. . 

(h) and (i). Some letters were published in the papers. There was no 
real justification for the complaints and no action was, therefore. consi-
dcred nece8Ra~'. 

RAT. OJ NOT. EXAMINATION IN TBII CALOtT'rTA CuRRENOY OFn01!l. 

, ,,323. Mr • .&mar ... tIL Du\t: (a) Is it a fact that when the rate of note 
examination was incrcased to 2,500 pieces per head, in the Calcu~ta 
.purrenoy 01!iee it was effected after practical tests had been made by an 
fld officer (Mr. W. D. Woollum) who ",ae an e:lpert· in the field having 
,thorough experience of all the seven Currency Offices in India? 

(b) If so, will Government please state whether similar experimeiltl 
had been made before the rates had been raised to the present high n!!<ures 1. 
1f not, why not? 

(e) Is it a fact that when t,he minimum rate was reoomtnended to be 
~,500 pieces per head by the Currency Expert, codified and applied to 
~e Calcutta Currency Office, the rates obtaining in the other Currency' 
_ere highor? 
, (d) Were there reasons for such distinction in rates in this province? 

(e)~ If so, what are the reasons for adopting measures to'level the rates 
now in all the Currency Offices? . . . , . 
\' (f) Will Government be pleased to state whether the various operatioDB 
connected with the examination of notes 8S prescribed in the departmental 
Me are being strictly follo\\'ed in n11 the Currency Offices now r.,nd before: 
and if so, to what extent in each? ' 
, . (9) Is it a foet (i) that the note exa~ners in Calcutta Currency Office 
used to finish their work by 6-80 P.M., when the rate was 2,500 pieces per 
bead and (ii) that they had to finish their work by 4-80 P.W., when t.he 
rate was 8,000 and 8,500 pieces and (iii) that now they are expected to 
_ebmplete their work by 8·80 P.M., when the rates have been further in-
creased to' 8,500 and 4,000 pieces per head? If so, wID Government please 
Jltate how and why the time of note examination is being steadily shortened 
I's the volume of work is being increased 1 

The Bonourable Sir George SchUlter: (a) Yes; in 1014 when conditions 
were entirelv diHerent, both RS' regards the format of the notes, and the 
rules regarding claims. 
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(b) The rates w~~ raised after due consideration,. 
(c) No; at thE' mn. in no office was the outturn higher than 2,600 pieoa 

per man per diem. . 

(d) and (e). The question does not arise. These minimum rates have 
subseq\lently ~n considerably improved on in other offices. and there 
!;leems to be no reason why the Calcutta office should not also show aD 
improvement. 

if) GovcMlment havt.J no reason to think that the prescribed procedure of 
"'ork is not obStlrved in any of the offices. 

(g) No records are available to furnish the infonnation, but it is DO~ • 
fact that the men arc now forced to complete their work by 8-80 P ••• 
The men are allowed reasonablE' timt' to complete their work and lor 
sometime past the men hav(' been doing their work in time. The per-
ceDtage of cut notes is now eon~iderabl.y lower than before. and it has, 
therefore. been possible to finish the examination more quickly. 

GBDVANCBS 01' DAILY-BATED WOBX8BOP EIU'LOYEES ON TJlB BENGAL AND' 
NORTH WBSTU.N RAILWAY. 

324. Mr. Amu BaUl DuU: (a) Is it a fact that the President of t.h. 
Bengal and North Western Railwaymen's Association submitted A memorial 
~ by some 1,564 Railway Workshops' employees to the Agent OD the 
18th J auuary, 1981, praying that the grievances arising out of the dailJ! 
rated wages be removed and that the Agent refused to remove any of the 
p:ievaneea? I 

(b) Are Government nware that the Bengal and North Western Rail. 
way pays wages for only 14 of the holmays including Sundays to the 
;Worbhope' daily rated employees? -

(c) Are Government BWQre that the ~ilwl1Y do not admit the majority 
of the dailv rated Workshops' employees receiving BI. 15 or more I*' 
month to the provident fund benefits 'I 

(d) Are Government aware that thete daily rated employee. do not 
aet wages when they are on medical leave? 

(.) If the oonditions are as stated above, do Government ~ tQ 
take any steps to remedy these grievances? If not, wh) not 'I 

Mr. A. .A. L. P&IIODI: (Q) The repl~ to the 6.rst part is in the affirmative 
and to the second part in the negative. 

(b> Daily-rated -employees in the workshops of tpe Bengal and No~ 
Western Railway are paid for the days actually worked by them, and III 
addition received pay for 14 holidays during the year 011 which the work,. 
shops are closed. 

(c) The improvement of the p08ition in respect of the admission of work-
men to the provident fund is receiving close attention from the Bengal 
and North Western Railway Administration. Rnd arran~ements have beea 
made to admit a certain number of men to the provident fund regularly, 
!ltnrting with those with longer service. 

(d)DaiIy-rated employees are' granted pay when on m¢ical 'leave OIl; 
account of injuries received on duty, but not otherwise. 
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(0) The Agent. Bengal anel North Western Railway. will be asked to 
oonsiaer the question of extending to employees in the Bengal and North 
Western Railway workshops certairi priv:i1eges recently extended to 
employees inState Railway workshops. 
I 

GBlEVANCES OJ' BElIOAL.un NORTH WES1'EQ ~WAY EMPLOYEES. 

325 Mr. Amar Bath Dutt: (a) Has the attention of Government 
been drawn to a meeting of tbe Bengal and North Western Railway em-
ployees held at Gorakbpur on the 12th August, 1980, as reported in 
column 5, page 6 of the daily LetJdn dated the 24th August, 1980, under 
the heading "Bengal and North Western Rililwaymen's grievances"? 

tb) Is it a fact that the ~evances of the Bengal and North We&tem 
BWlwav employees contained in the resolutions pe.ued in the meeting 
were communicRted tc-o the Agent, Bengal and North Western Railway, 
by the Secretary of the Bengat and North Western Railwaymen'a Associa-
tion nnd subsequently by the President? 

(0) Is it a fact that no reply was given by the Agent nor have the 
pievanoos been redre88ed? ' , 

(d) Do Government propose to take any steps for redreBBing the said 
I¢evances? ' ..' '.. . 

Mr. A. A. L. PIU'IOU: (a) Yes. 

(0). (c) and (d). I am calling for certain infonnation and will com-
m~cate with the Honourable Member on its receipt. 
i 

RECOGNITION OJ' THE BENGAL AND NORm WESTERN RAII.WAYMEN'S 
. 'ASSOClA TION.' . , 

• ll~' f~' ~ ~~ D.~~t: (4) Ate <;lpVel1lJD8Dt ,~~ qf the 
&0 OWlDg acts: 

(i) that Mt. Shakir Ali (barrister), the then President of the Bengal 
and North Weste.-n Railw:aYQlen's A88OCiation, had. an in. 
terView 'with the 'Agtmt'; Bengal and N6~h' Weste~ Railwa.! 
en the 16th September, HI~9 ill connection wit'll the retlbgn'i~ 
tion of the Bengal and NOl-th Western Railwllymen's Associa-
tion; 

(ll) that as a result of the said interview and, in order to secure-
its recognition by the aforesaid Agent, Maulana Azad Sobhani, 
Mr. Bindbyabashni Prasad Vermab (Advocate) and Dr. 
Biswa Nath Mukerji, (vice-President, Legal Adviser and 
General Secretary of the Bengal and North Western Railway-
men's ABsociation respectively) were replaced by other 
gentlemen with Rai S.hib Mr. Madbusudan Das a8 President 
(in place of Mr. Shakir Ali who WIIS cle"ted as Gencl:1i Hecre-
tary) ; 

(iii) thatth& newly elect-ed President and General Secreta.,- had. 
an interview 'with the' Agent who informed the President that 
he w:>uld be pleased to communioate with the Preaidell~ o. 
the A88OCiatioD en any relevant matte1'8 which Concerned the 
welfare of the staB generadly; , " 

~., 
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(iv) that no' circular letter has been IeIltto the ,tal of that Bail· 
way, regarding the non-applicability of the letter written bl 
19215, by the Agent to the Asaociation ("ide answer to un-
starred question No. 858, part (b) (iii) asked in the Legi ... 
lative Assemblv on the 18th Karch, 1~, contained in the 

... !" Railway BoArd's letter No. IS-L., dated 8th' June, 1929 to 
;;: ;'''1.'' . ,lhi .ft.mar N~~Dut~ M.L.A.); 
'. . ,v)t:.m.t. the AgeJjlt has "J"efuaed to· oirculate amoD,- the ataft· that 
I. . he would be pleaaed to communicate with the Preaidentof· 

tae . Aasoci.tiOllon relovant 1l1lltters whkh concerned. the. 
weUare of the staff fJ8Derally; 

.{vi) ,that thE' .Agent !Jas refu2ed to supply the 8081es of the salaries 
~nul WAges of his employees to the AaaociatioD on the plea" 
that they were not for general publication; 

(vii) that one of the aims and objects of the Bengal and North 
Western Railwaymen's A8800iation is to repreaeDt the 8l"ievo 

ances of itio indi\'idual members; . 
(viii) that the Agent of the Bengal and North We8tem Rail ..... ' hAl 

refused to entertain the individuRI ~"ses of his, empl~ 
represented by the Association? 

(h) If reply to part (a), items (iv). (Y). (vi), (\""ii) IUld (viii) h(>in the aI'fir. 
mative, do C'TOvenlment propo!le to drnw the Iltt<mtinll of t.hc Agenf t.o the 
desirabilitY. of: 

(i) giving notice to the staff of non-applicability of the letter written 
in 1925, forwarding a copy of the notice to the Auociat·ioo; 

(il) giving notice to the staff regarding cwmmunication with the 
Aasooiation ; . 

(iii) lapp lying the A.aociation with sealel of' aa1ariea and wag" of 
the employees; and 

(iv) allowing the Association to represent individual 00888? 

(e) If answer to part (b) be in the negative, ~ G\lvemment be p1euec1 to' !tate the re&IIODI" I 

Kr. A. A. L. P&naIII: Exceopt in regard to the matter referred to in 
part (4) (iv) of the question, Government have no information. All the 
~attel'R. referrt:d to in part (a) of the qU~Btion are within the competence 
·o~ the Agent to deal with and Government do not propose to interfere 
With his discretion; but a copv of the Honourable Member's question and 
~w~r will be Rent to the Agent. • 

PAY OJ' " C .. CLASS STATION MASTERS ON TKIl BOOAL.AND NOJ&TH WBSTBP 
.,. R.£n.WAY. 

327. Mr. Amar Bath Dutt: (a) 18 it a fact that I'C" cl ... station 
UlaIIters on the Bengal and North Western Railway get a Axed aaIarr of 
~.' 60 a month and that thi. laIary i. never iDcreuecl1 
.': (b} If 10, do GoV6!'llJD8llt propose tp draw the aftentico of the Agent, 
Bengal and North Western Railway to the deairability of 8.siq the~ lalarI 
on inuremental basi.? If not, why n~" 
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Ill. A .. A •. L. l'&I'IOu: 'I have called lor certain irifonriatioD Bud will 
:.communicate 'with the Honoitrabl~ Member on its rec~ipt. 

POSITION OJ!' MABXEB$ IN THE BENGAL AND NORTH WESTERN RAILWAY. 

328. x'r. ~u; •• \11 »uti:· (a) lias the ~ttention of Gove~nient been 
-drawn to aD article by Mr. Ram Prasad, Secretary, Bengal and North 
Western Bailwaymen'~ Association, published at Madras, in the Indian 
Ra.ilwa.y Magaaine of January, 1930, under the heading "Position of the 
Markers in tho- Bengal aud North Western Railway" at page 17? 

(b) If 80, will Government be pleased to state: 
(i) if they have inquired into the allegations made. therein and if 

they propose to reconcile their reply to the. qu.~tion refetred 
to in t~e Raid article; and 

(ii) i,heir reason, if reply to part (b) (i) be 'in the negative? 
Kr. A. A. L. Parsons: Oovpmment have not seen the article referred 

w. 
ALLEGATIQNS IN REGARD TO LABOUR ON THE BENGAL AND NORTH WESTERN 

RAILWAY. 
329.Kr. Amar Bath Du~\: (a) Ha~ the attention of Gov~mmcnt 'been 

-drawn to the iet-ter· of the Secretary, Bengal and North Western Rail-
waymen's AII~ciation, published in lAndon, in the Railway Review, dated 
1!he 25th April, 1980, under t,he heading "The Bengal Bnd North Western 
Railway" .. Labour Condition in India" "Trade Union Appeal to Britain"? 

(b) If reply to part (a) be in the affirmative, will Government be 
pleased .t() statfl whether inquiries have been mad~ into the allegations con-
fained therein? . .' ~ . , . .' 

(c) If so, what arc the ooflel!lsions arrived at? 
lIr.A.. A. L.PUS0D8: (4) No. 
(b) nnd (c). Do not arisc. 

'COMPUINT BY THE BENGAL AND NORTH WESTERN RAn.WAl.'"JfEN'S 
ASSOCIA TION. ' 

330.' Mr. Amar Bath Dutt: (a) Hns the attention of Government been 
GrAwn to ·the letter of Mr. Ram Prasad, Secretary, Bengal and North 
Western Railwuymen'~ A$sociation, published in the Forward. dated the 
11th September. 1928, in column "Letters to the Editor" under the heading 
"Railway Board" "Attitude towards Railwaymen's Unions"? 
. (b) Is it Il. fact that Railway ~oard did not reply to the letters of the 

said Association? If not, why not? . 
(e) Is it Q fact that the Railway Board advised the said Association to 

refer to t.he Agent, Bengal and North Western Railway tbe.' matt'e1'8 'set 
forth in its letter to tho Secretary, Railway Board, seeking interpretation, 
~ the. phrase "proper authority" which occurred in the Standing Order 
iswed by the .secretary of the Railway Board RA modification to the 
"State Railway Pro~ident Fund and Gratuity Rules"? If so, why? 

.JIr. A. A. L. P&rIOIII;(II) No. 
·1b) and (e). Tht> ~nerBl procedure followPd by the Railway Board iI 

not toci>rrespond direct with Labour Unions of individual railways. 
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BawVBAL ~ FACILITIES TO OD'lCE.II.EAJlEB8 OF TIlE l':nGAI,. AliD 1'011'1. 
·WBS'l'BBN RAn.WAY~'8 ASSOCIATION 'to IliVlSTICA'lE MBAStillE-S'I'()B 
PaBVENTION OF AcCIDENTS IN RAILWAY WOBKSliCl'8. 

831. Mr. Amar .ath Dutt: (a) Is it a fact that a copy of Govern-
Qlent of India's letter No. L.-1769 (Department of Industries and Labour) 
to an Major Governments and Chief CommIssioner, DelhI, was sent to the 
Secretary, Bengal and North Western Railwaymen's Association for ex-
pressing the views of the Association on the recommendation adopted at 
the twelfth International Labour Conferenee, 1929 regarding prevention of 
industrial accidents '! 

(b) Is it a fact that the President of the said Association applif'd to, 
the Agent, Bengal and North Western Railway for permission for himself 
and for some other office-bearers of the Association to visit the workshops 
of that Railway in order to see if measures adopted therein to prevent 
eceidents were adequate and the Agent did not comply with his request? 

(e) If the reply to parts (a) and (b) be in the affirmative, will Gov·· 
ernment be pleased to state the reason for permi88ion not having been 
granted? 

(d). Do Govemment propose to draw the attention of the Agent to the 
deeimbility of granting the permit:ision in time? If not, why not? 

JIr. A. A. L. Panoaa: (Q) Government arc informed that this is a 
Oact .. 

(b) Yes. 
(c) The Agent, Bengal and North Western Railway, explains that ~ 

mission was not granted to the Pre~jdent and office-bearers of the Associa-
tion to vi!.lit the WorkshopA 811 the reply whiC'h hRd been sent by him to 
the Governmt:nt of the United Provinces ,'as considered by him to have 
eovered the question completely. 

(d) Government de not propose to interfere with the discretion of the-
Agent in this motter. 

ISSUE 01' RAILWAY PASSBS TO EMPLOYEES 01' COlCTBACTOBS IN J!DOAL A~ 
• NORTH WESTEBN RAILWAY WOBK5BOPS. 

332. Mr • .&m.Ir .ath DuU: (Il) Is it a fact that metJ employed b, 
tlae contractor in the Bengal and North Western Railway Treasury are 
liven by the Railway, Free Passes and P. T. Orders just as are ordinary 
~ay servants:' 

(b) Is it a foct that men employed by contractors in the workshop&-
of tbia Railway are not given the same privileges? 

ee) If reply to parts (a) and (b) are in the affinnative, will Govera~ 
ment be pleased to state the reason for this discrimination? • ' 

Mr. A.. A.. L. PanoDI: Information is being ohtQlned ftoom the Agent 
ot the Bengal and North Westel'n Rllilwl&.v regftrdin~ the pointe relaned' 
to hy the Honourable Member and I will communicate later with him. 
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EDUOATION 011' THE CHILDREN OF EMPLOYEES ()F TBE BBNGAL AND NOBTII 
WESTDN RAILWAY. . . -

333. Mr. Amar lfath DuU: (a) Has the attention of Gove~t been 
drawn to a letter which appeared in the daily l.Jeadcr,' Allahabad Rt 
page 7, under the heading "Education of Bengal and North Western Bail-
way Employees' Children" over the signature of Mr. Ram Prasad, Secre-
tary, Bengal and North West.ern Rnilwaymen's Association? 

(b) If so, will Government be pleased to state: 
(i) if they have inquired into the allegations contained therein; 
(ii) if they propose to take steps to increase the remuneration of II! 

the teachers employed in the "India Uailway School" at 
Gorakhpur and to extend the provision for the education of 
the children of the Bengal and North Western Railway em-
ployeetl; and 

(iii) the reason, if the reply to part (b) (i) and (ii) be in the· 
negatiY'I~? 

Mr. A. A. L. ParIODI: (a) No. 
(b) Does not arise. 

ALLEGATIONS REGARDING RAILWAY POl!'iTS!dE:N. 

33&. Mr. Amar .ath »aU: (a) Has the attention of Government beeD 
drawn to the letter which appeared in the daily AmTita BluaT Patrika, 
Calcutta, in column "Our Post Bag"', dated February 20th, 1980, under 
the heading "Railway -Accidents and Pointsmen" over the signature of 
Mr. Ram Prasad, Secretary, Bengal and North Western Railwaymen's 
Association? 

(b) If so, will Government be pleased to state: 
(i) whether the allegations conbained therein about the inadequate 

remuneration and about th& overwork of railway point8me1l 
have been inquired into; and. 

(ii) the l"eason, if no inquiry haa been held? 
.,.. A. A. L. PanoDl: (CI) No. 
(b) Docs not arise. 

LnuTBD SPAOE AVAILABLE IN THE BI!'2WADA RAJLWAY MAn. t::F.ltVICE 
SORTING OI'J'IOJ:. 

336. Kr. O. S. Bang. I,lr: (a) Will Government be pleased to state 
the total plinth area of the Bezwada Railway .Mail SerVice Sorting office? 

(b) What is the total space occupied by the furniture in the office? 
(c) Is it a fact that tho office is s. very busy ono working throughout 

the day and night? 
(el) Is it a fac~ that a largo number of transit and. forward bags are 

received in the, office daily a.part from the very heavy receipt of bags 
:which the sorting officc has to dispose of? 

(e) Is it a filet t.hat aU kind of sorting work including Parcel Sorting 
i. done in the limited space availl\ble in the sorting office l' 



LBOIBLATIVB A88BKBLY. [20TH MAR. 1981. 

(I) If the space is insuffioient. do Government propose ~ provide 
~uate space early? If not. why not? 

I (g) Is it a fact that there is no separate enclosure for th'e ROrting of 
=insured articles? 
. (h) Is it not usual to provide separate enclosures for the disposal of 
valuable articles such AS inliured articles to protect the staff against any 
possime loss. and if 80. do Government propose to provlde the enoloeure 
enrly? If not., why not 1 ' 

. 'Kr. E. A. Sama: Government have no infonnlltion as to the exact COD-
~it,jon!l existing. A copy of the question has been sent, to the Postmaster-
"Geneml, Madras. for any action necessary. 

STRENGTH OF 1'IIJ: EBT~BLISBlfENT OF TBE VIUGAPA~AM POST OFFIce. 

336. Xl. O. S. BaDp !yer: (a) Will Government be pleased to state 
.the strength of the establishment of the Vizagapatam Post Office? 

(b) Is it a. fact that no correspondence clerk haa been sanotionecl for 
'the office although fifteen clerks are working in the office? If the reply 
is in the atnnnativc, do th!'y propose to sanction one early? If not, 
why not? 

(e) Do the units of work in the accounts branch of the office come to 
,2057 according to the latest calculation? If not, whf't is the J1umber of 
'~its? 

. (d) If the work in the branch justifies the sunction of two acoovntants, 
~hile only one full time accounta.nt has been sanctioned and the senioea 
-of a clerk are lent for n few hours. are Government prE-pared to sanctioD 
tWCt nceounts clerks exc1ufliv(:ly at An carly date? If not, why not? 

JIr ... A. S&mI: (a), (b), «(:) and (d). Government have no informa-
,tion. The points raised lU'ewithin the competence of the Postmaster-
:General. Madras, to whom a CO~ . of the question has been sent. 

~STRENa'1'B OF THE CLERICAL ESTABLISHMENT Ili m'E VIZAGAPATAJI POSTAL 
DIVISJON. . 

337. JIr. O. S. Jtanp 11er: Will Government be pleased to state the 
total strength of the clerical establishment in the Vizagapatam Postal 
Diviflion and the Leave ReRerve clerks aue to be sanctioned for the divi-
sion? If the ntimber of Leave 'RescrveClerks sanction-,d; for the division 
is less than what is due do Government. propose to sanction the rull 

'lItrengtp ,e!lrly? If not, why not? 
~ , 

Mr. JI. A. SamI: The ma.tter will be considered by me on receipt Of 
information which has been called for from the Postm¥ter"GeneraJ, 
Madras. 

SeABOITY OF WATER AT VIZAGAP.A TAM. 

, 338. Mr. O. B. l&IDp 1Y.er: (4) Will Government bepleaaed to ata_ 
whether it is a fact that there is lC8lCity of water at Vizagapatam e.peoiall, 
~uring summer? . _ 

(b) Are Government aware that the Postal officials han to pay abou' 
Re. 5 to get a minimum quantity of water? 
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(0) Has any representation been received from the staft praying f~ 
the sanction of water allowance and do Government propose to conaider 
the request favourably? If not, why not? 
. :.r. E • .A.. SamI: (~), (b) and (c). Government have no information. 

Postmasters-General lU'e authonsed to grant wat~r allowance up to RI. l).. 
& month to the staff in t.heir jurisdiction in cases in which this is justi-
~ed. 

STRENGTH OJ' LEAVE RESERVE IN DIVISIONS IN THE MADBASPOSTAL CIBCLlt. 

839. Mr. O. B. BaDIa I,er: Will Government be pleased to state the 
names of the divisions in the Madras Postal Circle where full strength of 
Leave Reserve Clerks has not been sanctioned consequent on the increase 
of establishment in the divisions And do Government propose to &COOrd. 
sanetion £0 the full strength early? If not, why not? 

Mr. H. A.. Sams: Government have no infonnation showing that the-
oase is as stated. A copy of the question has been sent.to the Postmaster. 
General, Madras, for such action as may be necessary. 

PBoVISION OJ' ADDITIONAL STAFF IN POST OUICES IN THE MADBAS CIBCL1I: •. 

:WOo Mr. O. B. BUlla !yer: (a) Will Government be pleased to stat. 
the standard fixed for detennining the strength of the staff in the account. 
bra.nch of each Head Post Office? 

(b) What are the offices in the Madras Circle which require additional 
staff according to the above standard? 

(c) If additional staff has not alrelldy been sanctioned, do' Government 
propl>se to sllnction the additional establishment early? If .not,. why not? . 
, (d) Is it a fact that there is only one aCcountant in Guntur Post 6ffice 
although there is work for more than 2,000 units? If 80, does it justify 
two, accountants? ,If s(), arc they prepared to sanction' the additional' 
appointment early? If not, why not'} , , 

Mr. H. A. Sams: (a), (b), (c) and (d). A coPy of the Director-Gen-
aral's G. O. No.3, dated t.IlC 17th June, 1930, prescribing the standard 
will be sent to the Honourubll;! MembAr. Government do not consider it. 
necessary to mu},e [my further enquiries. . 

RESTORATION OF AN ApPOINTMENT REDUOED IN THE MADRAS GENERAL POST' 
OFFIOE. 

341. Mr. O. S. Banga !yer: (a) Will Government De pleased to state 
whether it is a fact that about a year back an appointment in the 
gazetted rank of Rs. 850--650 was brought under reductiQn in the Madras 
General Post Office, and if so, why'} . ' 

(b) Hns not the work, responsibility and strength of estahliSlrmeht of' 
Madras 'General Post Office increased many times since the time whea the 
appointment was first created and if BO, what is the reason for reducing 
the appointment? 

(e) Was the appointment at Madras General Post Office reduced for 
raising the status of any other officer? 
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(d) .Are Government prepared to· reatol'8 the appointmen~ early 'I If 
not,. why not? 

..Jrr. J. A. 8hDIldJ:(a) to (c). 'l'h. root i. not a.et.ted by tit. Boa-
ourabJe Member. The post of nD AssiatRnt Po.tmaater m the gazetted grade 
'Of Rs. ~ in the Madras OeDHaI Post OffiC'e "8 redueNi to the 
nOD-gazctk-'Ci grade ()f .us. 25H---2t}-850 foJ' the rt'8sons explnined in par ... 
graph 10 of the Procet'tlings of thB Meet.ing of the Standin6 Finance Com-
mittee OD the 2-tUl January. lWJ9. 

(4) Go'reI'Dment 1lJ'e nOl preprtft"d to 1"e8tore t_ post to the' ~ 
.ttade until But''h • PRy is juttifled. 

RBsroUTJOY or A TmaoB.IBr AJ'I'Ollh*,&JiT Al(D BroI'PAO. O~ RaDvo-
non Dr TIm VAnlUe Ouu.u. P08'I' Oft'lC1. 

3d. _. G. S ...... .,.: (c) Will Oo\oerDmeat be pJeuocI to 
8ta&e whether it it • faoa that about • year back an ..tditioDai oIn .,.. 
8Uotioaed .. a tem~ meaaure for t.1ae Aeoooote Branch of the Ibdna 
-QeaanI PM Of&oe. ira ~ .... of t.be edclGioDai wan iIlwolYed by the u..a. 
fer of the MadrRa Genera! Pod 08ioe Sorti .. olIN 110m the oontrol of 
.... SuperiD~ R. K. 8 .• 'M' Di'fiIicJD to u.. PIal....." Poetm· ..... 
Kadna1 

(lI) 11 it a fact ..... , the addiliooaJ c .... II .. ft'IOeDt-ly beea with4rawa 
.JIIWIe • lhe clepertmeP' did Id judilJ it. OD the applioatioll of the .preeeDt 
time-ted? 

(C;) :& ~. fact, Uta, it is propoeed to furiber reduce the atreDsth of UM 
4eput1lMD\ by ODe IDOI'8 clerk? 

Jl) 11 it • fact that the same time-... which is applied to .. IOCOUIiIll 
w of • moIuuiI 1Iead oftlce it mado applicable to &be Preaideuo1 016. 

<C)ft at Meclru. CaJcu~'- aDd Bomba,.? 
(e) It it • ~ tb.~ m addition to the work of tbe Account. braDch of 

;& mor,*," bead otBoe &.be Preaidency ofIice baa &0 attend to \he di.poMI 
-of penlion papen. Iea~e aDd tranafer orden, etc., which lite daDe m motu .. 81' by the administ.ratiye otBce aad ~ by the Aecou.at. bnocb aDd ., 
time-aJ~ has heea ~11aecI far ... additoioaaI work? 

(/) W 81 an,. re"......en~tion neeked by <MYPI"Dmnl fmm tbe PtuI· 
dency Poetmuter. Madru. CaIeuUa aDd Bomba,.. about t.be IDadeq'*'1 
-cf the preeea' time-1e8\ ill tbe AooouaU bnDch'l • . 

(g) Do GoYemment. pro..,. to provide adeqU8t.e timf'-t.est for the 
Aecount. Departmen' of .. PreMdacy Office earl, aDd pendi~ sanction of 
the reviaecl time-test. ree\ore u.e tempo~ 'pl)Ointment. in M Adraa Oenen' 
Pod Of6ce, aDd stop lurtber reduction of estabJiahlJ¥)Dt ill 'he department" 
11 '*, why not' 

_ ... A. _: (4) Ya. 
(t) 'I'tN ~. ""~b ... "'JJOtioDfd .... ponrfJ" ... IIboIIIlIia 

.. DOt f .. .tMf.d b~ the pn'tM!nt lit_and. 
fe) 00v81l1ftt"ft& h.... nn htformation. 
(4) 'rile .......... ".p,&ab1e to an ... pnIt ..... 
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(t), (n and (9). The 9ucstion oftbe suitability olthe standard has been 
raH;.('d and the matter is under examinfltion hv t.he Diroctor"(}eneral. 
Until true eXlUllination caD be compJct{!d nnd a decision reached, the 
aM.ndard laid down cunllot properly Le ignored. 

PBoVISIOl' IN mB BUDGET OF THE POSTS AlIl» TELEOBAPBS DBPABTIID'l' 
FOR ADDmONAL ApPOIWTJ(DTS. 

343. Kr. O. 8, Banga l1er: (a) Will Government be pleased to Btate 
wbether it is a faet that Government have accepted the time-t-est devised 
'by. Mr. Bewoor Rnd agreed to by the late Babu Tarapada ~ukel'jee, the 
GeDeml Secretary or the All-India Postal and R. M. 8. Umou? . 

(b) Is it R loot tbat Oo~ernment have agreeel to make D"N' .... 
provision in the Budget estimate of the Posts and Telegrapbs ~ 

for any increase in expenditure consequent on addition of establishment, 
whicb the application of the new teat may necessitate!' 

(c) Have any proposals for additional appointment been reeeived from 
any Circle and, if 80, from "'bat Circles and what is the additional a11otmelt' 
required by each Circle? 
. Cd) Baa any provision been made for tbiB item in the Budge'. ealimate 

of the ~08t .. and Telegraphs Department for the year 1931-821 If not, why 
_'!lOt? . 

. 1Ir. I . .A. 1JaDlJd,: (a) Yes. 
(II) Government have asked the Director-Oeneral nOt to o~erlook the 

lleOeI8ity of 1tI'Oviding ill hia budget pl"OpCle&Ia of the Posts and Telegraphs 
Department from time to time for any addi'ional funds which may be 
required to cover the coat 01 such additions to the establishment as may 
be found neceuary. But I would re.mind ~ Honourable Member tha~ 
ill the pl'88ent fiWlllciai stringency additional expenditure cannot be com-

tt;emplated. 
(c) No proposal bal been reeeived from aDY circle with reference to 

Mr. Bewoor's Report, nor baa any additional allotment been applied for 
()D thiB. account. 

(d) No special provision h ... been made in view not. only 01 the extremely 
unsatisfactory financial position of tbe Department, but also of the actual 
.lid antidpn.tf'd further fall in t·rnffic resulting in savings which would 
enable the cage. to be substantially met without ndditional gT'nnts. 

PBOVISION OF A CLnK IN TIIB DwAltAPUDI 8m·POST On1CB. 

. 3oW. 'Mr. O. 8. ltaDga lJft: (n) Will GOVM'nment be pleased to state 
wlJetber Dw"npl1di sub.offiee in the Madras Presidenoy it a single-handed 
lub-otBoe doing telpgraph work? 

(") h it a f8('t tbAt there is justification for a clerk in the oBice ex-
C!ludin~ the Snb-Poatmtllt.er and, if 10, do Goveroment. intend to sanction 
• clerk, and it 10, when? 

Irr ••• A. 8uDJ: (a) and (b). Gnv(lmment b","c nn infonnafion. The 
matter i. wit.hin tbe compt'tel1ce of the Poetm .. ter-General,IIectraa,to 
,·born • copy of the qUe8tion hat been eeDt. 
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hOVISION OJ' ADDITIONAL POSTAL ESTABLlSBlIIENT IN )fADUS. 
, f . , I 

346. 1Ir. O. S. B&Dga Iyer: (a) Will Government be' pleased' to·: 
nate whether it is Ii fact th~t; additional Btl! is justified in the c&1ie of Ai 
largo number of post offices in Madras City including several departmentla; 
of the ~a~s General Post Office 88 a rewlt of the application of Mr. 
Bewoor s . tlme-tes~? If so, what are the ofl,ices or departments whioh. 
require additional establishment? 

(b) Ha.ve 8l)Y steps been taken to accord sanction for the additional 
oMiablishment wherever found justified? Ii- ·not,· why not? 

(c) Are. Government prepared to sanction' immediately' additional' 
establishment in· the case of offices 01' dcpllrtnumts such OR Flower Bazaar, 
Park Town,. So\v'carpet, Mone~ Order Savings Bank, Inlond Pareel? Are-
Government ~w8re"tha.t the: work·there is very pressing and . the 8t&ff~ry 
hard-worked?, 1& it a fact tlia:t there is justification for additional' establish. 
ment there according to Mr. Bewoor's time-test? If not, why not? 

lIr. J. A.. Shlllidy: (a), (b) and (c). Government are not in a position.. 
to make any statement. They presIJme that the question of. the appro-
priate establishment for offices or departments of offices undet the con-
trol of the PDstmaster-General, Mad!as, is receiving his attention; and •. 
copy of .tbe Honourable Membex: 's question bas been sent t() th~ Post-
master-General. . - . .-' . 

PBOVlSION OJ' ADDITIONAL POSTAL ESTABLISHJII.NI' IN MADIlA8. . 

346. .Mr. O. 8. BaDp lJer: Will Government be pleased to aWe: 
(a) whether it ia • fact' that . Mr. Bewoor at pagea 184aod 186 of 

his RepOrt on the revision of time-test of the POlt Office baa 
stated that tbe ~one'y Order and SaviDge Bank Departmena 
require additiota"! .~liabmeDt Of lupeni80n and clerb; 

(6) if it is a fact t,bat' a1 page 189 of the said Report he baa ltat.ed 
that he baa ioeeD the SRvinga Bank branch of Madrlll and· 
oonsiden that c;he supervisory staff' il very inadequate and 
an increase in operame ,td very DeCaaary; 

(e) jf the reply is in the affirmative, why haa not the additional 
establishment been tI(II1ctioned till now; and .' . 

(d) whether Government are prepared to aanctiOll it without further 
de1!lY; aDd if not, why nat. 7 

1Ir. J ... 1hIDI4J: (0) The fa eta are not exactly as stated by tho Bon. 
ourable Member. On the pages of the Report cited, Mr. Bewoor furnished 
• statement, as an Appendix, showing the result of the application of the 
proposed time-test to certain post offices. In the case of the Money Order 
and Savings Bank D~pa.rtme,nWl nnmc-d therein thiR ~sult worked out to 
more staff, supervisory nnd opcrntive. thnu that saDetJOnoo. 

(6) Yes. 
(e) and (d). The qt1t>fltion or 1'f'.vision \)f establishme~t can be. decidecl 

only after completion of the fl<'ruhm- nnd IItlM'C:V reqUIred. It 1(1 neee8-' 
sarv not onlv to ('()mpil~ the rcqui .. jte !!tn1j"tics. btlt nlso to rnA.kra full 
and independent enquiry jato ~hf" or~anifilltion and 12;('npl'ILJ ~ondrtjnh. of 
work. 811 comtemplntt>d h~ th" Rf'port. nntl to 11M whether the ('AIIH of 
particular OffiCCR dcmaad priority of trentment over those of other otBcet. 
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PaOVTSION OF ADD'TIONAL POSTAL ESTABLISHMENT IN MADRA':!. 

347. Mr. O. S. BaqaIler: (a) Will Government be pleased t,p 
state whether it is B fact that one clerk has been brought under reduction 
irithe Registration Department of the Madras General Post Office and, if 
so, on what grounds was the reduction made? 

(b) Was any reduction neces&itated by the application of the old time-
test? 

(c) IS it 11 fnet that an increase of establishment of 15 additional c1elks 
if! required for the department as per Mr. Bewoor~s time-test and, if so, 
why was. reduction made, where additional establishment is justified? 

(d) Has the dopartment direoted the reduotitm of the present establish-
ment to meet the alleged loss in the working of the Posts and 'l'elegrapiw 
1)eplll'tment ond, if so, in how many J,luces in the Mudras circle has s.uch 
rt'duction been made? 

(c) Are Govermueut :mllr\:l that tht) reduction of the establishment as 11 

form of retrenchment of expenditure to meet budgot deficiencies l'd,Ul:IeS 
severe hardship and risk to the staff? 

(n If answer to part (c) is in the atlirma.tive, Ilre Government T)\'l~par~ll 
to rest.ore the establishment hrou,;ht under reduction in the Registration 
l>epartment of the Madr!\1\ General Post Office anc! elsewhere? If .. oat, 
why not? 

1Ir. B. A. Sama: (f') IIl\d (I.). Tht' post. of oue derk hal,' \)ccn kep\ 
vaClUlt ternporaril~' in l:()n~\~ljllelll:'~ of II uc('rt-ase of traffic. 

(e) Govemment have no inroMTIution. 
(4, ThenapJy to the first. J)ftrt of the qUefoltion it' in the negativl'. The 

other part does not ariRe. 
(8) and (f). 1>0 aot "rise in \'iew of the replies to (.). (b) and (d) 

abMe. 

AwLWATlC)}{ -0 .. MR. BBWOOB'S tu.E-TEsT TO RAILWAY .MAIL S:rRYJC. 
OFFJCB8. 

MS. lb. O. •• .... ly.: (il) WilJ Govenunent be pleaQd to 
aWe wJa~ it is • fact that Mr. Be\\'oor'" time-test haa not vet been 
made appJieabJe 110 Railway lrtail Semoe oftioel aDd IdioDs and, if not, 
why not? 

(J.) When do GovemmeDt propose applyipg the time-teat to the 
Railway Mail Strriee? 

Mr. I. A. 8hU1ldy: (lll It is not 1\ flwL 
(b) Does not arise. 

IlRAliIUltM )'OK RELIEF 0. POSTAL 0J71CIALS WOBXING ox SrXJlAY~ AND 
HOJ.lJ>AYB, 

349. Mr. O. I • ..... l,er: (1I) With reforenoe to the reply of Go\,('m-
ment to unstarred question No. 12 of Khan Rahadur S(Il'afnraz Hus~in Khan 
• the Assembly on tbe 14th J ul~' l~,wm Go"emment be pleased to state 
.. bether ~e Director-Gen~ hRS .inee int,roduced measures for relief of 
~ .4iciaI. 1POrJcing on .Sull<ltl,n; aud Po;;t Oflke 11Oliday!': /lnd, if so. what 
are U.e DleIlSlIl'WI intloduc.ed? . . 

c 
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(b) If not, do Government propose to direct the' Director-General to 
issue early orders in the matter? If not, why not? 

1Ir. J. A. ShWtdy: (ill) Yes. A eopy of t,he orders Issued will be seut to 
the Honouruble Membl·r l'lepnrllt el~·. 

(b) Does notarise. 

INcBEASE OFP A Y IN POST OFFICES IN THE MADRAS CIBOLE. 
300. JIr. O. S. Ranga Iyer: Will Government be pleased to sta.te: 

(a) whether it is a fact that the work and importance of the 
KumhakonRm and 'I.'anjorc post offices require them to be 
placed in the higher selection grades; 

(b) if so, why it has not. been done and when it is proposed to be 
done; and 

(c) if there is any other selection grade post offices in the Madr.'ls 
Circle which should be placed in a higher selection grade or 
raised to the gazetted rank and, if so, what are they and wi-,pu 
do Government propose raising the status of these omces; 
if not, why not? 

Mr. H . .A.. Sams: (a). (h) and (e). Government have no information. 
Such cases artJ decided tm their merits on rf'ceipt. of propoRalR from ~ 
Heads of the Circles concerned. 

ELBoTION OJ' VICE-PRESIDENTS TO THE PESHAWAR MUNIOIPALITY. 

-301. lthan Bahadur Hall Wallhuddln: Will Government be pleaaed to 
.tate: . 

(a) whether it is a fact, that two non-official Vice-President~ are 
elected by the Peshawar Municipality every time that a newly 
empannelled Committee comeH into existence; 

(b) whether it is a fact that one seat was meant for a Muhammadati 
and the other for n. Ilindu; 

(0) whether it is a fact that whenever Viee-Presiaants were elected 
voting took place separately for each seat" and the me.mbers 
elect-ed one Hindu and one; Muhammadan to· the seats by 
separate ballot; 

(c1) whether it is a fact that at the last occasion of electing Vioe-Presi-
dents it was fonnd that the Revenue "Commissioner, North-
West Frontier Province. had made some fresh rules for elec-
tion, and they were appliad; . 

(s) whether it is a fRet that accordmg to those rulee all the Hindu 
and Muhammadan candidates were madeh to stand togeth~r 
for the two sents and all the members were made· to ,'ote at 
one time for the two seRts but with the restriction that each 
member shall only vote for otio individual and riot two; and 

(j) whether Government have taken suy steptl to abrogo.te these 
. rules and restore to the tw.') colptnunities their separate seats 

of Vice-Presidents and also enable each member to exereil5e 
his right of vote regarding each seat' separately thus ftllmg tbe 
Muhammadlln and Hindu seats separately by a majority? 
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The Honourable Khan Bahadur iliaD Sir l'ul-i-HU8&iD: .(a), (c) and (d). 
Yes. 

(ob) Yes, by tacit understanding. 
(c) Yes, Mr. M. Ghulam Hassan QJld Rai Sahib Mehr Chand were 

elected. 
(/) No. The new rules which were issued under the powers vested in 

*he Local Administration by section 240 of the Punjab Municipal Act are 
based on the roles· in force in the Punjab. They were published before 
being finally nolified and no objections to them were received. 

ADMISSION OF NON-AGRICULTURISTS TO AN AGBICt'L'lUlUL EXAMINATION. 

:302. Xhaa Bahadur Bajl WajihuddiD: Will Government be pleased to 
.tate if it is a fact that: 

(4) BCcording to standing orders in vogue in the Punjab and North-
West Frontier Province ':>nly the BonB of agriculturists are 
allowed to sit in the agricultural examination; 

i(b) certain non-Muslims who are not 80ns of agriculturists were 
allowed to appear in the agricultural examination lately held 
at Tumab Government Farm in Peshawar District; and 

(c) If replies to parts (a) and (b) are in the affirmatoive, will Govern-
ment be pleased to state why the restrictions imposed by the 
standing orders were not followell by the local agricultural 
officer? 

The HOIlourable Khan Bahadur K1aD Sir I'III-l-Busatn: (q) There are 
no standing orders of the nature indicated in the North-West Frontier Pro-
vince nor, 80 far as the Government of India are aware, in the Punjab. 
but sons of agriculturists If otherwise suitable are, as a matter of fact, 
given preference in respect of agricuftural appointments. . 
. . (b) The Agricultural Officer, North-West Frontier Province, was recently 
requestod by the Local Administration to forwa.rd his recommendation!! 
regarding the suitability of certain candidates for employment at the Agri-
'Cultural Station, Tamab. In order to test their oapacity, he set papers and, 
on the basis of the answers to these, made certain recommendations, OD 
which orders have yet to be passed. There was no regular examination, but 
merel'y an infonnal test. .'~ ,; ... 

(:c) Does not arisc. 

NON-REDUCTION OF MUSLIM STAFF ON THE NORTH-WESTERN RAILWAY. 

35:l. lOlan Bahadur Bajl Wallhudd1n: Will Government be pleased 
'" state how they propose: 

(a) to treat the small percentage of newly appointed Muslims serv-
ing in subordinate services at present on the North Western 
Railway, when reduction of Railway establishment is llIadA 
in the Department; and . 

<b) to achieve practical result towards ,redressing the enormous com-
munal inequalities existing in the Department at present if 
duo consideration is not given towards the retention of the 
present comparatively insignificant number of qualified 
Muslims in the Department? 

02 
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Kr. A.. A. L. Panons: «(I) nnd (b), The Railway Board have iSl-'ued in-
structions to the Agents of Stllfc-managed ruilwlI,Ys to tlll[e all practie8.i 
measures to see that the necessity for reducing staff dO<'R not op{rute to 
the detriment of l'ommunitiE!R not lit. present ndequutel,v reprcl-'cnt.ed in 
railway services. 

MUSLIM MBMBE~ NOMINATED TO THE PESHAWAR CANTONM'P:NT BOARD. 

354, Khaa B&1ladur .ait WaJUL\ld.din: (lI). Will Govmnment .. 
pleased to state if it is t\ fnrt th:lt t.ht' present Muslim member of the 
Peshawar Ckotonmem Board 

(i) doeo not own Itmd or housepl'Opel'ty except n small d\velling 
house in the bazaar; 

(ii) 'does not cllrry on IIny hll!linPSR except tC'lwhing Pa"h til and 
Urdu; and 

(iii) doeR not bflong t.o Peshuwl\r Di~trid? 

(b) 1£ reply to pnrt (II) be in the affirmative, will Gm'ernment Lc plea&-
ed to state on whnt special consideration Iw WIlR I1ornillllti·d with "efet'(~nce 
to the requiremElDts of section 14 proviso (b) of the Clllltonllle~s A::lt? 

lb. G. til. YdtlDg: (Q) Governl1lent ha\'(· lIO infol'mll! ion. 

(b) 'fhe nomination WflR mnde h~' the I..)cnl Adnlinif.trntion. whose dil-
cretion Government do not propo8(, to <]uestiOlI. 

APPoINTMENT OF A MUSLIM AS TNSPECTOtt OF POST OFFICES, PESJI'AWAB 
CANTONMENT. 

305, DID Bab.adur Baj1 Waphuddiu: (II) ArC' GOYl'rnment awa.r& 
that the appointment of Inspector of Post Offict'S, PNlhnwnr Cantnnl"tltmt, 
has been mooopolized by the non-J4:uslims from time immemorial? 

(b) tf reply to. part (4) be ihthe affirtnatiTe, do Government propoM 
to rePlt1.~ the ~t'e8ebt· rl~il-Mul;lItn intmlnbebt by .. Muslim? 

Mr. B. A.. Sam.: Government have 110 inforlllation. 'l'he matter t" 
within the competence of the Postmaster-Genernl, l'unjllh nnll North-'Ved 
Frontier, to whom II. copy of the question hRS been !'ent .. 

STA'l'EM'ENTS LAID ON THE TABLE, 

RULBS 'GOVERNING ·GRANTS FOR TilE EDUCATION OF .('JITLOnEN o~' IhJLWAT 
EMPr.OYEES. 

Mr. A.. A. L. Parsons (Financial CommisBioncr, Hllih\.'Il'yR): Sir, with 
reference to the Rupplementary question to stnrr(>(1 ql1l:'I'ltion No. 244, 
asked by LsI.n Brij Kishore, on t.he 2nd February. 19'1\1, T Illy on the 
table n cOP" of the I'l1les governing t,h(~ !m1nt of RssiRtnncp to nrnpJoyetllt 
of Rt,ut,e-mBnnged RnilwRYs towarcls the echwlltion of thf>i'r I~hjlrlren. 
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IhltJIJ fI()vnning the grant of a8lli/ltance fl'om Railway frm4. tQ C'mpjOY6t11 
oJ Statl'-ma7Wg6d Railways tOI/'ard" the EdltClItion of tlit';r Chililr,JI,. 

nOVEUNMENT OF INDIA. 

n A I L WAY J) EPA R T MEN T. 

(R.m,WAY BOARD.) 
No. 423S-E. 

Dated ,~i-mlll, the 95tk Sf.pteml>e, 19,'11). 
1# To TilE AOP,;NTS. NORTH WEATERN HAlLWAY, EAHT I!'<MAN RUI.w.o\Y, GREAT 

l.NPIAN PENINSl11,A RAILWAY, EAATRRS BENGAL RAILWAY, AND 'BVI;MA 
RArl"wus. 

llHllistllllCC tn Railway e-mployec8 fl'lJttI Railway fllnd8 toward8 the education 
of tlleir childrell. 

DRAR SlIt, 
* * * * • • 

B. With regard to til(; as~:iis,tllllCl' to be given to railway employees 
toward!> the cost of the bowrd and tuition fees of their children atteading 
.ooools, .the Goveru~ent of India, in consultation with the Central Advisor" 
·Coonoil for Railways, have decided that, paDding the issue of their ·fiDsl 
policy. which will be deeioed lifter receipt. tlnd considerfttion of the report 
of the speciul officer referred to in pUl'agraph 1 nbove, assistance shall 
be gin>n immediately to nil cmploFes of State-managed Railways in 
~!!cord8llce with the Hull'S It cop~' of which forms an Annexure to this 
let~er. Attention is invited, in this <'.Onnection. to the provil;ion in the 
RuleR whereb:v employees in Rervice before the 1st Februl¥'Y, 1~, are 
~llowed . to exercifle t.ho option of recf'iving assistan('e On the tf'rms and 
tlOuditions and OR the seale previously Rpplickble to them, or of nooepting 
the new rilles, the option om'e exercised being final. 

xoura fa:tbfl,dly, 

J. F. BLAOK WOOD , 

D.A..-Anne~mrE\. 
Secretary, Railway Board. 

ANNEXURE. 

GOVEHNMEN'f OF INDIA. 

R A I L "-IV A Y D R PAR T MEN T. 

(n.\TI.WAl RO.\RIl.) 

RttlC8 f/rrvt!rnillg the !J'"lIf of 11/llJii.tllll.l'/! (rom UailwaYI Ill/Ids 10 c1nployee, 
of Sintf'·managl'd Naill/'Il]/II Inwardll t1/(~ ~dllral.ion oi tl1r;r uilildren. 

1. 'I'lleso "lIlr's m"C applicable to :or subordinltte employceH of State-
mll.nngert Raih,,:'ly;; ('l(c<'pt thOflc ,in inferior service. 

2. ~t.l1ff now in RCI·vil.'C I1nrl who jo'ineiJ service on Stat.e-managed 
'R.a.ilways Lefore th(~ t ~t Fdll'1lf1r,V. 1929, flhaI) be nllowod the option of 
ooming under the operation of the~.(' 1'U1(,8, or of receiving Msistance on the 
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. 8ca.1es, terms e.nd conditions to which they were eligible prior to the intro-
duction of theEle rules. The option, which must be ElJCercised before the 
1st January, 1931, will, when cno~ exercised, be treated as finBl. 

NOTE.-Staff on leave or on deputation elsewhere than on State-managed Railway. 
at the time of iune of thlllle rules wiJI be permitted to exercise their option ""ithill 
three month. of their return to duty after sUl;h leave or deputation. 

S. Assistanoe will be limited to those' cases where an employee ia 
compelled to send his child or children to B boarding school away from 
the station at which he is posted, owing to the absence of a school or 
schools of the requisite standard at the station at which he is posted. 

Non: I.-An Indian school shall be held to be a school not of the "requisite 
standard" for European and Anglo· Indian children, and vice V~T8a. Similarly, if • 
child is prevented by the tenets of his religious persuasion from attenditl/r II school 
run by a body of another persuasion, such IIChoo} shaH be held to be a !!Cbool not of 
the "requisite standard" within the meaning of these rulllll. 

NOTE 2.-1£ an employee is transferred from a station where there i, no school 
of the "requisite standard" to a station where there is Buch a school, and was in 
rect'lipi. of assistance at the former station in respect of any child or ollildren, he 
sh&ll remain eligihle to such assistance until the close of the Bcholastic year of the 
.school in which hi. child or children were boarders at the time of hi. transfer, provided 
they continue for that period &s hoarders in that school. 

N()n: 3.-If a child ot a railway employee is denied admisllion to & school of tie 
"requisite standard" at the station at which ita parent is postea, beo&1lH of there 
lJeing no vacancy, or for any other reason, and the child ie, therefore, compeHed to 
attend a hoarding school away from its parent's headquarters, the parent sLaIl .be 
entitled to assi8tance as if there were no school of the "requiaite .tandard" Bt hi. 
lItation . 

. . 4. In addition to the limitat·ion imposed under Rule 3, assistance will 
b~ limited to education for the period covered by {;he primfllry and mic;ldle 
standards, that ie, up to and including t.he Middle Sehool or JuiliOr' 
Cambridge classeR. . 

5. Assistance will be admissible On the following scale: 

(a) Pay of empJ"ye,.. Limit of assistance. 

(b) 

(c) 

(d) 

Not exct"eding B.s. 100 
menseln. 

Rs. 101 to Rs. 200 
mensem. 

Re. 201 t.o Rs. 800 

per 

pel' 

per 

Half the fees for board and 
tuition. 

One-third of t·he fees for bod 
and tui~ ,. 

One-fourth o,f the fees for board 
mensem. and tuition. 

The assistance will be subject. in all cases. to an over-riding 
maximum of Rs. 15 per mensem per child, and to a maximum 
of Rs. 40 per mensem t.o any employee at anyone time. 

Pay for this purpose will be sl1bstfmtive pay Rnd will include 
nllow.lnces to the ext.ent t.o which these nre taken into account; 
for Provident Fund Contributions. 

Assistance will be admil:;sible to an employee whose child or 
children attend o.n Indian primary school, away. from his-
station, if, owing to the absence of boarding arrangem~nts fit 
such school, ho is compelled to board them at an inst.itution 
unconnected with the school, or even with a. private family. 
For the purpolle of 88seBBing the r.ssistance admissible in such 
cases, thE! hoarding charges shall be assumed to be the average 
of those obtaining in middle or secondnry Indian· schools in 
the same locality or district. 
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(e) If an emp1oyee~ei'ges promotion which results in his passing 
from one category of assistancc to another. the RAsistance 
ndmisRihle to him in the new category shall be regulated 80-
that the total of his emoluments plu8 Ilss'istance shall not bs 
le!!s thun the t.otnl of his cmolurncutH p/:1l1J assistance before 
promotion. Similnrl\' if t,hr> prolllC)tion rel'ults in his passing 
'into the llon-PJltitled cnteaorv h(> shull f'ont,inuc to receiv(> 
nssishmce, provided ()t.her ~Ol;ditionH reuwin unalt.ered. until 
his emoluments exceed t.he to\,ul of his emoluments plu8 
nSAishmee prior .to his entry into the nOD-entitlcd cntegory, 
and the amount of assistance will be limited to the difference 
between the suid' total in t.he entitled category, and h'iI~ 
emoll,lments for the time being in t,11C non-entitled cutcgor~·. 

'&ZlUlliple l.-An employee {)n Rs. 198 per menl8m has 2 children in BCnool ... 
board . aJld tuitioo chargell. for each of whom· amount to :Ra. 30 per menltlJD. He i. 
antitleil to assistBnee(at 1/3 of the fees) amountin6 to Ba. 20 per mellSaIn. Be il 
pl'OlDoted to Re. 202 per mensem And would ordinarily be entitled (at * of the fees) 
to Rs. 15 per mensem. As howevel' he WRS previously in . receipt of Re .. (198+20=) 
218 per mensem he is entitled to Rs. (218-202=) 16 per .meDlleJD. 

Ezampl. e.-An employee on RII. 295 per mensem has 3 children in reapeet of ",hom 
he receives· Rssistance· ~at * of the fees) amounting to Rs. 'Z1 per mensem. H. is 
promoted to Ra. 310 per mensem. He will continue to be eligible for assistan('e, in-
respect of those 3 children only, till his emoluments exceed Rs. (295+27.-:) 322 per 
mensem, Bnd to the extent of thE' difference between Rs. 322 a.nd his '~mol:aments for-
the time being. 

-6. These Rulet; are provisional and are liabk to revision 'in the m'll'/, 

future when certain 'll1estions connect.ed wit.h the policy !,!overning the 
grant from Railway ,revenues of assistance to Ruilway employees fo/' the 
education of their. children, wideh are now under consideration. hnve hf\l'n 
definitely deeided hy the Government of India. Employees receiving 
assi~tance under these rules will ltutoJilaticallycomc under the opE'l·a.tion 
of the rules as revised. irrespective of whether tho revised rules providE" 
for QtlsistanQe on a more liberal or on eo more restricted sc~l!'. 

7 .. AlI cases involving interpret.ation of any of these rules. where 
such interprets,tlon is in doubt, shall he s\1hmit.t.ed for t.he ortiers of the 
RA.ilway Board. . 

SIMLA; 

Dated 25th September 1980. 

.1: F. BLACKWOOD, 
Secretary, Railway Board. 

-TREATMRNT OF POUTICAJ, PmsoNER!'! OF THE NoltTTT-WF.ST FRONTIER PROVINCE. 

1'I1e Honourable Sir lames Orerar (Rome M£'mber): Sir, I IllY on the 
table the infonnation promised in reply to F!tarred question No. 863 asked 
by Dr. Ziauddin Ahmad regarding the treatment of politicnl prisoners of 
the. NQrtlJ,-West Frontier Province. . 

7'le following information in (m~wer f,(J Q"e.tio,.~ Nn~. (;.tiS and flY: (lll·,./ by S,'·A 
. Haji. Abdpola HaToon 0'11 the !Srd February 19S1, i,. laid on the tabie ol.JM 
Ltgi.~lotive A,q~plllbl'Y tritT" "fere'1le, to the nnR;"" gi"". b" tM Hon'lIIe the '!rom • 

. ;UembeT to Dr. Zirruddin All,mad'R (llIeRf;on No. 8f1.' a .• ked ill the L,'qidlat;v. 
:.4.IIem.bl" 011 the 9th lIar-cA. 

lJeth Hajj .4bdJOlu Haroon'8 Qllulion No. 655. 
la) Mr. 4 hmed 'Shah hall never' been put in ~litary confinement. 
(b) Khan Ali Oul Khan was admitted into the Gujrat Special ,Til.] with pymptoma 

pointing to alight tuberculosis at the apex of his left lun~. 
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(c) lie was released from jail on the 16th Farury. 19K. 
(d) No. J 
(r) This <iues not arise. 
(j) Hoth died from lo\;&\' pnellmoni&. 
(u) No. HashRm Gul was oot beaten. 
(4) and (i). Do not ari .. 

(i) and (k). No. 
(I) noes not al'illll. 

8e1/~ Hajj AbiWoIa liaroon'8 Qut8fion No. 656. 

(a) Khan AI..dul Akbar Khan was provisionally classified 8B an A cl8BB prillonet 
hut was finally placed in n class by the North West Frontier Province Luthorities. 

(Il) and (r). No. The suggestion that Khadim Mohammad Akbar had been ill. 
treated in jail was made, but. wu found on inquiry to be entirely without iOlllodation. 

(d) AU Hnilway "dminietl'utjonl are required llnder IItaluHng order. to repolt .vflrj 
calli! ill which it is found neceeeary to carry pai8engel'll tn goocIa vehicle.. No Bueh 
report hll8 l)(len ]'eceived in regard to the carrying of prieoner8 in ralhv.y WIlfODa in 
the North We~t Fl'onlier ProvinCe. 

j r) and (f). Do not arise. 
\y)Governinenl 1I]'e not pl'epared to take the action BU&gellted by the Honourabie 

·M~mhtll'. 

H','AT)<;i\lEN'l' OF BUSINESS. 

1'.b.e Honourable ~:r George Rainy (Lender of the House): With you~ 
pennission, Hir, 1 oesire to 1lI1lke u statement liS to the probable course ~f 
Government businesf> in the week beginning Monday, March 28rd. Undilr 
vour d.irection, Sir, t.he HOURC will sit daily for the transaction of Govel1l-
'ment business. On MondRY, the 23rd, the House will resume the detailed. 
consideratiOll of t.he FinllDeo Rill. J do not know. Sir, when we m.ay expect 
the conelUf!ion of thiR Rill Rnd nll T cnD SIlY now iRthat on the conclus'ioh 
of thiR Bm, the rf'mRining (;ovcrnmcnt Riils, including the Wheat Pt'otec-
tion BiJ1~ which T nm introdu('ing t.oon: ... , will be taken up in the following 
order: 

1. 1'l1e InC'ome-t'Rx (Am(\nomcnt) Rill (motion for reference to Select 
Commith'e) ; 

2. 'I'ho "Fnctories Ar·t (Amendment) Hilt (reotions for considemi~ 
nnd passing); 

3. The Ralt Ind\l!;tr:--' Protection Bill (motionR for consideration and 
,paRsing) : 

4. Thl' WhNt! Protection Rill (motions for consideration and 
paRsing) ; 

n. Thc Hill to nmrno the ReRcrve ForceR Act, ,1888, received from 
thf' Council of Rtl\te (motion!! for ('onsiderAtioD and ]>fIBsing). 

~'th(' ~]rogrN;!'I ("If t he-sf' legi~lntivr measllres will be interrupted slightly by: 

1. Hllilw~' Rurrll'mcntary GrnntR, whdohara put down Jor Mon· 
on\'. the 23rd; 

2. (lelH'r~1 Fi·'\lpp~(>mentftryGrant.!I. which are put down for Wednes-
dny, the 25th; . 
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and also two electioUi~, one to the Standing Finance Committee and the 
. other to the Education, Health and ;Lands. Department Standing Commit-

tee, both of which are to be held on Wedncsday, the 25tll. 
On the conclusion of the legislative bUl:liness, there will reUlllin for dis-

posal: 
l. A Hesoiutioll to be llloved boY lIl,Yself for increasing the p6Jlllent, to 

the 'fata Iron and St.eel ('ompnny, Limited, for mils to be ordered from 
that Company. 

2. A Resolution ill the name of .Mr. Shillid.v asking the House not to 
ratify the draft Convention of the International Lauour Conference concern-
ing the reductJon of hours of work in certain kinds of emplo.vment. 

3. A motion in mj· name proposing the appointment of Il Committee to 
consider what should be dOllO, when the opportunity occurs, to pur-
chase the Bengal and North-Western Railway. ,. 

Lastly, Sir, the House is aware that carlier in the Sesaioll I undertook 
to find time for two non-official Heso\utions, which were on the paper on 
the 12th February, in the names respectively of Mr. Rajaram Pandian and 
Mr. JlIglln :!\ilth Aggflrwal. I propotlc to place those HetlolutioUR on the 
paper below the GOW'Muncnt business m('ntioned Hbove. 

ELECTION OF MEMBEHR '1'0 THR RTA!>l"DING COMMI'l'TE)<] ON 
INDIANS OVERSEAS E:\HOHA'I'JON AND HA.T PILOJUMAGE. 

The Honourable Khan Bahadur Kian Sir l'ul-1-HuaaJn (~I('mbl'r for 
Educat,ion, Health linn Lumh): Sir, 1 move: . 

"That this A~8embiy do In·o,·eel1 to eipcl, in such manner as the HonourJ,bie the 
President may dirp.ct, 3 non-()ffic:ial Membel'~ to serve on the Standing Committ(l8 tn 
advise on subject8, other than 'Tncii"ns OverseaR-Emigration' and 'Haj Pilgrimo!{e·, 
dealt with in the Dl'partmp.nt of F.dl1(,lltion, H.'lIlth nnd Lands." 

The motion Wits noopted. 

ELECTION OF ME1\fBERS TO TH'E RTANDIN<1 CO?IMl'l"l'EE :FOIt 
THE DEPARTMENT OF EDUCATION. HEALTH A~D LANDS. 

JIl, Pr8lident: I may inform Honourable Memberfl thllt ror the pur· 
pORe of election of Memherfl to i.he Rtanding Committee for the Depart· 
ment of Eoucation, Health ann Landfl, t.1lf\ ARsembl~ Office will be open 
to receive nominat.ionfl lip to 12 Noon on Monrlay, t.he 23rcl March, while 
the elect.ion, if neceflsfiry, .wiU tnlt<' p1nee in this Chamber on Werlnesday. 
the 25th March, 1931. The clcdion ",iII he' ('onductp,d in AC'comnnC'1'I with 
the principle of proport,ionnl rC'prcflentnt.ion h~' menn!'! of th(' Flingl!' tronA-
ferAble vote. 

EJ,ECTION OF !vrEMBERR '1'0 TH.E STANDTNG COMMITTEE 
ON ROADS . 

• , Pluideat: Members wiU now proceed to elect six members to serve 
.. the Standiftg Commit,tee on Rondl. There are 17 ('andidatos whose 
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[Mr. President.] 
names are printed on the ballot papers which will now be supplied to Hoo-
ourable Members in t,he order in which I call them. . 

I,J.eut. Nawab Muhammad Ibrahim Ali ~an: I withdraw. 
lIr. B. N. Misra: I withdraw. 
14r. Uppi Saheb Bahadur: 1 withdraw. 
Xunwar Hajee I9mail Ali Khan: I withdraw. 
JIr. R. 8. Sarma: I also ,,·Jthdraw. 
Mr. Amar Natb Dutt: I withdraw. 
Mr. President: I will now rellcl out the final list of names of Honourabl. 

\1(emiwrs who ure still candidates: 
Nnwah Naharsingji IshwarBingji. 
Mr. N. R. Gunjal. 
Mr. L. V. Heathcote. 
Mr. B. Hajaram Pandiun. 
Huo Bnhudur S., H. l'anJit. 
Mr. Goswami M. R. Puri. 
Mr. Badri LaI Hastogi. 
Mr. Nabukumaf Sing Dudhoria. 
Khan Bahadur Makhdum S'yed Rajan Baksh Shah. 
Huji Chaudhury Muhammad Ismail Khan. 
Mr. A. H. Ghuznavi. 

(The Ballot. WIlS then taken.) 
" .... -

THE' WHEAT (IMPORT DUTY) BILL. 

The Honourable Sir George Rainy (Member for Commerce and Rail-
ways): Sir, I. move for leave to introduce a Bill to impose.B temporary dut, 
of ('.UHtorns on the importation of wheat. 

'I'he RiB is now in Honourable Member's hands, Mr. President, and I 
shall have an opportunit~" when moving my next motion, to explain the 
provis.ions of the Rill lit length. nnd I am very unwilling to take up any 
~e of the HOllfle todRY when the House is anxious to get on with the 
Finance Rm. Sir, I move. 

Mr, O. O. Biswas (Calcutta: Non·Muhammadan Urban): Sir, I oppose 
the motion. r should like to know. Sir, if the Honourable Sir George Rainy 
will make a statE'ment now, or will wait till the ne~t st,age is reached. 

The Honourable Sir George Rainy: Does the Honourable Member 
object to the int.rorluction of the Bill, Sir? 

:Mr. O. O. Bind: I object, Sir, t,o leave being given to introdUtl8 the 
Hill. I know it is not mmal to oppose leave being g;iven to the introdu(l. 
tion of n Bill. But the circumstnnrefl todav are unusual, and I make no 
apology for making this departurE' from the established praetioe~8ir, I 
~o w.i!\h to rE'com a protest I\~Binst, the way in which the House is beiDI 
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treated by the Government in this matter. We are nearly at the fag end 
of the session :" in a few days we are going to adjourn; and at almost the la~ 
moment, this Bill which ill described a81 a piece of emergency legislation., 
is hurled at lIS. Either, Sir, it is the result of deliberation on the part of 
the Government, or it is not. If it is, I should like to a.sk my friends 
on the other side how long the,v have been deliberating over this matter; 
and if it took them weeks nnd monthR to come to any final decision, is 
it fair, Sir, that we on this side of the Rouse shO\~1d be given,such a short 
time to make up our minds on Ruch an important measure? Sir, we are 
heing treated b.v my friends on the Treasury Benches as babies, not merely 
in this matter, but in other matters as weH . 

.An Bonoura1ie Kember: Also as untouchables. 

Mr. O. O. Biswas: We are given toys to play with; and sometinatl8, if 
thAt does not suit. them, we get the crack of the whip. Sir, I on my part 
refuse to be hustled in tbjs wav. I refuse to be hustled even in the inter-
ests of influential perRons and persons who ma.y have influential friends 
bere. Sir, I should like fo know from my friend", in this House how many 
of t,hem are likely to profit by this Bill personally. 

:Mr. B. Das (Orissa Division: Non-Muhammadan): None, I think. 

Mr. O. O. Biswas: Sir, no inquiry has been made by this House ... 

Mr. President: Order, order. I bope the Honourable Member doeR not 
wish to accuse Honourable Members in this House of having personally 
benefited financiallv in anv wav, If that is the a.spersion which the Hon-
ourable Member ,,;ishes to make, I shall caB him to orqer, 

)[r •. O. O. Btswas: Sir, I have no desire to cast any aspersions on any 
Member of this House. What I wal\ going to ask is, whether, if this B:iU 
is passed, it will not have the effect of lJUtting some money into the pockets 
of some of m~v Honourable friends which they would not otherwise have 
obtained. I am simply asking,-I am not making an aspersion. 

)[r. President: If the Honourahle Memberwisbes to make such .. 
charge, he ought to have the courage to make it boldly and directly. instead 
of implying it in an indirect way. 

JIr. O. 0, Biswas: There is at least one Honourable Member-I did not 
wish to say it-who has told me that if such a measure is introduced it 
will benefit him financially. ' 

Some Honourable Members~ Name, nllme. You better name him. 

JIr. President: I am sorry to be obliged to interfere in the debate. I 
do not see ~hat that would matter in any way, to the prejudice or Against 
the good faith o,f that Member. A man may be in business. We all are 
a.Reeted by t~e mcom~-t~x proposals. If there is any proposal for protec-
ijion of anymdustry, It IS perfectly natural that, a8 a result, some Mem-
b.erf! or .so?Ie people would he benefited. There is nothing to take excep-
tIOn t.o In I~. What I apprehended was thAt some Member might be aecus-
~d of havmg taken. advantage of the information that he may have. got' 
In the House and tl'led to mAke money by speculation. That would lay 
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l Mr. President.] 
him open to condemnatioll, but unless the Honouta'ble Member is prepared 

, to. lIu.bstantiata. any ch~rge ag~n8t any Honourable Member for having 
tned, through mfonnatlon obtained on the floor of this House, to benefit 
aim,elf by speculating on thnt information. he ought not to make such an 
allegation. (Applause.) 

JIr. CI.O. BRas: Sir, I will not pursue thRt matter nmy. There w~ll 
be time enough for me to do so, und to place the evidence in cny pQsse8$ion 
before you, but, Sir, what I WIIS suggesting now WOR this,-that it i~ not 
fair to the HOllse. without lin udcqunte ~nquiry, without the materials 
being placed before us fully, without giving us an opportu.nity to iu.vesti-
gate the facts lind figures for ourselves, I say it is not fair in these circum-
~tn.nce" to ask us to pass a meas-ure of th;is kind. 

AB Bono\1N.ble Kember: Hnt the House ('arried u out motion in this 
connection the other day. 

Kr. O. O. Biliwas: Bir, I 11m reminded that the House carried a cut 
. motion the other day. Well, Bir, I never knew that my frienQ.a OD the 
other side were so responsive, were so quick und eager to respond to a cut 
motion of th8t k,ind. I lihould welcome it, if Honourable Members on the 
other side showed an equal alllcrity to respond to other cuts in other matters. 
Sir, it is sigIWicant that the response comes HO quickly and in suoh an 
adequate Uleasure only io reglilrd to wheat. SU', 1 do not know if this 
was intended as u politicol geliture; but eveu liS u political gesture, 1 desire 
to warn my fr~ends that the risks they are taking Ilre very grent, and II. 

political gestllre might turn out to he II politiesl danger. Sir. it seems 
Bengal has oorue in for evil days. Bengal must be hit in every matter. 

}" ~ . Whether it ill !;ult, whether it ;is galvunised iron. 01" whethel' it 
- ,001;· is wheat, Bengal will have to pay. I venture to 8Rsert frOOl 

!;oucb meagre information;. as T hllve heen able to gather, that there is lob· 
1>olutel,v no justification for" measure o£ this kind. 1 should like to know 
from my Honourable friend. Sil' George Rainy, if he is sntisfied that there 

iF! Ruch 11 J:nenaee to thewbeat industry in India that a measure of . this 
kind is caHed for. Whether it isreaHv intended for the benefit of the 
wheat growe~ in the Punjah. or whet};'er it is ~ntended for the Lyallpur 
sper'ulators, that is the point on which I should like to have some infonna-
tion from mV friends on the other" side. What is thill menaure1Is it'pro-
teo'tlion? Is' it prohibition? What ill it? Unless there is adequate evi-
<lence to show that the wheat market in India iR real'ly threatened bya 
RerioUfI invaRion of foreign wheat, I do not think any caRe exist,s for Ruch 
8- Bill. T Rholild like to know whAt iR the q\lnntit:v t.hat is produced in 
Indin. nnd what i" the qunntity which if;, nbsorbed in'lndia. If my infor-
mation is eorrert., the average l'QMllmption iR R little over B~ million tons, 
ani! you hnve a Fmrpllls of !lomething hrt.ween one mi.J1ion Rnd Ii million 
tonR. Whet,her mv figureR are ('orroct or not, T do not know, hut my com-
lllnint iR thllt. without Rupplying theRe figures to the ROHRl', it is unfair 
'to il~l( fhe' HOll!'c at t,hl' fRq ond of tl1(: ~e"sion to agree or aSRent to such a 
mCIIHuro. We know that re'ccntly. not during the eurrent ~·PRr. hut in the 
pr('(~eding two ,v~urR. in H}2R-2~ and Hl29·l\O, thc-re Wo.·f'- a senrcit.v of wheat 
-in Tndia. 
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The Honourable Sir George Rainy: On 11 point of order. I would jnvita' 
)'Oll1' attention t.o Standing Order 37 which sllyS: 

"If a motion for leave to illtl'Oduct! a Bill is opposed, the Preeident, after permitting" 
if he thinks fit, a hrief explanst{)ry statemout from the MeD;lber who movlIII ulld frolal 
tho Member who opposes the motion, may withoUt further debate put the que,tio,.'·, 

A good many of the arguments used, by my Honourable friend Ilre, I think,. 
argument!' not why the Bill Hhould not be intw)(}uced, but why it should' 
not be passed, a question which cannot. be bpfore the House at present. 
AIRO I Huggest he is inclinp-d to giyc H somewhutlenient interpretation to, 
the word "brid'. 

:Mr. O. O. Blswas: :\1 a~' I e'xplaill? That is jUllt the reason why I had: 
nliked if the Honourable Sir George Uain.\' would give 11 brief explanatory 
Iltatellll'nt when Ilsking for ]ellve, lIud in' thut case, I should have been: 
;;.pared (l lot" of what. I said and what I am going to say. ,-

Mr. President: '1'Il(' HOII()llI'uhk ;\IcllIbel" ("Hnnot suy much more ~iD: 
view of the Stunding Order to which attention hns been druwn. I did not 
likP to interrupt the HOllourable 1IIclllbel", but the HonOlU"ublo. Member is. 
fully IIware t.hat nt tbis s.tage only a hrid l'xl)J'cRsion of views is permitted.' 
I will ogk the Honourable ~rcml)('r to reserve nTI I)c hos W s.o.y to wheu, 
the propel' occlIsion nrises in conRicl!'ring the Rill. The HonQurabk Mem-
1lt"1"'" protest is !luted th!lt he js aguiTlst lenve lH'ing grRnted. It will now 
be for t.he HouI<c t.O decide whether they will give leave or whether they 
will withhold it. 

Tbll Honourable Sir Geor.e Railly: I should like to say in a single sen .. 
knee that in all q~I6stions of ;imposition of duties, it is not common to 
give (I very long notice before lw.nQ. It if; usually desirable that changes 
should lre made rl\pidly. Beyond thllt,. I would J"el!erve anything I have tG' 
say to some subsequent o('('nsion, if the HOllse Rhould grant such 8ubse· 
ql1ent octla91nn. 

Mr. Prerfdent: The question is: 

"That leave be granted to the Honourable Sir G .. rge Rainy to introdlll"e & HUll 
t" impo!l(l a temporary duty o'If oustomR on the importation of wheat." 

The mot.ion was adopted. 

'l'Ile KoDoU!&ble 8n tIeorge RaiDy: Sir. I introduce the Bill. 

THE INDIAN }<'TNANC'F, HIT,T.- ro"td, 

Kr. 'PrMfdent: 1'h(' ROIlR!' will reRllme further consideration of the· 
Indian Fin nne'(' Bill. Bcmro the diReusRion proceeds. I Rhould Like once' 
again to appeal to Honourable MemberR t,o be AR brief AS pORRible, AS thera' 
nrc still severn) MembeTR who ~'iRh t{) addresRthe House. 

Mr. Amar lfa&h Butt (Bllf(hvlln Division: Non·MnbammRdon Rurnl)r. 
I Rhall tr:v to be IlR brief Ill! pOARihle. 
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[Mr. Amar Nath Dutt.] 
Sir, at one time I thought that I would follow the pr;inciple of grievances 

before supplies and was going to remind this House that all the imposing 
.architecture of this labyrinthine bUlilding as well as all the sanctimonious 
piety of the apologists of Government fuil ignominousl.y to overshadow the 
lengthening lurid lights of Midnapur and Dacca. But on second thought, I 
hllove kept the !incidents of Midnapur sacred in this pamphlet, which the time-
servers of this moment think that they can stifle by law making powers. 
SIr, this is a Report named, "Law and Order in Madnapur 1930", which 
is the Report of an enquiry which was conducted by no less a man than 
the President of the Indian Association at Cnlcutta, I mean Mr. J. N. 
Basu, who is as honourable BS any of our Bound Tab-Ie Conrerencewallahs 
like Mr. Mlldaliar, Mr. Mody and Sir Cowasji Jehangir and others. Sir, 
we know and we hnve read from dny to day harrowing tales of the atroci-
ties to which this unfortunate district WIlS subjected by the executive of 
the province !lnd it hecame imperative on t.he public men of the province 
to )lave a non-official enquir.v, for we know thp. results as well as the value 
of offi;cial enquiries in these matters which are nothing but a white-washing 
business. Sir, this Report has been published and it is sa.id that it has 
-also been proscribed. I hold 8 copy of this Report in my hand. Here I 
am free to hold it, bllt outside this House, probably the Government will 
snatch it away from my hand. This Report has a note on t.he first page 
to this effecti:' 

"Th818 reports are a oommentary, and an eloquent commentary, coming 611 they do 
from men who, though responsible citizens, have been aloof from the Civil Disobe· 
dience Movement in Bengal." 

task the Treasury Benches to mark these words: 

"have been, aloof from the Civil Disobedience movement in Bengal, apparently 
because they have still an unshaken faith in the ultimate jU8tice' of the British Raj." 

Sir, these pages will show tha.t burning, pillage and assault and detention 
have been simply usele!is in arresting the progress of the spirit of liberty 
in the people ready to suffer the worst for the most cherished spiritual 
pos8ession that man can have and which God hns given him. Sir, the 
Enquiry Committee consisted of men, like my Honourable friend Mr. 
X. C. Neogy, Mr. J. N. Baeu and others, and in the concluding lines of 
their en.quiry, in the most moderate language possible, they obser'ye as 
follows: 

"The incident at Chorepaliu. showed not ",nly disregard for human life, a defiance 
of law and necessnry legal requirements but also the incompetence and pervllrsenesl 
of thOflc ooncerned. It was an incident tho.t would have called for drastic ~ti!)n in 
any civilised country." 

But up till now, ,though we cried ourselves hoarse in this House from 
t.he Simla SCElI~ion, Rsking for nn enquiry into the ,Midnapur affairs, the 
Government have kept silent. Not only that. When people wanted to 
co-operate with them by having B non.official enquiry and presented their 
Report, they treated the Report with contempt by proscribing the B8me 
nnd not allowing the Flamf! to see the light of day. 

. I feel that this is the occasion in which I have an opportunity of having 
to record some of the misdeeds of the executive in this land who Bre 
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in charge of the Government of this country. Sir, I drt\w up an indict-
ment against them for their callous brutality, and barbarous acts the like 
·of which is not heard in any other countr'y except this unfortunate land 
of ours. Sir, this Report has been proFlcribed. 

1Ir. B. S. Sarma (Nominated Non-Official): How did the Honourable 
Member get hold of it and will he take it out of the House? 

111'. Amar Hath Dutt: I will not yield to you; you hail from MadraR. 

Mr. President.: '1'he Honourable Member should address the Chair. 

111'. Amar Hath Dutt: Sir, I will not yield to that gentleman from 
Madras who is making his fortune in my unfortunate province and has 
never been a friend of my province although unfortunately one of the 
-oldest newspapers of my province has passed into his hands somehow or I" 
()ther. 

111'. B. S. Sarma: That is quite irrelevant. 
Mr. Prealdent.: Order, order. 
1Ir. Amar lfath Dutt.: Sir, I am not glVmg way to the Honourable 

Member, and what I say is that if the Government thought that anything 
'that was contained in this book was not correct or contained untrue allega-
tions, their first and foremost duty would be to prosecute the man who 
published it or the compilers of the Report. They have not done so and 
,they do not dare do so, because they know that all the ugly incidents 
will come out before the pUblic and therefore they want to suppress it. 

Mr. B. S. Sarma: Sir, on a point of order, I want to know whether, 
although speeches here Bre privileged, an Honourable Member can make 
use of a proscribed book. 

Mr. AmarHath Dutt: It can at best be forfeited to Government, and 
if the Government so like, r will make B present of it to them. Here 
I hold it in my hand Bnd they can pl'OElecute me for posseBlling it if the 
Jaw goes so fuas that. 

Mr. B. Das (Orissa Division: Non-Muhammadan): r~ay it on the table. 
JIr. Amar Hath Dut-t: Sir, I.\S desired by my .friend Mr. Das I shall 

'lay it on the table for the information of everybody concerned. 
Mr. President: Order, order. A point of order has been raised which 

appeBl'S to me to b!') a 'ratl~er di./liQlllt point to decide. It is a weH-known 
legal maxim that you cannot do indirectly what you cllnnot do directly. 
And it seems to me that the Honourable Member is trying indirectly to 
get publication of proscribed literature by this means. On that point I 

"should like to bear one or two Membet'B of thl'f legal profsssion. It 
. appears to me that it is not permissible to do indirectly what cannot be 
done directly. 

Diwan Bahadur T. Bangacbariar (South Arcot cum Chingleput: Non_ 
Muhommadan Rural): Sir, I should hesitate to give an opinion offhand 
on a matter of such importance. I should like to consider it before I 
can offer any help to the Chair in this matter. 
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Mr. o. S. BaDga Iyer (Hohilkund and Kum80n Divisions: Non-Muh&m~ 

lna<.illll Hural): !:)ir, 1 feel that it is pedectJy legitimate 10r any Member 
of this House to deul uil't~ctly with a proscriBed doeumeRt and. that ia 
why WI' hllve the phrase "privilege of the House". Uodtlr the privile~ 
of this HOllse we hu\'(> every right to make use of 11 rlocument which 
comes into our posSCRsiol1, nnd if the Government were to ehaHenge the 
J'llmnbcl' l'On<ltlnwd to mnkc use of the document outside the House, it is 
for til!' HonOIlTll.ble l\:[PllIber if he so uhooses t.o Ilcceptthat challenge. 
But there is lIothing whntever to prevent uny Honournhle Menrbet of 
this EOIISl' frolll using the privilege of thiR House in the public interest. 
1't']lec·inlly ",hen he if; eonvinced hl-jflt the proReription of t·hnt dOl'urhent 
is OIH'lI to questioll (An Hot/ow'lIb/(· Memliel': "Illegal") or, as my 
HO/louruble friend 1\11'. Mitra truly SIIJS, "illeglll", Il!o\ ~lemberR of hi. 
party feel on thnt m·nUer. Rir, till' Leader of lily part . ." hns f1lread,\' said 
thllt, 1i0 fill' us the h>gal Hsped if; <'on<'cm<,d, it mllv he 1\ matter . for 
eOTlliiderntion and we IntlSt bow to his leglll lI'if;dom.' Hut· fin fill' as 
politil"al reRponf;ihj]it~· in thi" Hout;c is (·nncerned, 1 think it if; open to 
ever~'one of liS t.o 1I11lkc.' lIf>e of Il public document which .the GO'Vennnent 
hav(· pro!o\<'rihed simpll' bl.·(,flllf;P the,v nrc.' (·lotlwd \I'jth !Ill nuthority 
unknown to the t'xP('lltiw in nth('r purt!o\ of tlw world. A Oovf\rnment 
which i!o\ not 1'ef;ponf;ibh· to tlw Legif;1nt.urf' m[l~' he inclined to nhw,p its 
power Ilnd prol'cribe publications whieh might never havl:' bpen prORnribed 
in t~e parts of the world wherp respom;ible Government prevails. And in 
view of the fact, thnt. Government bave becl1 eaTT.ving on a cmnpa.jgn in thia 
C01.)lltr,\· which is for the time being Fluspended. nnmel,\'. a campaign by 
ordu.,ances lind ulso 1)\ methodR of profleription /lncl Sll('h thingli, I think 
it is a legitimate, proneI' and eOIlRtit.utiollltl duty for \lR to makp lI~e of 
clO(,Il111enh like this which (lOme into our pOBReRRion, 

lIr. Presi4enl: Before 1 allow the discUl:;sioIl to proceed, I should like 
to point Ollt to 1\1r, Hanga lye1' that. so fur lit:; the polic:v of Government 
is ('on('('rned, it is perfeetly open to Honourable MemberFl to criticisl~ it as 
liIb'ongly 88 t.bey like. B,ut that is not the iRSue wh~h is now -befOl'e the 
HOUf;C IUld on which 1 am (,'oosulting t!icm, If the HOIlourllhle Member had 
got lip, und v~ry severely critieieed the policy of Government in any dtipart.-o 
went he would have been quite in order in doing so. But the questioD that 
hilS been raised now is this that, when a document has been proscribed,-
whether rightly or wrongly is not the iRsue before the Wouf;e-is it per-
millf!ible for any Member of the Bouse woo happens to ~t pOFMtision 
of thut. documeDt, to fie'" it beforo the HoUiIC 80 that it may flO into the 
')l"Q(~eeding8 lind hecome publie property? That appears to me 'tn be 
ooin" inclirectl" what could not be done directlv A.nd it is on that. issue 
tl1l1t"1 '\"Illi 11; .. "il',,"fI of Borne legalllIembers_ ''The iB8tlfJ iw not whetlher 
the poli('Y of Government in proFlcribing t,his or Hny other dO('llment is or 
i!o\ not OpNl to criti('ism thnt any Honourable Memhf'r may wiRh t.o paSJ;. 

DtWID Bahactar T. Raapcbari&r: Rir, I just! looked up our rulll!o' of 
T1ro(wll1l"f' Rnd there lire two rules, i.e .. 56 Bnd 57, ·bearing on this poillt. 
If .vO\! look at p:\ge 20 of the Mannal, you will nnd that nile 56 l"UIlII 
tJltlf; : 

<'56, Rllhjf'(,t t.o fhf' TIlle~ 'Am! IItandinll mder. t,ht'lrp i. fFee40m of 8JIMCh in ~ 
.",PlIPml,lv .. No pH.D slnlll·bf, ijiBhI. \0 «ny p~ HI' "IIY 'atuft hfl'U~ of hiw 
"Pp •• ,,), ",r ,'otf' in thf' A,,~emhly ,or. hI' l"e1WOll of '1It\yt.hing '"oniaiJted in.IlIW nffidal 
'''port of thp prn<' ... ilinp:R of Ihl' A~""mbly." .' 
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The rule 57 rUlls fiS follows: 
"57. (1) The matter of every speech shall be strictly relevant to the matter before 

,the Assembly. 
(2) A member while speaking shall not: 

(i) refer to any· matter of fact on which a judicial decision is pending; 
(ii) make a personal chal'ge against a member; 
(iii) make use of offensive expressions regarding the conduct of the Indilln '1r 

any local Legislature; . 
(i,,) reflect upon the conduct of HiB Majesty the King or the Governor General 

or any Governor, . . . . r.tc., etc. 
(v) ntter treasonable, seditious, or defamatory words; or 
(vi) use his right of speech for the purpoee of wilfully and peraistently obltruct-

ing the business of the ABeembly." . 

I am afraid that this matter which my Honourable friend is referrin". 
to does not come within any of these prohibitory clauses. He is not 
uttering any treasonable or seditious words and he is not using his right 
-of speech for the purpose of wilfully and persistently obstructing the 
business of the Assembly. NOIf does it( come under any of the other 
previous clauses. I do not see any other provision which will help us 
in this matter, and so the whole thing is, is it relevant to the matter 
before the Assembly? That iBfor you to decide, whether it is relevant 
to the matter before the Assembly. He has got entire freedom of speech 
which is controlled only by clause 57; and so long as there is no prohibi-
tion . undel' the rules, it must of course be left to the individual judgment 
·of each Honourable Member as to how he used tha.t right. My presenli 
opinion is that the Honourable Member will be within his rights in 
referring to literature even though it is proscribed, whatever consequences 
he may take thereupon in another place. 

:Hr. Amar Bath Dut.t.: What I say now will obviate all difficulties. This 
book has not been proscribed in the province of Delhi or by the Govern-
ment of India; it has been proscribed only by the Government of Bengal 
in Bengal and not in any other province. I may also point out that. 
last time Mr. K. C. Neogy made use of those portions of the Report which 
were then published. I shall quote a very few eJrtracts to bring before 
th!s House the happenings of that unfortunate district. (An Honourable 
Member: "Place it on the table. ") Yes, I am ready to do so ..... 
. Kr. K. P. Thampan (West Coast and Nilgiris: Non-Muhammadan 

Rura.l): Sir, I shall give you an instance, if I may, which might probably 
help you to pass your ruling. In the Madras Legislative Council, once 
when the famous Bharati's songs were proscribed, one Honourable Member 
rose in his seat and sang some of the songs. Your 'difficulty and the point 
of order arises when my Honourable friend, Mr .. Amar Nath Dutt, begins 
to read extracts from the proscribed book, SUppOSIng he was clever enough 
to learn those portions by heart and repeat from memory, I would like 
to know how you could object and what would have been the position. 

Kr. D. K. Lahlrt Ohaudhu.ry (Bengal: Landholders): As a matter of 
fact J may just inform you that when the Late Pandit Motilal Nehnl 
IJl10tecl from a book which was proscribed-"Inoia. in Bondage"-and 
when Sir Darcy Lindsay objected, yoUr predecessor, Mr. Patel, allowed 
him. to Rpeak on thBt very issue . and :dJowed him .to m.ake the ~uotation. 

D 
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Sever&! Honourable Kemben: Law Member, please. 

Sir ~celot Graham (Secreta~, Legi~l.ative Department): Sir, I find 
myself. lD a somewhat embarras.slDg posl~lon. But I wish to say this';. 
had Dlwan Bahadur Rangacharlar not risen and said what he said I 
should have risen and said what Diwan Bahadur Rangachariar has s~d. 
(Opposition Cheers.) 

The Honourable Sir Brojendra JIltter (Law Member),; Sir, I must 
confess that I have not oonsidered this point before; but hearing the debate 
here I have fonned conclusion in my cwn mind. I think reference can 
be made to literature which is proscribed (Opposition cheers). Supposing 
an article is seditious and a man is bemg prosecuted for sedition in a 
~o';lrt of law: ,you can quote t~at article for the purpose of showing that 
It IS not seditIOus. Therefore, lD the court proceedings the whole of thai> 
article may go in, although it may be eventually held to be seditious. 
You cannot prevent the publication of it in the court proceedings. Simi-
larly, if in laying a charge against, say, the Home Department, an Honour-
able Member contends that the Home Department was not justified in 
proscribing a particular piece of literature, then he could quote that litera-
ture in the House for the purpose of indicting that Department. He. 
may be right, he may be wrong; but you cannot prevent a Member from 
referring to it in support of his contention, The Home Department may 
be able to convince the House that it was perfectly within its rights to 
have proscribed it, but that cannot prevent a Member on the Opposition 
Benches from referring to it in support of the opposite contention. (Oppo-
8ition crie8 of "Hear, hear. ") 

You quoted, Sir, a legul maxim that you way not do indirectly what. 
you cannot do directly. At the sume time, there is another legal principle, 
and that is this; that what is not directly evidence may be referred to for 
collateral purposes. I will give an instance. Supposing a will is pro-
pounded for probate in a court of law. Another party in contesting that 
will may refer to an earlier will, which was not properly attested, for the· 
purpose of showing the intention of the testator, For that collateral pur-
pose he can use that dpcument though it would not be substantive evidence 
in the case. Similarly, I submit that the proscribed literature cannot form 
part of the proceedings of this House; but I will not go to the length of 
saying that because, it cannot form part of the proceedings of the Ho~se 
you cannot refer to it for the purpose of showing that the order of pl'oscnp-
tion was wrong. 

Kr. PreBldent: I think it is clear now what the ruling should be. The 
Honourable the Law .Member has clearly explained that it is open to 
Honourable Members, in support of any argument which they may wish 
to advance, to quote from proscribed literature, but they cannot read the 
whole of it with the intention of getting full publication in that way. I 
will for the present accept that view I!.nd allow the Honourable M~mber 
to oontinue his observations and to quote from the book he was readmg. 

Ilr. Amar Bath Dutt: I ~tefuny acknowledge what has b~en .said 
bv my friend Sir Brojendra Mitter, and in faot it seems that the lDstlDcts 
of a 'lawver 'have not left him, in spite of his oceupyin~ the ~nsury 
Benohes'there, and I wlRh the same spirit mav pervade otbeT Members 
too on the Treasury Benchea and I hope the other Members will emulate-
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my Honourable friend over there; and I also thank my Honourable 
friend, Sir Lancelot Graham, for having come to the same view. In fact. 
I have often found English officials to be fair and just. 

Mr. PrelldIBnt: Will you please go on with your observations? 

An Honourable Kember: What about Mr. Sarma? 

Mr. Amar Kath Dutt: I do not take notice of Sarmas who come and 
go as occasion arises. This Report contains incidents which, if I read them 
before Honourable Members, would make their blood boil. It is necessary 
for me to read one or two passages only from the book and not the whole 
of it to convince them of what I say. I am sure from the spirit in which 
Sir Lancelot Graham approached the question, they will make an enqui'Y 
into this ma,tter. This is what the Report says: 

"The members next visited the hoUll8 close by, where they found a girl, about 
Ie year" old, in advanced &tage of pregnancy. Her name was Ambu. She was hen~b­
ing with difficulty, her eyes were closed with tears tl'ickling. She made her atateml!nt. 
with Bome difficulty. She complained of her breaat. being t.wi.ted and of l,er being 
kicked on her hip." (Criea 01 "Shame.")' 

Here is the story of an unfortunate girl being assaulted in 9. most shameless 
manner. I appeal to the Members on the Treli,sury Benches over t,here 
to take steps because you know what he.s been the fate of Troy and the 
tate of Ceylon for having insulted the womanhood of a country. Rt!ware 
of that. Ask your executive to beware. If they treat our wom~n folk 
in the way in which it is alleged here, take it from me that your days are 
numbered and your fate is doomed. You will not be hera for any length 
of time. So in your interests and also in the interests of ourselves, I trust 
you will make inquiries into this serious allega,tion, 

Sir, I shall read only one other incident to show how people were 
killed by drowning, and that was in Chorepalia: 

"The evidence showed as to what. had taken place in front. of the h01lJ8 01 Kahirocl 
Chandra Jana on the 8th September, 1930. The incidents aa disclosed in the nidenll8 
were that some officiale, including the circle officer and a police officer. • • • .. 

-here let me explain to the House, the Circle Officer is a class of officer 
who has been introduced in Bengal to form a linK between the executive 
and the people and to demoralise them,-

.. , ... had come to the viIlage of Chorepalia on the 7th September, 1930, aocompaJliod 
by several policemen. The villagers took their object to be to realise the chowkldari 
tax from them by violence. The policemen were quartered partly in the house tif 
Brojo Panda and partly in the house of Kshirod Chandra Jana. In order to go to 
Kshirod Chandra Jam~'s house, the house of Brojo Panda had first to be passed to 
the left. A little beyond Brojo Panda's houae was a tank to the right, skir..in~ ono 
side of the lane, and skirting the other aide of the lane was the fence enclo~ing the 
compound of t.he honse of Kallirod Chandra Jana and others. On the aft.ernoon of 
the 8th September, 1930, a large Dumbel' of villagers from the neighbourhood ?'h.J hII'd 
no weapons of any kind with them went towards Kahirod Chandra Jana's hou~ to 
wait on deputation before the Circle OfHcer. 'When the crowd came up to K'"blro,f 
Chandra Jan,,'s boUle the men in front with 'folded handa told the Circl. OfIlCBl' Ind 
the Police Officer (who had a deformed hand) that they were unable to pr.,. the 
Chowkidari tn: owing to their poverty and they uked that either the t.u b. rem'tted 
or tbat fmher time be allowed to them for payment." 

D2 
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[Mr. Amar Nath Dutt.] 
Here the'House must remember that this was done before the introduction 
of the no-tax campaign. Honourable Members know the extent of the 
distress prevailing in the country in this ~·ear in particular, and my Honour. 
able friend the Finance Member has pointed out in no unmistakeable terms 
t,hat, owing to trade depression, he is bnnging the Finance Bill in in this 
form, and I know that his sympathy will be with us when I place before 
him the condition of the poor agriculturists and tell him that they ca.nnot 
really pay the tax, and therefore they begged of this Oircle Officer that 
'either the tax should be remitted or that further time should be allowed . to them for payment. Now, what was the crowd like? The Report 
says: 

"The entire crowd was in a euppliant mood, while the parley between the spokes. 
man in the crowd on the one hand and the Circle Officer and the PreBident Panchayat 
and his people on the other wa1l going on, some gave orders to the policemen who were 
armed with lathiB aneJ guns to charge the men in the crowd. The policemen at· the 
house of Kshirod Chandra Jana charged the men of the deputation with lathis in 
'their front while they wl're attllcked in the rear by the policemen iSBuing out of Brojo 
Panda's bouse. 

The men in the crowd who did not display any violence were hit with lathis by 
the policemen. Had the crowd any inclination towards violence, the reBult might have 
been different as the crowd was large enough to overpower the police force. The 
crowd wanted to go back, but as the policemen from Brojo Panda'B house attacked 
them from the rear, about 200 men went into the tank with a view to eBC3.pe. As 
regards the relt of the crowd, some were afreBted and others ran away. The policemen 
WIlDt to the banks of the tank. The men in the water were struggling to get cut •• 
Ab they approached the tank they were hit with severe blows on the head by police' 
men with lathis or were pelted by the policemen with hard BOds. The men were in 

:'Dch a helpless poBition that they could not possibly do any injury to the police. The 
conduct of the police in beating them severely with cudgelsw&8 uncalled for aud 
Dnj ustifiable. " 

The Report further Sjl.ys: 
"Or the witnesses examined by the visiting members, sixteen bore mark. of injury 

in different parte of their bodies. Some of them had their wounds on hew still raw. 
,Three of tho witneBS68 who had wounds on their heads took off their bandage to show 
their wounds to the inspecting members. The wounds so exposed were of a levere 
character. Some of the witnesses were still in a weak oondition. 'Five dead bodies 
floated, up in the tank next day. The evidence showed that three of them had their 
he~d. smashed, and one of them had the left forehead smashed. Of those killed the 
eVldence ehowed that at least three had not been assessed for the chowkidari tax." 

Sir, I beg to be excused for this lengthy quotation. As I began by soying, 
grievances must be redressed before yon ask {or supplies. I should also 
like to quote some of the inoidents which took place at Dacca and Midna-
pore, but, Sir, Dacca and Midnapore will, I am sure, burrow deeply and 
{Jat into the foundnt-ions of all possible and impossible Governments. A 
Mahatmaji's blessings and employees' Garden Party are not a fitting sequel 
to the history of this unhappy, land for the past twelve months. I frankly 
warn the Government on this occasion that Mahatmaji's goodness will not 
avail. Tha price of Midnapore and DacM will have to be paid and I a8 6 
pnrt, though on insignificant part of this Government, would like the price 
to be paid amicabl:v. Mahatmaji may be silenced, and inquiry may be 
(liplomaticsllv flvoided but the mills of Providence will grind on, slowly 
hIlt· surely. . 
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Sir, I have tried to avo'id all those topics so that the peaceful atmos-
phere created by the truce mny culminate in everlasting peace, 'but if I 
have .made reference to them at all, it is wit,h a view to bring to t,he notice 
of thIs House and ~f those who are re9ponsi~le for ~h~ gov~rt;tIl}e~t of thi.s 
country the exact pIcture so that they' may gJ.Ve us rehet . .' '. ' . 

. Then, Sir, with reference to the Finance Bill, if I submit that our 
opposition to this measure has been only for, constitutional reasons I need 
not remind Govemme>nt that good government is no substitute fOl' self-
government and the time of trusteeship ia over, and it is now time t<7 play 
the role of a friend, so that we may work side by ,side for many long and 
weary years, to come for the mutual advantage of both, for the mutual 
advantage of each community, with pe3ce and goodwill prevailing in the 
land. ' . " t '.' 

Sir, there bas be€lD a truce, and I wish thib truce may lead to eveJ.' 
lasting p~a.ce in the land wherein both the .Indians and Britishers could 
play their role well and for the good of the people. Sir, in this truce one 
thing is sadly lacking, and tbat is the rdea.se of detenus. Whether that 
was intentionally avoided or it escaped through oversight, I cannot say, 
but I submit that, in order to create a peaceful atmosphere, the first thing 
required is the release of the detenus. The other day in answer to a 
supplementary question of mine, the Honourab!e the Home Member was 
pleased to observe that the question did not come within the purview of 
.thc terms of settlement. I beg to remind thc Government that it is not 
a question of quibbling as we do in law courts, but it is a question of fair 
and honest settlement between ourselves, I mean iii heart to heart talk 
with Government, in order to arrive at !l peaceful settlement. And if that 
is so, I beg to submit that, if they could accede to the prayers ,)f the 
peoplc about releasing those who are convicted of an offence, whether 
that offence was created under an ordinance ')f under the Indian Penal 
Code, they must also take into consideration the cases of those who are 
detained merely on suspicion and not becausa of any proved guilt of 
theirs. 

I am very sorry that I have not been able to be as brief as I intended 
to. I shall pass over many things that I wanted to say and merely say 
this. I feel that the power of the purse given to this Assembly is rather 
an unreality_ We are moving in an atmosphere of 'unreality because out 
of the sum of 135 crores we have p,ower cnly with l'espect to Rs. ~8 cr<>r:eB~ 
for we cannot touch the mHit,ary expenditure and the non-voted nema. 
,About military expenditure much ball been said here and I won't take up 
the time of -the House by reiteratin.g those arguments. But I 'will Bay 
this much. The Brussels Conference pointed out' that the military expen-
diture of no country should exceed one· fifth of its revenues, and in that 
view, the cost of our milit8rye:rpenditur~ ought to be less than Rs. 80 
crores. Of course, 'when I am criticising military expenditure, the charge 
:may be levelled against me tHat I have never. bP.t Ii. squooroH in the fiel<! 
and therefore I am not comnetent. to speak ahout it, but I mAke bold to 
say from what I 'know of the Indian Army that half of it is maintained 
for Imperial purposes, and in all fairness England ought to bear h,9:\£ or 
its cost. ' 

There is .. denoit Budget and my Honourable friend, Khan Bahadur 
Haji Wajihudnm, whom I miss here today. was ple~s~d to aay, cut your 
coat according to your cloth. r admitthBt such SImIles are not always 



2172 LEGISLATIVE ASSEMBLY. [20TH MAR. 1931. 

[Mr. Amar Nath Dutt.] 
very good arguments, and my Honourable friend over there, Sir Hugh 
Cocke, said in reply, "If the cloth is not enough to cover the bodv what 
will you do?". My Honourable friend Maulvl Muhammad Yakub" 'imme-
diately got up and said, "If you cannot have a coat, have a waistcoat". I 
would go further than that and say, "If you ca.nnot have cloth to cover 
the whole body get only a lwwpeen, and be satisfied. I must congratulate 
t,he Honourable the Finance MeID'ber over there !for announcing the 
appointment of a Retrenchment Committee and I hope that with the help 
of that Committee he will be able to get what he wants, and I wish him 
all godspeed because he has been very nnxious t·o leave to his successor a 
smmo financial position before he vlJ,cates his office. But I should like 
the Honourable the Finance Member to stay on for some time and start 
our new constitution because we know what admirable service he has 
rendered to this country. Though be haa not always been able '~o drag 
the members of the Civil Service with him, still he has done what he 
could under the circumstances and those who were in the Standing 
Finance Committee know his ~ervices, how he himself, without any 
suggestion from any of t,he members. was pleased to curtail many of the 
items of expenditure. 

On a closer examination of the Budget, I have found t,hat the Govern-
ment know well how to take up the burden when challenged.. In the 
main, the incidence of taxation proposed in the Finance Bill under consi. 
deration will not touch the politically agita.ted class. . This homage paid, 
I gratefully acknowledge. The burden Las been placed on the shoulders 
of those who will not work up an agitation. I may not understand why 
imported coal, vegetable ghee, tinned foodstuffs, galvanic wire and wire-
nets, electric fans and batteries, imported railway ,materials, arms and 
ammunition, escaped the notice of the Honourable the Finance Member. 
'But at the same time, not a pice of the non-votable Demand can be 
touched. Why? !The Government of India never ,acknowledges that 
winter ever comes to 'them. Perhaps, they have so much accustomed 
themselves to the cold weather of Delhi and Simla' and to the festivities, 
that without these they cannot have life. My curiosities must wait on 
another consideration. 

For the past eight years, I have marked these fruitless debates. On 
each occasion the ~reasury Benches amuse themselves on the groaning 
cries of the representatives of impoverished India. This year, too, there 
~ll be no difference. But, however much the Honourable the Finance 
Member may feel gratified that he has tided over the agitator's outcries, 
the final iBBue of this top-heavy administration still awaits solution. Even 
if, in this year of all round depression, the Government do not think of 
real retrenchment by curtailing the Imperialistic I}emand of the Army, 
the veritable parallel of Nero fiddling while Rome is burning is again 
illustrated. I know hard words break no Mnes. But the callousness and 
Imperialism which has reduced one-sixth of the human race to this 
miserable condition must be recorded if I have to be true to my own 
people. 

With tliese words, I oppose the consideration of the Finance Bill. 
:Hr. President: I propose now to adjourn the House till a quarter 

'Past two. When we meet again after lnnch, t,he House will proceed with 
the further discussion of the Finance Bill. I know, that there is still a 
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large number of Honourable Members who wish to address the House. I 
am powerless to regulate the debate as I should like to, if Honourable 
Members, after the many appeals that I have made to them, still continue 
t·o speak at great length. If that is so, and if closure is applied, I shall 
not be responsible if all the Honourable Members who still desire to address 
the House are unable to do so. If even now the speeches are brief, many 
more Honourable Members will be able to participa.te in the debate. I 
bope that Honourable Members who have taken so much time in addressing 
the House will realise that it is they who are respons:ble for some of the 
Members not being able to partake in the debate on this important occa-

..sion. 'rhe House will now adjourn till 2-15. 

Tqe Assembly' then adjourned for Lunch till R Quarter Past Two of the 
C~~. ~ 

The Assembly re-assembled after Lunch at a Quarter Past Two of the 
Clock, Mr. President in the Chair. 

Sha.lkh Sa4iq lIuan (East Central Punjab; Muhammadan): I take 
·this opportunity to say 0. few words about the enhancement of taxation . 
.certainly I would have had no objection to the enhancement of taxation 
if this money had been taken out of the pockets of the rich people in order 
to help the poor and needy, if this money had been spent on old age pen-
sions or a health insurance scheme, if this money had been spent in order 
to give employment to millions of starving Indians. But no such thing 
is done with this new taxation. Most of this money would be spent upon 
the extravagance of an extravagant Government and amongst the Depart-
ments, the holiest of the holies is the Military Department which nobody 
.is allowed to touch. I need not speak at great lengt,h about the military 
.extravagance because so many Members have alrEady spoken about it, but 
let me confine myself to one thing and !Jay this, that those people who 
have something to do with the commissariat have found the surest way 
to riches. Whoever comes in contact with the commissariat department 
becomes a rich man. Once you go over t,here you can get as much money 
8S you like, on account of the carelessness of the Military Department. 
Sir, I am not one of those sickly sentimentalists who believe that there should 
be no army; I believe for the protection of the motherland; it is absolutely 
essential to have a very strong and well equipped army. Unless you have 
it, the result would be that the country would be invaded by foreign 
"tlnemies and neither the masses nor the political leaders would be able to 
save the country from the' foreign invaders. If you want' to have a "trong 
·army, it means that it should be very well equipped. We have only 
recently seen how Amir Amanulla Khan lost his country to B ~rigand 
because he had not got his army in order. In the same way IndiG ,,:as 
'lost to the English at the hattIe of Plassy not on account of the supen~r 
'Valour of the English or the discipline of Clive or the treachery of Mlr 
.laffer, but onlv for one reason. That is, tbat 8urajud Doulah's army 
"Was armed with bows And sp~Brs while the enemy WAS better equipped. 
My object in saying these things is thi'3, that .in ord~r to defen~ your 
-country, you must have a stron~ military force well eqUIpped, but It does 
-not mean t.hat you should spend lavishly upon t.hat Army. 
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Now, Sir, there is another problem about which I would like to say 

something and that is ubout the North West Frontier Province. I am 
not going to allude to the exrCS8es committed evel there during this year. 
A truce has been signed between Mahatma Gandhi and His Excellency 
the Viceroy, and I will be the lust person to say anything which may 
create unpiemlUntness, but I have got every right to <;lay a few words 
about the m~goverIiment in that unhappy land for the last 29 years. 
Most of the Members know that this province never existed till 1001, but 
it WIIS only in 1901 that the evil genius of Lord Curzon conceived the 
forward policy, lind five districts from tbe llunjab, the districts of Pesha-
Wllr, Bllnuu. Kohat, etc., were separated. Before 1001 these districts 
wero yery well governed, like other districts ,:>f the Punjab. They were 
ns advanced liS nny of the 'Western districts of the Punjab, but during 
these 2H yeurs, OIl account of the forward policy of Lord Curzon, India 
has been squandering millions of rupees there to no good purpose,. 
except that it has made this province the scapegoat of imperialism. I 
SUppOSt', .Members alrendy know hut let me repeat once again that in the 
Frontier Province there is very little education. Would you imagina that 
for II population of three millions the Government have not got one 
college, neither nu arts college nor a technical college and that the Govern-
ment have kCIlt that province intentionfilly backward. They would not 
give education to the girls and there is not one Government high, school 

. for girls. During these 29 years while India has been slowly advancing 
in every direction, even elementary civic rights have been denied to the 
people in the Frontier Province. The people in the Frontier Province 
have got municipalities but they have not even got the electric system 
in these modern times. I would say it is impossible in this hotbed of 
tyranny for the Press to flourish. There is not' one newspaper, although' 
thousands of papers go there from the Punjab. There is not one daily 
paper over there, because us soon as you start f.\ Press, it is confiscated' 
by that benighted Government. Besides so much secrecy is kept over' 
there about the affairs of the province. Last time when Pandit Madan 
Mohan Malaviyn wanted to go ovor to distribute some money to those· 
who had suffered, despite his promise that be would not agitate and that 
he would not create any ill-feeling against the Government; he was not 
allowed to go. Such is the secrecy whioh is kept in that province, and 
what do the Government do? In order to create ill-feeling, against the· 
:Frontier Province the Government start all r.orts of mischievous pIopa-· 
gands. Sometimes, in order to excite the English people in England: they 
say that the frontier people are Bolsheviks, and although men wear cnmson' 
drcss and the women black, the Government call them red shirts. Now, 
Sir, the movement is led by the Khans who own property. Have you ever 
heard of Khans, who are the property owne~, leading the communist 
movemont? In the same wav, the volunteers . are called the Berva.ntB 
of God Khuda.i-Khidmntgars: We always know the Bolsheviks to be 
Godless' people, but have you ever beard of the servants of God, being 
Bolsheviks? Then in order to create a false feal' among the Hindus, the 
Government try to crente mischief in this way. They say that the~e· 
people have invited the trans· frontier people in order that they may gam 
sympathy for their repressive meo.s~res. ~ow,. I am glad to B~Y that 
these frontier people have cast theIr lot In WIth the Congress people. 
Surely, the people who identify themselves wit.h the Congtess movement. 
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CUlUlOt be said to be identified with the Afghanistan, Government. Sir, 
I may point out one thing. The Frontier Province has always been part 
p.nd parcel of India. Peshawar was part and parcel of India when the 
Punjab was conquered by the English. One thousand years ago Peshawar 
was part and parcel of India whenMllhmud of Ghazni invaded India. 
Further, 500 years .ago in the early centuries of A. D. J'eshawar was part 
and parcel of India when it was part of the Empire of the Kanishku. So 
the Frontier Province has always been part and parcel of lndiu. and I 
would say that it should always be treated in the same way as the other 
provinces are. I am glad io say we have heard a grent deal about the 
Frontier Crimes Regulation, the Frontier .Murderous Outrages Act and 
such other barbarous laws. I need not detain the House by explaining 
what they are, because they have already been explained. I was glad to 
see that Mr. Acheson made the statement that they were going to f..ave 
a committee to investigate into these laws. Personally, being a strong 
partisan of the Frontier I)rovince, I ,should say that these regulations 
should be repealed. On the other hand, Government have considered it 
wise to appoint 11 committee which. besides the officials, as Government 
have promised, will contain an adequate number of non-official Members, 

. nnd should have such non-official Members in whom the communities 
consisting both of Hindus and MuhAmmadans have got confidence-not 
such Members as those who, like oysters, go to the authorities in order 
to get jobs and make sllch committees stepping-stones for the higher 
honours. I hope, Sir, this point will be borne in mind by the Government 
when selecting the personnel of the Committee, and that they would have 
people in whom both Mussalmans and Hindus have got confidence. (Hear, 
hear.) Sir, what we really want is thili. We want that the administration 
and the constitution and the laws of the country should be brought up to the 
same level as in the Punjab. I would like to make it clear that I am pleading 
for the five administered districts which were once part and parcel of the 
Punjab. I am not at the present moment saying anything about the 
tribal tracts, and I think my Hindu friends and others will certainly have 
no objection if these districts get the same rights and privileges a~ the 
other parts of India, because there is one thing which I would again like 
to say, that the frontier people have sacrificed a great deal, just as my 
friend, Sardar Sant Singh, contended about the Slikhs, that the Sikhs have-
fought in the armies of the Rritish, in the same way these frontier people 
have been always serving in the Army; and if you give contentment to 
the frontier, naturally the people will become a barrier against any forei,gn 
invasion, and in this way most of the money which is spent unnecessa.nly 
iln maintaining a very large army may re saved. 

The Honourable SLT George Bainy (Member for Commerce and Rail-
ways): Sir, I was touched by some of the expressions which fell from 
t'be Front Opposition Bench yesterda,v, perhaps because I have not yet 
got fully accustomed to the change of atmosphere in this House which 
has come with the new, Assembly. In a pTeVlOUS Assembly I was some-
·times tempted to think that the impression produced on the ears of ~he 
Ol)position Benches by the speeches from these Benches was somethlDg 
like what Milton deFlcribes in two famous 1ines: 

'.'Their ltan and ftashy80ng~ 
Grate on their .8cranue! pipes of wretchnd stra.w." 
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But I .. am tem})ted to hope from what I heard yesterday that on the 
OpPosItIOn Benches they are as anxious to hear Members of the Govern· 
ment as if they were to listen to some new melody, or: 

"That atrange song I hea.rd Apollo· Bing 
When Ilion, like a miBt, rOBe into towers." (Cheers.) 

In any case, Mr. President, although I do not intend to speak at any 
length, I hope to be able to deal with two or three of the points which 
were specia.lly noticed on the other side yesterday. There is one aspect 
of this annual debate on the second reading of the Finance Bill which 
.does create certain difficulties for Members of the Government if they 
wish to intervene. Inevitably, the discussion takes such a wide range 
that there is hardly a subject within the whole sphere of administration 
which is not raised by one Member or another. Now if the Members 
of the Government are to reply to everything that is said on those 
generous and liberal lines, I am afraid it would not be a case of 5 or 6 
days, but of 10 or 12 days which would be necessary for the second read· 
ing stage. In addition, I wonder if the House will forgive me if I say 
that I have sometimes listened to speeches made on this occasion in 
which perhaps the main object of the speaker was to deliver his speech 
whether there was any answer to it or not. (Laughter.) On the other 
hand, I should like to say this that, although I was unavoidably pre· 
vented from being present on two of the days and for part of the third 
day during this discussion, from what I have heard I have been impressed 
by a. sense of reality, and by the fact that we are getting on this oecssion 
much closer to actual business than perhaps we have been able to do in 
previous years. (Hear, hear.) 

Now, Sir, I shall devote the main part of my speech to dealing with 
one particular point which was mentioned by my Honourable friend, the 
Leader of the Opposition, yesterday, and I understand from the news· 
papers that it was dealt with much more fully by my Honourable friend, 
Mr. J ama} Muhammad Saib on an earlier occasion when I was absent-I 
mean the question about the possibility of an increase in the export duty 
on hides and skins. My Honourable friend, the Leader of the Opposition, 
did not--I am afraid I did not hear all that he said-but I think he did 
not go into the matter with great fulness. What I did hear created an 
impression in my mind that he was thinking of it from the point of view 
of import duties. Sir, I do not think that is an important aspect of the 
subject. As long ago as 1928 an application for protection in the ordinary 
sense. was put in by one tannery in Calcutta, and as SOOn as it was 
announced that the Tariff Board would inquire into it the application was 
withdrawn. Since then, the only occasion on which I recollect that the 
matter has been brought up was in connection with the importation of 
boots and shoes, shoes principally, from J apa.n, not made of leather at 
all, but I think with canVBS uppers and rubber sales. Obviou8ly, from 
the point of view of protection these facts raise the problem whether we 
ftre to use protective duties to compel people to wea.r shoes made of leather 
when they prefer to wear shoes made of other materials which are in· 
trinsicallv cheaper. That I think would be a rather difficult proposition 
to RUpport. But I onlv refer to that aspect of the case in passfng, because 
what the industry, I 'have no doubt, is mainly interested in now is noti 
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the import duty on leather, but the export duty on raw hide~~ I should 
like briefly just to recount the history of that question. In 1919 a. 15 
per cent. export duty on hides and skins was imposed, with a 10 per cent. 
,.ebate on exports to other parts of the Empire. That duty was definitely 
intended as a measure of protection, to try and help the tanneries which 
had come into existence, or been expanded during the war, and also, 
looking at it from the point of view of the Empire as a whole, to encourage 
the tanning industry in Empire countries, by making the raw materials 
relatively dear in other countries. But by 1928 Government were satisfied 
that, as a protective measure, the scheme had proved a failure. It had 
intiicted a certain amount of injury on the producers of hides and skins, 
but it had not proved a success as a protective measure to assist the 
tanning industry. In 1928, therefore, the duty was reduced to 5 per cent. 
all round. Then in the Finance Bill of 1927 Government proposed. to 
abolish the 5 per cent. duty altogether. There was a very keen afrld 
interesting debate on which the question was fully examined-one of the 
speakers was my Honourable friend the ])eputy President-and as a 
result of the division, the voting was a tie and the Chair gave its vote in 
favour of the maintenance of the .tatu. quo. It was perfectly clear from 
the debate that there was a clash of interests, on the one hand the 
interests of the producers of raw hides and skins and on the other hand 
the interests of the tanning industry. 

The next step that was taken was to appoint the Hides Cess Committee 
to investigate the question whether, by the imposition of a comparatively 
small cess, the proceeds of which would be devoted both to improving the 
tanning methods and also the preparation of raw hides and skins, it would 
be possible to help the tanning industry as well as the producers of raw 
hides and skins. The Committee has submitted its Report, and as it is 
a matter in which we have to carry the Local Governments with us, we 
bave referred it to the Local Governments, and I believe we have so far 
had replies only from three or four of them. 

The peculiarity of the tanning industry, especially in Southern India-
I am not speaking of Northern India where the conditions are different-
is that the tanneries in Southern India are crying out for protection, but 
it is not the domestic market they are anxious about, but the export 
market. The difficulty they have in selling their products does not arise 
from conditions in India, but from conditions abroad. Now, it is always 
a very difficult matter to protect an industry in that position unless 
of course Government and the Legislature are prepared to do it in the 
form of direct financial assistance. But if that method is not in question, 
it is always an exceedingly difficult thing to devise effective means. by 
which it can be done. In this case, what is asked for is a higher export 
duty on the raw materials in the hope that, as -a result" the Indian 
tanneries will be able to buy their raw hides and skins cheaper than 
'they do at present. One of the difficulties is that, unless the country 
has something approaching a monopoly of the raw material, it may very 
easily ~appen that, while the export duty may do Bome damage to the 
producers of the raw materials, it is not Buccessful in assisting the manu-
facturers because toe manufacturers tn other countries resort to ether 
sources of supply and develop these soUrces of supply, and in the ena 
are no worse off as a result of the duty. That, to my mind, hA.S always 
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been a very real difficulty in this ease, particularly, as regards hides, for 

. there are plenty of other places in the world from which hides can be 
obtained, the Argentine Republic, for one. There is also another objection 
against this proposal, that at a time like this, when prices have fallen 
very rapidly-I think the fall in the price of hides varies between 25 alld 
40 per cent., it is obvious that with a reduced demand, it would be easier 
for other countries, if they found that Indian hides had become more expen-
sive, to resort to other sources of supply. Therefore, it is clear that Gov-
ernment would require to be very sure of its ground in this matter before 
it took action. But, apart from hides, there is the question of the skins, 

. and I know my Honourable friend Mr. Jamal Muhammad attaches 'parti-
cular importance to that question, His contention, as I understand it, 
is that in respect of goat skins, India has got, not a complete monopoly, 
but something 'approaching a monopoly, and that other countries would 
not be able to find other sources of supply if the Indian source was made· 
more expensive. ThAt is a point, which is, at any rate, worth exarnina-
U~. . 

Then a. further point is raised-When I say it was raised, I cannot 
testify from personal experience that it was 'raised in tbe debate, because 
I was not present when the question was discussed-about the American 
tariff, namely, that the American tariff had been so changed by the 
imposition of a ten per cent. duty on imported tanned skins that the 
Americans were in a position to give a higher price for raw skins. I 
think it is importllnt to get clear exactly what the position is. For years 
past, America has been the main taker of India's raw goat skins, the 
proportion amounting to between 80 and 00 per cent. over a period of 
years. But it has never at any time taken more than 10 per cent. of 
the tanned skins that are exported from India. Tanned skins do not go· 
to the United States of America, but to the extent of about 90 per cent. 
to the United Kingdom. Now, unless the manufacturers of the United 
Statel" of America export to the United Kingdom, I do not see that the' 
manufacturer in India. is seriously damaged by the American tariff. It 
is only a very small part of his output whioh is sold directly to the. United' 
States of America. and I cannot see how in his main market he is 
seriously damaged by the American competition, unless America does in 
fact export to the United Kingdom. That is 8 point on which I ha."e 
not yet got. full information, but which I will h8ve exsmined. I am afraid' 
I have taken too much time on this question, I will briefly sum up what 
I have to say in this form: I see 'great difficulties in using an export 
duty 8S a means of protection, and so far 8S I have been able to read the' 
lessons of what hM actually occurred in the past, I do not a.t present 
see how these difficulties can be overcome, but I recognise that, 88' already 
pointed out, as rElgards goat skins in particular, t.here is a question, which 
deserves examination. I will see that it gets it, and I will see that. full 
opportunity is given .to the tanners of Southern India to J'epresent all 
they ma.y have'to sa.y on this subject. What the decision of Government 
may be, it is, of course, impossible now to foreoast. Now, Sir, I will 
pass on to another point, which was taken by my Honourable friend Sir 
Cowasji Jehangir, 'namely, the failure of the official ·Members from the 
provinces to partioipate in our debates on this occasion. I intervened at 
one stage yesterday under the erroneous impression that theoomparisOD' 
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<If these Members to logs was in some way due to their personal nppear-
.nnce (Laughter), but I gathered from what my Honourable friend said 
subsequently that it was the Treasury Bench which he wished to attack 
and not the Benches behind me, and certainly that is the true and right 
.constitutional position. Now, Sir, when we are dealing with the Central 
Budget and when we are dealing with matters of Central administration, 
with the best will in the world to make the fullest use of the judgment 
.und the eloquence of the Members behind me, it is not always very (:DSY 
to arrange it, particularly when one does not know beforehnnd what sub-
jects are going to be discussed. Let me take an example from yesterday. 
My Honourable friend, Mr. A. Das, told us a good deal about the difficulties 
that had occurred on the border betwecn the United Provinces and Bihar 
and Orissa, and in particular between the district of Ballia and the district 
of Saran owing to alluvion and diluvion. About 30 years ago I might 
have been described as an expert in that subject myself because I had 
just passed my departmental examination .and the alluvion and diluvio1J.. 
regulations were part of my mental fodder at that time. I have not the 
least doubt that I have three or four experts on this question behind 
me, anyone of whom would be perfectly competent to deal with it. But 
if the debate on this second reading of the Bill is ever to close, I am afraid 
that, if I let my experts loose on questions of tha·t kind, it would be 
difficult to say when the proceedings would be likely to close. It is a 
real difficulty felt by those of us who sit on the Treasury Bench, felt by 
t,hose who sit behind me and, I have no doubt, felt in the Benches 
opposite, namely, that the official block sometimes creates rather difficu1€ 
situations. Sometimes of course we can overcome it. The House listened 
to a very cogent and convincing speech from my Honourable friend Mr_ 
Hezlett when the Railway Budget was before the House; and as far as 
I recollect, that is almost the first occasion on which a Provincial Member 
haR spoken on the Railway Budget. On other occasions also we have 
listened in this HouRe to admirable speeches from Members behind me. 
But it is difficult on the Finance Bill to arrange that they should take 
as large a part in the proceedings of the House as I should like, and as 
Honourable Members opposite have indicated that they would like. 

Now, before I sit down, I should like to say just a word or two about 
what fell from my Honourable friend Diwan Bahadur Mudaliar. One 
of the points he raised was in connection with the Vizagapatam Harbour, 
and that came up in connection with the capital expenditure part of the 
Budget. He mentioned his belief that. the cost of land had been excessive 
in certain cases and that one set of land acquisition officers had very 
different views as to the value of the land from other land acquisition 
officers. But supposing that is so,-and I have no doubt tha.t my HonoUr-
able friend was speaking from information-but if that is so I do not see 
how the Government of India can take steps to prevent it, seeing that 
the only la.nd acquisition machinery we have is tha.fI prov!ded hy the 
Provincial Governments, and seeing that the award of the Land Acquisi. 
tion Collector is final and conclusive as against the Secretary of State 
and he cannot question it subsequently in any court. Then he said lha.t 
a great deal more land had been acquired than was really necessary for 
the purposes of the port.! am glad he mentioned it; it is a matter I 
shall look into. But I think it would be true to say that inore money, 
has been lost inotber eases by acquiring too little limd, where there a.re 
prospects of development, th8D by acquiring toO much. I am ~ot SUl'e 
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that that is a bad fault. I think it is the right side on which to err if 
you must err. Then he said that he was doubtful whether in the long 
rUn the harbour would pay its way. I know there are going to be certain 
difficulties at the outset,-it is not yet quite clear what the position will 
be-but there are going to be difficultiEls. For one thing the prospects 
of the manganese trade do not look nearly so promising now as they 
did six or seven years ago when the harbour was sanctioned. That is 
inevitable. You cannot foretell in advance changes in trade which have-
not even begun to be foreshadowed; but I have little doubt that in the 
long run the Vizagapatam Harbour will prove to be a perfectly sound 
proposition and of very great benefit to the particular part of India which' 
the port will serve. 

Now, Sir, I hoped to conclude my speech by t·he triumphant confuta-
tion of my Honourable friend in one of the examples which he drew 
from the Gazette of India. I cannot sufficiently admire his assiduity in 
perusing the pages of that somewhat arid publication. Perhaps like the 
Scotchmsn and the sheep's head he found it fine confused feeding. 
(Laughter.) With regard to his very first instance, I received a note 
yesterday evening from the Railway Department completely dissipating 
his apprehensions on the subject of extravagance. But in a misguided 
moment I showed it to the Honourable the Finance Member, and he was 
so pleased with it that he refused to give it back to me and insisted on 

. having it for his own speech. It is for that reason, Sir, that I am unable, 
and I regret I am unable, to reply to that particular point in my Honour-
able friend's speech. 

Mr. B. N. Jlisra (Orissa Division: Non-Muhammadan): Sir, I am not 
going to speak about the pounds, shillings and pence Or the rupees, anna.B 
and pies of' the Budget. This year is said to be a memorable year and 
the first part of January saw the conclusion of the Round Table Conference, 
which is to be continued here again. Then, Sir, we had what is known' 
as the Gandhi-Irwin agxeement, nnd a truce WIlS declared in the country. 
I think in this House also we should follow a similar procedure. It hap-
pens every year at the Budget and Finance Bill discussions that accusa-
tions are made from this side and something or other is said on the other 
side. I think this year it should take some other shape and a procedure 
should be settled which would be satisfactory to both sides. This side 
has been all along pressing for retrenchment or less expenditure and the 
other side has always said that they cannot do without this amount or 
this expenditure. 'l'herefore I say that this year when the Viceroy is 
going with so much credit to himself, our Honourable Members shoula 
also try to share that credit before tlieir retirement, and try to show this 
House that they have framed a satisfactory 'Budget. We bave been 
always saying that the military expenditure is very heavy and that the" 
expenditure on all sides of the civil administration 1Jas also become very 
heavy. They must try to retTench. They have promised a commit~ee of" 
retrenchment, but we have got experience of retrenchment committees, 
and it would not advance matters at aU. I specially hope that this year-
the Honourable Membe1'1'l will try their best to follow the lead that has" 
been given to them by ms Excellency the Viceroy and show some 
exemplary retrenchment in civil and military expenditure and a reduction' 
of taxation every year. Out of a total expenditure of 180 odd crores, we-
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spend about 52 crores on the military , or roughly 40 per cent. Are WEt 
living in ti!nes of war or in times of peace? Honourable Members may 
say that there were some troubles during this civil disobedience movemeIlt; 
but I would ask, had we those troubles all along for all these years? If 
in times of peace we are spending so much, what will happen if by some 
chance we have trouble with Afghanistan or Russia or some such country? 
I ask this question seriously. In that ease what will our Military Budget. 
go up to? Will the Government then mortgage Or sell India in order to 
find money? What procedure will they then follow, if ordinarily in time& 
of peace they spend as much as 52 crores on the military? I appeal 
to them seriously to consider what will be their Budget then. I implore 
them to consider this question seriously and to agree to some reasonable 
eourse before they come to the final stage of this Bill. I appeal to them 
to retrench at least to the extent of 5 or 10 crores, or something substan-
tial. Retrenchment to the extent of a few lakhs here and there is not 
enough. If they retrench to the extent I have indicated, surely this 
House will agree with them and vote the necessary money. " 

Coming now to my own constituency (Hear, hear), I wish to point out 
that the Government have promised so many committees of retrenchment, 
but they have mentioned nothing about a boundary commission for Qrissa. 
Probably many Members do not know what Orissa is. Many people 

3 identify Orissa with J aganath. I wish to tell them that that 
P.III. is not the real Orissa which is called at present politically Orissa. 

Orissa was probably known in Mahabharata times as Odradesh. Then we 
come to the time of Asoka when it was known 8S Kalinga: we then read of a 
battle fought at Yosali near Bhubaneshwar. That part is Orissa. Then 
we come to Muhammadan times. I say from authenticated records Bnd 
histories written by Henter, Toynbee, Sterling, Abdul Fazle. We read in 
the District Gazetteer, Puri, page 28 that in 1245 the Oriyas besieS\'cd 
Gour, the capital of Bengal and the siege was only raised on the arrival 
of reinforcements from Oudh. That shows that Orissa extended in thosEt 
days from Gour in Bengal to the Godavari river roughly speaking. I am 
stating this from Government records at page 29 of the same. In 1435 
we find that it extended from the Ganges to Pennar--as far as UdayagIJ:'r 
near Nellore. In 1457 the Oriya kings ravaged the territories of the 
Bahamini Sultan. In fact Orissa is a country that extends from the 
Hooghly to the Godavari. Later on, Honourable Members might have 
probably heard of the permanent settlement granted to the Ea.st India 
Company by the then 'Nawabs of Bengal, Bihar and Orissa and Chota 
Nagpur are mentioned in the grant. That was not the real Orissa. The, 
Orissa mentioned there was Midnapore. In 1793 Orissa was not yet con· 
quered by tHe British. She remained independent till ab~ut 1803, and W8.S 
taken possession of piepe-meal from Madras, Central Provmces and Bengal; 
and the present Orissa is a very vast country under four Governments. 
It is now partly in Madras, partly in the Central Provinces, partly In 
Beng'a] a.nd partly in Bihar and OriSS8.. This is not a new question; it is 
as old as man:v 0'£ us-perhaps older than many of us. (Laughter.) I 
come now to the present times. In the time of Lord Curzon, thpre was 
a proposal to settle the boundaries and redistribute the province of Orissa. 
After that Mr. Montagu, the then Secretary of State, came, an~ the en· 
quiries are embodied in the MontBlnl-Chelmsford Report; this subject finds 
a place in that Report. The recommendation to form a Bub-l>lt!vince for 
Orissa was' not given effect to. Later on the Government of IndIa, which. 
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promi~ed justice to Orissa's claim and which has recommended in para. 21 
.of theIr despat.ch that t~ere should. be u redistribution of Oriya speaking 
tractR .or. It separate proVInce for Or~ssa" has not yet appointed n boundary 
commIssIon though they have uppomted so many other committees. The 
.other da.y the Burman Members were compla.ining of the hot haste with 
which the question of the separation of Burma was being considered. 
We have been clamouring all these years and yet nothing has been ·done. 
though they have agreed to do justice to our claims. The question has 
been pressed by our Provincial Government and by the public in Bihar and 
Orissa and there were several meetings. Therefore I would appeal to the 
Honourable Members that they shOUld appoint a. boundary commission 
soon for the separation of Orissa. 

1 shall take only a few more minutes as regards this Military Budget. 
Probably it will be worthwhile mentioning it. Orissa is now much neg· 
lected, but Oriss'a had a typical and exemplary militia before and I think 
the whole of India has to learn something from the Urissa militia. History 
tells us-I am not saying this from my own imagination-that when Asoka 
conqu~ed Ralinga, he encountered the fiercest opposition from the' Oriyas. 
It is stated, Sir, that when Ring Emperor Asoka conquered Ralinga. eo 
fierce was the resistance .offered by the people that 1,50,000 men were 
taken captives, and over a lakh of people were slain and many times that 
n'umber perished. Whe~ Akbar wanted to subdue the Afghans in 
Bengal,-I am speaking from their own records called the Abul·Fazal's 
Akbar Namah, Vol. II, page 395. even there he sought the aid of King 
Makunda. Dev of Orissa to defeat the Afghan power that was then rising 
in Bengal. Orissa had a complete and perfect militia in those days. Sir, 
Orissa has got several ruling Princes or Chiefs. They were all very inde-
pendent. I can say that the British only took possession of Orissa, and 
it was not conquered. Orissa retained its independence for fl. long time. 
But then the people of Orissa liked the British system of administration 
in those days better than the administration of the Mahratta rulers who 
were committing depreda.tions or lootings, with the result that the people 
had no security of life or property nor had they any stable administration. 
In fact. the Pandas of Jaganath welcomed the advent of the British ad· 
ministration, but, that good system which prevailed in the old days of 
the predecessors of the present British rulers has considerably degenerated 
now, and it is doing the worst kind of harm that can be done to Orissa 
and every part of India. 

Sir Hugh Oocke (Bombay: European): Who financed all tlieir military 
activities? 

lit. B. ]f. 1I1sra: Sir, in Orisss they had a different system of recruit· 
ment in those days to the Military Department. TJ:tere were no paid 
officers; they were not mercenary officers, There were all Sardars or 
Dalpatis who controlled or commanded the army. My own great.grand-
{Ilther was a Ba.hinipati commander in the army in those days, (Applause.) 
He was also at ,the sarne time the Rajguru or Purohit, but 8~ill he fOrigJ:!.t 
for his country. No doubt, they wel'e given 8om~ lQIl,ds orjagi~, ~nd tb~t 
WQEI~ enougl1 for them .. I . ~ 1l1ere1y explaining ~? the ~ouse bow.tlie 
British have wrongly ana deUbernf.e1y kt1led the mat'tial spint Of the people 
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oand have adopted the wrong system which obtains today. Speaking of 
the martial spirit of the people of Orissa, -Mr. Toynbee at page 12 says 
this: 

"It is clear that a body of local landed militia of this kind might have bean made 
.. tower of strength to the British Goverument had liberal Qnd conciliatory measures 
been adopted from the first. But, by a fatal and short,sighted policy, Major Fleshn 
had been allowed to resume their service lands shortly after the confiscation of the 
Khurdha; e&bt.3 Nor was this all. • * They were &ubjected to grossest tlxtunion Bl'd 
-oppression * * .. 

The present Government have entirely killed the martial spirit of the 
people of my province. The reason is this. The Government want to 
.keep their own people here; they want to dump into this country all classes 
of English people in the name of maintaining law and order; any Tom, 
Dick and Harry can find a place in the military here, because their own 
people must be fed. The present Government have killed the ma.rtMl 
spirit of the people not only of Orissa but of all parts of India. Who 
fought at the siege of Arcot for the Government in those days ( It was 
the Indians, it was the rvIoplas, and in fact wherever the British Govern-
ment have succeeded in conquering any terrItory, it is all due to the people 
-of this country. But in spite of all that, tEe Government decry the people 
of this country. They say that we Indians are not strong enough or fit 
enough to command a regiment, that we cannot carry a gun and so on. 
But it is a well known fact that the British soldier, mnn to man, cannot 
be an equ~ Ito his India.n brother in any respec~, although the white 
soldier is paid much more than the poor Indian soldier. The English 
soldier cannot even stand in the sun, and still he is called a hero, whereas 
-our men, however strong, however well disciplined, and however efficient 
they may be, are paid a poor compliment. Sir, it must be remembered 
that a British soldier costs us ten or even twenty times more than an 
Indian soldier, and all the money paid to the military people goes to 
England. But, Sir, though the Government have killed our martial spirit. 
'Still they ha.ve not succeeded in completely annihilating that spirit in us. 
NV e are a strong and brave race. There are still people alive in Orissa who 
·can take up the defence of the country at any time. As my friend was 
ilaying the other day, India can defend herself if she IS given complete 
eontrol over the Army. In that case we shall not want a single English 
.oldier to defend this country; we shall not pay a. single pie to an English 
soldier. I can assure this House, Sir, that in five or ten years' time we 
will be able to prepare such a well organized and disciplined army for the 
defence of .this country that it will surprise any nation in the world. Let 
the British Government array all their machine guns against us; let them 
nover their aeroplanes over us; we shall not be afraid in the least. Our 
people will be quite equal to the task. But they give the dog a bad 
name and hang it, and that is our fate, and that is what the Government 
'have done. 

Now, Sir, I shall say a few words about the Round Table Conference. 
6'ir, British India had sent, in all, 52 members to the Round Table Con-
ference, and if I take province by province, my province ought to get 
one-eighth of this number for representation at the Conference, but we did 
not get even three members, so that, Sir, Orissa has not been represented 
at all at the Conference. As the Conference will continue its delibera-
tions in Simla, I hope the Government will see their wav to meet the 
(lemand of Orissa in this respect. My province has peculiar difficulties. 

B 
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Sir, I appeal to the Government that they must select Bome member8 
to represent my province at the next session of the Round Table Con-
ference. (An Honourable Member: "Who is he to be?") The Honourable 
Mr. M. S. Das is well known to all Members of this House. He is still 
alive, but the Government did not think fit to select him to represent my 
province. There fire many others like Sachidanllnda Sinha and Sir Ali 
Imam I On the other hand, they- were pleased to send the young Maharaja 
of Darbhanga to the Round Table Conference, although on account of the 
age and lack of experience of public life, he is not fit to sit in any Pro-
vincial Council, District Board or Local Board even, not to speak of hlB 
fitness to sit in this Assembly or the Council of State; stilI !luch a man 
was selected . 

.An Bonour&ble Member: I think the Honourable Member cannot casu 
any reflection on the Maharaja of Darbhanga. 

Ittr. B. N. Misra: I am not casting any aspersions on him. What [ 
say is that by his age or experience he is quite unfit to represent my pro-
vince. If We tell this to the Members of Government and complain 
about it, then the reply is ready. .. Oh. it is the pleasure of His Majes~y's 

. Government to select the people." But, Sir, His Majesty's Government 
at Home does not know anything about the age or fitness of the young 
Maharaja of Darbhanga. They are not sarbanya, pandita., JOgi8 
or ,adhu, to know by occult power. They select people based on the re-
ports of the Indian Government. But what do the Government of India 
do here? They must hide their face in shame. They take care to select 
only such people who will merely say at the Conference what their masters 
here have asba them to say there. One does not know why the young 
Maharaja of ·Darbhanga was sent to the Round Table Conference; he is 
not under the electoral rules qualified to sit in any Council, still he was 
expected to draw up a constitution for this very Assembly or the Council 
of State or even a federal structure. The fact is that Government wanted 
fI. safe man, a man who would say ditto to everything that the Government 
sRid, and not a man who. would call a spade a spade. Orissa., Sir, has got 
about thirty States, but no representation has been given to any of those 
~'tates. I hope, Sir, at the next session of the Round Table Conference 
they will take some representatives from Orissa. both from the Orissa States 
and also from British Orissa and thus satisfy the people of my province. 

The Honourable Xban Bahadur Kian Sir J'1I1-i-Husain (Member for 
Education, Health and J~ands): Sir, for H long time I W&.8 in doubt whether 
we sitting on these Benches shoulrl take part in the debate or not. I was 
feeling that perhaps the nature of the dfbate WRS such that Members of 
Government were not called upon to enter upon !'\ defence or to give detAiled 
information on the points raisen during the course ~ the deba,te. I felt. 
that., as this debate commencecl. Members wer~ unl:iurdening themRelves 
of t,he subjects that they had got up either for the purpose of moving Reso-
lut,jons or for promoting the cuts that they had sent in the matter of 
DemRnds in Mnnection with various departments, and which cuts had not 
heen reRched, and it would not be possible for any Member of Government, 
cluring the course of this debate, really in a satisfActory mannel' to en~er 
upon n controversy relA.ting t.o those matters. and if ~e try, to do so wlth 
any nttempt to CQrry conviction to ~e House, we w111 have to t.ake slIch· 
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a. long time that probably non-official MemLer& would consider It an 
encroachment on their time. Yesterday, however, I noticed that a number 
of speakers from the Front Bench of the Opposition made a point that a 
number of Members. h~d spoken, a~d spoken on tl number of subjects, and 
yet the Members slttmg on the Government Benches took no notice of 
them, did not care what was said, did not even care to reply. Well, I can 
~sure th~ Honourable Members that it was not this reason that kept us 
silent dunng the last three or four days. On thtl other hand, it WIlS really 
to afford them every opportunity of giving expression to their views and 
of making such criticisms as they felt they were called upon to make on 
the administration in the hope that the points made by them would be 
examined by us and by our Secretaries in the future to do what we could 
in the way of meeting them. As I said, yesterday's speeches brought 
vividly to my mind the necessity of establishing a contact between the 
Government Members and the Benches opposite. It is a pity that In th'" 
Central Government there hus not been even Bome sort of. that much 
abused thing, called "diarchy". Had there been, some of us, at all events, . 
would have had some friends in the House who would be in contact with 
us and who would not consider that by being in contact with us they ran 
the risk of perhaps losing caste with other Members. Even now, for the 
short period that exists between now und complete responsibility in the 
Legislature it would be a good thing if opportunities were afforded to 
establish that contact, however small th(l extent of that contact might 

~be. 

To mention only a few points, the Leader of the Opposition, with 
extreme and studied moderation, so far as I 'im concerned, appealed to 
me that I should not violate the great principle of the autonomy of the 
provinces. I!lm not at issue with him on that point at all. I am in 
entire accord with him. It should be the effort of those who sit on the 
Official Benches, as well as of those who sit on the opposite Benches, to 
remember that there are rights and responsibilities vesting in the local 
Legislatures and obligations vesting in the Local Governments which we 
should both bear in mind. The instance he quoted was of 0. Revenue 
Bettlement Bill, which came up from the Madras Government to the 
Government of India, and the Government of India did not approve of it. 
The Honourable Member says, "Look here. Is that fair? Provincial 
autonomy,-is th9.t the way in which you encourage it?". I at once wit~­
out going into the merits of the case mig?t, f?r the purp~se~ of .th.ls 
debate, concede the point. But may I remmd Imp. hc:w far It IS falr.lD 
1931 to bring up an instance of 1925 when the provInCial autonomy prm-
ciple a.ccording to him was not honoured by the Government? Am I 
right in saying that from 192./) to 1981 no such insta~ce has occurred. and 
is that not to the credit of the Government of IndJa, that they do not 
interfere with the autonomy of the provinces or the extent of such auto-
nomv as vests in the locnl IJegislatures? I may go n Rtep further and 
remind him that onlv last year, when we had trie Malnbsr Tenancy Act 
of Hmo coming up to 't,he Government of Indin for interference, the (1overn-
ment of Inoin. refused to interfere, Rlthough, fHl the. Honourable Member 
knows full well. rflpresentations madp, in fmpport of. mterference werE- .not 
altogethp,r devoid of force nnd strength. Tha.t I thm~ ough~ to conVInce 
him that, if anvthing. the Government of Inom are qUIte as Jealous d ~he 
autonomy of the local Legislatures and of all Local Governments as h: 18. , .. 
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His second point was with reference Lo failing to know the number of 

I.ndians in Houth America. I was puzzled about the distinction between 
my department being responsible for Indians overseas but not with 
reference to those in South America.. I find that the '1ubject is divided 
iuto two parts, Indians overseas limited tv the British Empire and Colonies 
and Indians overseas outside the Empire. When we come to outside the 
Empire, the subject is in charge of the Foreign Department, because the 
department which deals with the subject is the one which deals with aJ.l 
foreign countries, and the countries with which I deal are not foreign in 
that sense. But, si.nce I am on the i:iubJect of Indians overseas, I must 
take this opportunity of thanking the HOllse and its Members for the keen 
interest that they have invariably evinced in the matt&r of Indians over-
seas. I am particularly obliged to them because that is a subject which, 
if I may say so, is more difficult and more delicate thcm Bny other bubject 
with which we have to deal. It is a subject which requires a grea.t deal 
of patience and perseverance. There is so little sanction behind our 
efforts, and therefore such a great deal depends upon att<3mpts ~t persua.-
sion, and you know how difficult it is to persuade when thl're is not much 
sanction behind your efforts. 

I may from hern get on to the other l:Iubjeut, and that is the subject 
of retrenchment. My Honourable friend" opposite have tried to make 
out that, irrespective of the fimwcial condition, the trade deprebsion, 
agricultural depression and other troubles in the country, Members of 
Government go on their merry wl!y piling up expenditure upon expenditure 
and thus making it more and more diffhmlt for the present resourcea tc be 
f;ufficient and for the present taxation to be enough to meet tlleir dem.mds. 
Well, I have got up this afternoon chiefly to assure the HlJUouraLle Mem-
bers that this is not correct. As a matter of fact, the true position is just 
the opposite. I have sheets fuli of schemes, cf plans, ,)£ proposals, not 
ir: their initial stages. but complet,ed, propesl!ls considered and sanctioned, 
which I have had to give up becaust: of the nnaneial stringency. As early 
as June last, the .Finonce DepartllJ€.nt began to worry lIS with circular 
aftor circular first stating, '\ . .'\lthough the Budget was sanctioned, 
although you' can incur expenditure within the hmits of the Budget, still 
in view of the financial stringency, we call upon you to stay your hana, 
and even though within the 8nnctioUf~d Budget, not to proceed with those 
schemes which have not yet been initiated, and in the case of schemes 
which you have initiated, see that, at the earliest. stage possible wher,e 
you can without loss of money stop them, you brmg them to a stop . 
Sir Member after Member has risen to ask what have I been doing. I 
flee' before me the Honourable Member from Ajmer-Merwara, Rai Sahib 
Ha.rbilas Sardn, asking me-what about Ajmer-Mfrwara, why is there no 
money for primary education? What about samtation, what about the 
enormous percents'ge of infant death? I realise that there i~ a great deal 
of force in what he floid. I pass on t.o another Member who IS not present 
today, who in emotional tones said yesterday-Wbat about ~elbi ~niv~r. 
sitv? Ten vears bnve Tlassed. Still there is neither 8 teaching llmyerslty 
nor a rrRidentinl university nor" unitary university. I have to admIt that 
he is right. There is no money. I have had with very great regret to 
give up Boheme after scheme simply because ther3 was no mon~y. 
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I pass on to the Frontier Province. We have listened to a very im-
pa.ssione~ appeal this aftern~n. We have been asked, "What have you 
been dOIng? WhY"are there no schools, no colleges, no sanitary arrange-
ments and so on? The same thing goes on from Member to Member. 
We are expected to do all these things, and yet we are expected to do 
them all out of nothing. It cannot be done. I assure you, and through 
you the H.ouse, that there are here sohemes a.ctually ready to be carried 
out, only if we had the money, the amount which my department can 
spend on these schemes during the next year comes nearly to a crore of 
rupees . 

. :r'alking of res~arch, we .have been asked what we have been doing for 
agnculture. I lIstened WIth very very great interest to the excellent 
speech of Raja Bahadur Krishnamacharilir the .)ther day about the tr0ubles 
of th~ zamindars, the experiments whi;::h they make, the refusal of the 
Council of Agricultural Research to pr,)ceed with the investigation he 
wanted them to condud. Ha hM justification for that complaint and ye'~ 
I cannot say that the Council of Agricultural Research is t,o blame for not 
having done what he wanted t,hem to do. There is no monev. The 
Honourable House knows perfectly well that for the time being wheat 
is almost lost as an export commodity. Very low prices prevail so far as 
cotton and jute are concerned; our efforts are directed to do what we can 
in the matter of sugar, and yet the Governing Body of the Council of 
Agricultural Research tell me that, with their limited resources, the~ are 
doing the best they can, and uuless I cnn persuade the Finance Depart-
ment to give them some grant during the year ]931-32, they will not be 
able to do what they wanted to do and what the country needs most at 
this time. 

Now, Sir, I am taking a little time over this matter not with the object 
of making a display of the efforts that my department is making. I 
ABsure you that is not my object. My object is to assure you that there 
is not an economy which we could have made that we have not ~ade. 
It was said that we should not only stay our hands so far ss starting of new 
Bchemes is concerned, such as new hospitals and so on, but we should do 
something mor&--when there is R vaclmoy we should not fill it, when there 
are two vacancies oocuring, if they can be combined we should do it. I 
aSBure you that if any Member is really anxious to see whether such 
economies are being effected, I have a list of such economies attempted 
by members of my Secretariat, and we will be very glad to show it. In 
the case of the Research Institute at Dehra Dun, there were appointments 
to be filled up and it was desirable to fill them up as early a~ possil:le in 
the interests of research, but keeping in mind th':l' extreme need for econo-
my we have held up these appointments. In the matter of fo~ests, we 
are told that it is necessary to go ahead. We h!'ve to a ~rtalD ex~ent 
stopped further recruitment here. Even the prOVInces, feehng the pInch 
of poovertv, have told us that they are prepared to let ~ur Indian for~lt 
service officers go to some other provinces, while they will c.a.rry on With 
provincial officers there, and that therefore we need not recruit. We hBve 
had to write to the Secretarv of State accordingly. I think, Sir, Honour-
able Members will give me that amount of credit w!Jioh I am always pre-
pared to give to their statements based on their p~rsonal lmowledga and 
'I trust they will believe me when I say that there IS no economy as lIuoh 
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within the administration of these departments that oan' be made whioh 
has been left unmade. It may be a ma.tter of 11 few hundred rup~es here 
or even a few thousands there. 

I think ~he Honourable Mr. Rangachariar was right when he said 
frankly the other day that there is not much to be got out of eCC'Domy 
under the civil administration. Whether there is in the Army .or not, I 
cannot say from personal knowledge, but. if the methods pursued there are 
the same as on the civil side, it is quite possible that the suspicions of the 
Honourable Members cannot be us well founded as they believe them to 
be. I do not commit myself. I will not say "No" because I ao not 
know. What, 1 wish to urge on this House is this. Is it right, is it fair 
for us to Rssume IIll attitude of what do we care for your vote'! Is it right 
for you to suggest. that ,ye do not care fo1' your vote, because thete is a 
power bchind which can undo your vote? I think the Honourable Mem-
ber who spoke lust madc a very shrewd observution indeed when he said 
that t.he person who is responsible for restoring these grants is going away. 
Do you think he is anxious to resort to the power of restoring these grants? 
None of us sitting on these Benches would like to be in the position of 
asking him to do this, and I assure you that. you ha.ve the strongest possible 
position that any party can have in a House and that is due to the peculiar 
pORit.ion in which Government are placed. None of us, I assure you, 
would like to tender thut advice, No one can feel proud of having 

. tendered tha.t advice. You know that perfectly well. What is the right 
course to adopt? You see we are prsl)ticnlly in your hands. It i& not 
that we do not care for your vote or that we do not care for your power, 
political or constitutional. You talk of 10 crores here, {) crores there and 
so on. As S Member of Government, I know, and from what the Finance 
Member has told me, I can assure you that when we are talking like that, 
we nre not really making a. fruitful effort to get close enough t.o arrive 
at a satisfactory agreement" I assure you that there is all the willingness 
on our part that CGn possibly be on the part of any Government because 
of our peculiar position. I trust and I hope that you will not prp.BR us 
too far, but be ready '!ind willing during the course of the next two or three 
days, to arrive at a really business-like arrangement. These are n~t my 
views alone, but they are the views of thf' Government as well. It !I;; not 
that we simply want to appease you. we want also to sa.tisfy the country 
outside this House. We are anxious thll.t the country should feel that the 
Government are not out of touch with the country in the present extremely 
delicate economic condition, and it is in your hands to give that cO-0pe~­
tion to enable us to satisfy the country. I trust, Bir, when I have saId 
that, I have done my duty'. I know, a very large number of ~he Members 
of the House, who think about theRe matters, have no deSIre really to 
create a situation wherein Government are bound to feel tha~ they have 
been put in an awkward situation. I have not the slightMt doubt on thst 
point: but I trust that noW' that we have Rcampered through all the debates 
of the laRt few davs we would adopt l\ business-like (I.ttitude on both 
sides. with the object' of arriving at a satisfactory solution. 

:Mr. B. 1'. Byk. (Bombay: European): Sir, the p~ition of the Fin~~oe 
Member is this; that while retrenchment is essentlal, the o~port~ltleB 
for efte~ting it are few. I may for his comfort 6ay that the p08ltion 18 ntA 
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new. The House will forgive me if I read a short extract of what happen • 
. ~d in 1920 at home: 

"Mr.: Asquith, commenting good-humoure~ly in November, 19'2D, on ~be e~uberal!cl 
and costliness of the new bureaucracy-Csptam Guest, Mr. Lloyd George s ChIef WhIP, 
bad recently declared that the Gcwernment's expenditure could not be teduOAd--t:loted 
that the Ministry of Health required lix luperintending charwomeo and seven deputy 
superintendent charwomen, who, 'from their pOlition of relative supdri()ritj', IUper· 
vised the labour of 1.22 charwomen of a humbler grade." (Hear, hear.) 

Well, Sir, there is perhaps hope for us. The Honourable the Finance 
Member may still find opportunities for reduction of expenditure. 

I would like to impress on the House that their assistance to him in 
this matter would be of the greatest importance. I think that the Finance 
Member will agree that in this matter his enemies are those of his own 
household. The Finance Member, no doubt, tries to effect all possible 
.economies with the help and encouragement of the Standing Finance Com-
mittee and also to restrict fresh expenditure, but he always has to struggle 
with the other Departments of Government. Sir. I am not suggest~ 
that the other Departments are indifferent to enonomy or irresponsible, and 
I wish to make no reflection on the officers of Government. But I am 
sure that the Head of a Department would not be lible to command the 
confidence of his Department if he was not of opinion that the work of 
that Department was as important as that of any other and therefore it 
should be the last to be retrenched. Now, Sir, I have ll<lticed in tJiis 
debate that Members seem to feel that information is extraordinarily diffi· 
cult to obtain. One member said yesterday that the Army was 0. closed 
book to us. Well, Sir, I have 0. closed volume on my table which weighs 
about half a seer, which was supplied to me with the Budget papers. This 
gives immense detail of Army expenditure, setting forth for instance the 
number of trumpeters of a battery or drummers of 0. regiment and parti-
·culnrs of supplies and so forth, and similarly for all other Departments 
the Budget contains an immense mass of information; and I have noticed 
that in every Department you find officers both in the House and outside 
it who are ready_ to supply you with any further information you require; 
and before the Retrenchment Committee meets, I hope Members will 
make a poiht of satisfying themselves that they have the necessary in-
fonnation to enable them to make suggestions for particular retrenchments 
·to that Committee. Now, Sir, let me take one example,-the Council of 
Agricultural Research-The Finllnce Member told us during the general 
·discussion on the Budget that there was always a tendency for the official 
plant to grow. Everybody connected with any large organisation lmows 
how that happens, and the restraint of the growing plant is, we all know, 
.an extraordinarily difficult thing. The Finance Member told us a few 
'lines further on that behind any retrenchment tliere may be the matter of 
policy, cutting down for instance our policy of providing money for agri-
eultural research. I have not the least desire that money for agricultural 
research should be cut down. No doubt the success of agricultural re-
search is one cause of our present difficulties, but neglect of it would com· 
'plete our ruin. But under the name of Agricultural Research there are 
large sums spent in administration, which have nothing to do with reo 
1!enrch and might well be applied to it. If I may, I will go briefly into 
the history of this organisation. It is It chnd of the A~cultural Com-
mission which recommended its constit.ntKm. Its constitution 8S proposed 
vas unduly elaborate, but for our pUrpoSe it is only necessary to mentioD. 
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two points. First that with it should be assooiatea an experienced admin-
istrator, and second that it should not maintain any research institution 
directly under its control, nor would it provide a staff of expert,s. WIlen 
the Government of India issued its Resolution of 23rd May 1929, it made· 
ODe modification: It did not consider it necessary to restrict the agency, 
by which research flhould be carried out. 'rhe next step would norm all)! 
have been to appoint a technical director of research, who would be ap-
pointed as possessing the requisite qualifications, and could Then be pro-
vided with such administrative officials as were necessary. This however 
was a difficult matter. In research, agricultural or otherwise, the man 
is everything and the machine is nothing. Fortunately in the Government 
of India experienced administrators cnn be found in large numbers, and' 
the search for them is not long or difficult. For this reason first of all a 
Secretary was appointed; later a Vice-President. Later some technical 
members were- appointed. But first of all the administrative machine was 
got going. Now, Sir, experienced administrators in charge of any organi-
sation mllst from their very nature find something to administer. But 
the provision made for research was very modest; ten, lakhs were voted 
by this House as a capital sum, and five lakhs annually. As the only 
work of tho organisation was to distrihute t.he funds among the various 
bodies engaged in research the labour involved was not serious. The or-
ganisation had therefore to find other interests beside research. It is 
interesting to trace its development from what was intended to be purely 
a 4l'esearch organisation into a general administ.rative department. Among 
its various extensions Bre Il locust bureau, European tours, the ab-:Sorption 
of the sugar bureau and a vast number of Committees. No doubt these 
committees were adumbrated in the plans of tne Agriculturnl Commission, 
but many who are likely to know doubt whetber their work is of any great 
value. 

If you refer to' the proceedings of the Standing Finance Committee of 
this year you will see that this organisation has thrown off any pretence 
of being Il Research Department and has become an oriinary ndminiRtl'a-
tive department, as indeed from its nature it might be expected to be; 
but. its expenditure is sHll shown as being connected with reBearch. One· 
cannot do better· than quote its own words: 

"The Australian and the British Councils devoted themllelv88 presl1mably entirel:s 
to the conduct and encouragement of research whereas with the Imperilll Council of 
Agricultural Research that wms onlr. one, though the most import&llt, of its duties. 
The Imperial Council in ita capacity as adviser in agri('ultural mattera (includina 
veterinary aDd animal hUllbandry) of the Government of Indi:!. and Provincial Govern-
ments did, but in a more oomprehenuve fashion, the work which the Agriculturai 
Adviser to the Government of India used to perform and its position V'Hl-t'i~ the 
provincea was, generally apea.king, approximating to that of a central co-orrlinating 
Department of Agriculture." 

I think the HouAe will agree that this is a good exnmple of tlie mannal! 
in which these official plants grow. I have spared tb.i House-in vieW of 
t,he state of the clock-a vast number of details which would reinforce the 
case; but I commend it to those gentlemt<n who ar~ going to form the 
netrenchment Committee and suggest that they further CODRidel' Bnd mate-
recommendations after studying the h i!ltory of this orgnni9ation in the 
prooeedingA of the Standing Finance CommIttee. This bod~· WAS already 
apending ~ ]akhs in administration when it came up to the StandiJlB 
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Finance Commil.tee for more money. The proposal was sent back for 
further explanations, but in spite of protests the amount demanded was 
ult~mately passed. 

I think the Standing Finance Committee. at times, takes its respon-
sibilities rather lightly. Its proceedings are circulated to the Members of 
the House, yet we never heBr accusations of extravagance made againsfi 
the Sta.nding Finance Committee, yet there is no single article of new 
expenditure that has not received their assent. 

Now, Sir, I will conclude by recommending that in tlliA nnd similar 
cases,-there must be many more like the one I have come acros&-the 
Retrenchment Committee should investigate them and ",hen they find 
Ii plant has grown into something that was not in the least' attended. 
they should just see what they can do by way of pruning it to resemble 
its original ideal and ideal shape. ' 

JIr. X. P. Thampan: I did not want to make a speech on the Finance 
Bill, but I only wanted to ask a question of the Honourable Member in 
charge of Educat,ion. Health and Lands in order that I might get more/.'" 
light on f\ matter which he referred to in his speech. I did not want to 
interrupt him in the midst of his speer-h. That WAS, Sir. why T fose hefore 
you called on the previous speaker. But now £hat he is absent from his 
seat, there is no lise of putting that queAtion. 

Mr. Uppi Saheb Bahadur (West COllst and Nilgiris: Muhammadan): 
It is three rather four days that we ~ave been throwing stones and missiles 
at the Treasury Benches and till this evening they remained rather un-
affected. Either they ure unable to reply to us, or they do not want to· 
reply to us, or they did not care to reply to us. They do not 
seem to treat these us serious things, they rather treat them as a 
ta.masha. Yesteraay one or two Honourable Members tlirew bombs at 
them und they seem to have h.it them and hurt them; for today I find they 
are in a way caring for us. Already some of the Honourable Members on 
the Treasury Benches have replied to our criticisms. and I hope others,. 
also will follow and give us some information and throw some light on 
mat.ters which we want from them. Sir, I quite reali"e that as a man the 
Honourable Sir George Schuster is a kind hearted gent1eman, he is a very 
sympathetic gentleman, but when he becomes Finance Member of the· 
Government. of India. he loseR HII his softness "Ind becomes vel'y hard-
hearteJ, not only unsympfithetic but even hard-hearted. In thnt mRtter. 
I only sympathise with him because he has to feed a very unsatiable 
glutton from our coffers. Every one of us knows that owing to trade de-
pression, owing to economic depression, owing to the fall in prices, every 
one of us including Sir George Schuster has to reduce his own budget. 
But the only institution in tlie whole world which I find hrts not reduced 
its budget or which could not reduce its budget is the Government of 
India. Sir George Schuster, as the feeder of the Government of India, has. 
to find money. In the circumstances, I sympathise with him. He has 
to find out money, he runs out for money, he wantA t·o Amass money, be 
want,s money to feed the Civil Serviee. the Military Department, the Home. 
Department nnd several other Departments of the Government of India, 
which will not admit. of any reduction. It is said that our civil services. 
cannot be reduced because it is the irreducible Diinimum. Our military. 
'expenditure cannot be touched and our Home charges are untouchable. 
That is the position in which we find ourselves today, and that is the, 
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position in which Sir George Schuster is placed today. Anyhow he haa 
to feed all of them and it is his poor lot, it is his misfortune to meet these 
gluttonous demands. So he has to run here and there for money. It is 
unfortunate that he could not find the money in such a. way 88 to least 
li'ffect persons whom he wants to touch. He has resorted to the easiest 

. steps, that is taxing the richest directly and poorest man indirectly. This 
policy is going to bring disaster. You know t.here is trade depression in 
the country and it has brought about a situution which requires strong 
measures to be taken to prevent a disaster. Unless prompt measures 
are taken, many rich men would become !J.ankrupt und bankruptcy is 
staring in the faces of many rich merchants in the whole of India. Sir, 
at this juncture to increase the income-tax will be simply killing many of 
the merchants and ruining entirely many of the lllerehunts. The increase 
in super· tax-I understand the minimum has been reduced from Rs. 50,000 
to Rs. 40,OOO--will bring about a situation which will entirely ruin many 
rich men and will make them )Xlor. I understand that R man who gets 
more than Rs. 50,000 hereafter will have to pny l'rR. (:i.OOO more than what 
he has been now paying under the super·tax. Now, Sir, instead of trying 
to kill our trade:rs and trying to kill our business, the Honourable the 
Fin&.nce Member could have helped us in several ways. There is an in-
dustl'y which· is crying for protection, that is the leather industry and 
that industry is crying for protection. It demands an increose in the ex-
port duty on raw hides and skins, but Government hilve so far shown 
B deaf ear to that cry. From the telegrams that we have received from 
the representatives of the leather and hides industry associations, we find 
that if the Governmont do not protect them immediAtely, the result will 
be that many of them will be ruined. And, Sir, we find that, the Finance 
Member could have raised money by export "taxation. The other day 
we heard from the Honourable Members, representing the Chambers of 

·Commerce in Southern India, that the Finance Member could havc raised 
a crore of rupees without any difficulty and fit the SfLme timl" given pro-
tection to this Indian industry. Now, Sir, one of the policies of the 
Government of India, they say, is to help the agriculturists. But tney 
have really done nothing to help the Indian agriculturists. Personally 1 
have to deal very closely with the Agriculture Department of the Madras 
Presidency. What I understood from the adyice and reeommendations of 
the Agriculture Department is this. They ask us t.o increase the fertility 
of the soil by putting different manures such as phosphates, potassium, 
nitrogen and such like. For phosphates they "'tell us we must use bone-
meal. But we cannot get bone-meal because its prIce is so very high 
that it will not pay us to dress our soil with bone-meal in the existing 
circumstances. none·meal is exported to other countries and we cnnn()t 
compete with the foreign merchants in this matter. 1£ onl~' Government 
had imposed a protective duty on bone·monl nnd other Indian manures 
which ore exported from India in large qunntiticr;, it wOllld have been Q 

great help to indigenous cultivators. In this way the Finance Member 
could have helped us Rnd he could also have filled his coffers Rnd fed 
his insatiable Departments. But I find that neither the Finance Mem6er 
nor the Government of India is bold enough to touch those sources of 
income which may affect their own relations or even the relations of 
England with other countries. They want to keep up tneir good trade 
relations with other foreign countries. England S6ems to want to keep 
up her good relations with other foreign countries at the expense of India 
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:and her business. For the matter of that, the GovernmeQ"l of India is not 
bold enough to protect our industries at the expense of the good relations 

-of England with other foreign coul)tries. Bir, self-preservation is the first 
rule of life and it is the duty of the Finance Member to protect us even 
at the expense of other foreign countries. 

']'heru is another thing which I should like to b.ring before the House 
4 P.Il. 

and that concerns my own constituency. You know tha.t it 
is now nearly ten years since a great calamity passed over the 

-dietrict of Malabar, known as the Malabar rebellion. 'l'he events of the 
rebelli<-n are now a sealed book and forgotten. I do not want to rake up 
those sad incidents, but 3S a result of that unfortunate calamity, thousands 
of Mopls.hs are now undergoing imprisonment either in the Andamans or 
in jails. Rightly or wrongly they were imprisoned. I do not now wish 
t,) tit·I~. the House by narrating the way in which these people were tried 
and punished, and J do not in the least cast Rny aspersion on the judges 
or the courts that tried those caS6S. But they are there for ten years. 
They are people who might have committed crimes in abnormal times.'· I 
appeal to this Government to pardon t,hem and send them home and ask 
them to be good bOYH in future. Justice tempered with mercy is always 
more effective than justice hardened by vindictiveness. At this 
juncture let me express my heart-felt gratitude to my Hindu brethren 

in Malabar for forget.ting and forgiving the crimes that the Moplahs may 
ha"e committed on them. As .earlv as in 1924 a Hesolution was moved in 
the Madras Legif;lative Council and all the members from Malabnr, some 
of tbem who had f;uffered at the hands of rebels-I am glad one of them 
is her!' Mr. 'rhampan, who had f;uffered at their hands-appealed to the 
Madras Government to release them. He said that at least 75 per cent. 
of those who are in jail are really innocent, the real culprits being at 
large. The Home Member asked how he knew it, and he very curtly 
and tersely replied that the,v had bought off the police. My Honourable 
friend Mr. RamaRwami Muclalinr also very !'trongly supported it and 
appeuled to the Government to release these people. They are not habi-
~tual criminals but only people who perhaps committed crimes nt an 
..bnormal time when there was no law nnd no order and nothing in the 

.ccuntr,Y except chaos. So, I appeal now to this Government to move the 
Provincia.l Government, to release these people, send them home nnd make 
4;h"lT.'l happy. At the same time I must condemn the policy of Govern-
ment in trying to send their free women and children to the. Andamans. 
The Andamans aro a hell on earth. These are not my words but the Com-
mittee of Sir Alexander Cardew condemned the place in 1921 in terms 
mor:! forcible. In one sentence they explicitly said that no woman should 

1>e sel~t to the Andamans even if she agrees and even if her relatives con-
sent, it is such a. bad plaee for women. But within two or three yealS 
after that report even the magic wand of the Government of India could 
not ha.ve brought about. a, better atmosphere in the Andamo.ns so quickly. 
The.v sent the free MoplRh women and ohildren there and that ali!lo very 
'stealt.hily. In this way about a thousand frpe Moplah women aod children 
'iWere t,aken to the Andamans. Even now I understand the Bcheme is there 
'although they do not now s(!nd so many. TheRe people who are gOTerned 
by the civil laws in India. and are free in India, become prisoners and 
~IQves the moment t,hey /!,et into the Andarnans and are governed by the 
Andamans Regulations. So, I sa:v that in thE' interests of humanity at 
least the Government of India should give up that echerne, If they want 
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to colonise the Andamans the ~oplahs are there. The ~oplahs are not 
afraid to go, not only to the Andamans but to any place in the world. ~y 
people are all over the world. If the Government of India want to colo-
nise the Andamans, to recover the Andamans, let them throw them open 
for anybodv find evervbodv. I_et them advertise. As a matter of fact I 
ma.y ~lso go there and w~rk there. I know how to work in forests and I 
do business in timber. But the Government do not allow that. At least 
from the humanitarian stundpQint, I appeal to this Government to give 
up their present scheme and to throw the Andamans open for any enter-
prising Indian to go and settle and work the forests there. 

Another point, I wllnt to mention is this; everybody is raising a cry-
speaking of the H(lund 'rable Conference-for constituting his district or 
districts into a province. The one district in the whole of India which 
}laS got a different cultur(: flIld a different language from the rest of India 
is Malabar. I raise my voice here to nppeal that Malabar also should be 
set up as a seprtrftie province. Many small st.ates, such fiS Cochin. where 
there iR a Royal Family, have Legislfitive Council and a Dewan 
find an Executive Council and enjoy uutonomy. Malabar is far bigger 
than Cochin. Again Coorg is a province by itself though ~t is far smaller 
than Malabar. I therefore raise my voice here to ask that Malabar also-
should be constituted as a separate province and I hope this matter will 
receive consideration at the next Round Tablc Conference. W~th these· 
words, I close my speech. 

Several lrDnourable Members: I move that the question be now put. 

Mr. President.: It is in the hands of Honourable Members to decide 
whether they wish to close the debate now or wh;lther they want to go' 
011. I shall take their opini(ln by putting the question. The question is 
that the question be now put. 

ThE' motion was adopted. 
The Honourable Sir George Schuster (Finance Member): Sir, I believe 

from remarks which have been made bv many Honourable ~embers dur-
ing thc course of this debate that I have had' fit times at least their sym-
pathy. I think perhaps I never deserved it more than just at the present 
moment when I have got up after five days' debate in an atmosphere which, 
without !intending to put Rny critic~sm on the House, for which you Mr. 
President are responsible, is at least rather a stale atmosphere; and I have 
to get up and reply to a number of arguments advanced from every 
direction and covering practically the wholE'! field of administration of the 
Government. Sir, I have been tempted to think at times that the Opposi-
tio!} were practising something in the nature of tactics of "attrition" in 
this respect just 8S the late war was a war of attrition. I myself am not in-
the least" attrited", if that is the right word, by the result of this five days' 
debate. But, I rather feel, looking round the Benches opposite-; that 
Honourable ~embers are slightly wearied of what they have listened ro-
and thnt is mv real difficulty. I have to deal now seriouslv with It number 
of questions, a.nd I fear that Honourable Members are rather wearied, buil 
I have to choose between two courses. either respecting their immediate 
feelings and their immediate comfort or being accused of neglecting their 
arguments; and when I remember my feelings when I Bat as a Member of a 
tow on this Government Front Bench, when the Honourable the Leader of 
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the Opposition took us to task, and when I felt a sort of mixture between 
my feelings 8S a school boy as I remembcr them Ilnd my feellings as I anti-
cipate them when the last trump sounds and I stand on the day of Judg-
ment, when I remember those feelings, I am not going to risk the charge 
that I have not dealt fairly and fully with all the arguments that we have 
'heard on the other side. 'l'herefore, I must ask Honourable Members to 
bear with me while I go through a good deal of what has been said. 

In the first place I have to express my appreciation of the tone of this 
debate. At times it has wandered over a large field, but even on those 
occasions I recognise that every Membcr speaking was speaking of a sub-
ject which he had very much at heart and was taking the opportunity, 
.perhaps the only opportunity vouchsafed to him during the Session, of 

bringing forward those questions. At other times when we came down 
more closely to the :Finance Bill, I must say that I recognised a desir~_to 
.deal with the issues on their merit.s which. I think, from my own short 
e:xperience in this House. has been peculiar to this year's debate; and I 
believe Honourable Members will agree with me, who remember at least 
the last two years' discussions on the Budget, that somehow or other 
,there is now in the discussion on this question an atmosphere of rea.-lity 
which has not been prescnt before. I think the constitutional changes 
which are coming have cast their shadow before them--or rather have 
'east their light before them; and have already influenced the tone of the 
-discussions in this Assemblv. I would thank all those who have been able 
to find it possible to say ~ything in commendation of the Budget, and I 
,do not .at all hesitate to thank my Honourable friend from Bombay for 
what he said on its behalf. It is not part of my duty to follow him into 
thE! field where he dealt with the Round Table Conference and the future 
constitution of India, though I would like to say one thing and that is 
:this; that when he spoke tor the value of the idea of unity in Govern-
ment, then I think ho was saying something with which every Member 
really sympathises, in j,ha sense that any change which would lead to 
the break-up of tlJe unity of India, which has been achieved duripg the 
last century, would be a tragedy. 

Now, taking the various speeches which have been made, I should 
like to commence with that of my Honourable friend, the Leader of the 
'Opposition, He asked me a questDon; he said-and I think' he was really 
Bpeaking from hiR heart-he asked what I would do if I were in his 
plnce. That question indiclltes a spirit which I myself hearbily reciprocate, 

'for I ha~e often felt myself mentally asking him, what would he do if he 
were in mine? And I will try and answer his question as honestly as I can 
and r will be very frunk and even very indiscreet in answering it. I 
think that if I were in his place, wha.t I would do is this; I would try and 
find out what the Government really can do, and then I should concen-
trate all my efforts on forcing t·hem to do something-eomething to achieve 

·the following objects; something to show the public that the representatives 
of the public have asserted themselves; something which would really 
mp.an giving a concrete. pledge tha.t we the Government are in earnCBt, 
lIomething perhaps, if that is possible, to relieve any features in the ta.xatiOD 
'proposals which are really unjust, and something at last-and here per-
bops my friend will detect some indiscretion-something at last which win, 

'if I may put it so, gUve a jolt to the machine of Government which win 
bring home to all who are working it that they are involved in a desperate 
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economic crisis and make them feel that the.y have got to face realities. 
'l'hat, Sir, is the sort of thing which I should feel I ought to do if I filled 
the Honourable Member's role as the Leadl:lr of the Opposition, but I 
must emphasise again the point which I made at the outset that 
I would try to find out facts und not take my stand on any impossible 
claim. And, Sir, when my Honourable friend says that he proposes to vote 
for amendments which will rob the Government of six crores of revenue, 
then I say he iR taking his stnnd on aD impo!;sible claim, and I would ask 
my friend to reeollsider his position. 

Sir, it hus often been said in the course of this debate thut the Govern-
ment should t.ake Members on the other side linto their confidence. Well. 
I want to claim one thing', and that is, that in every word that I have 
saId, I have taken Honourable Members into my confidence; I have kept 
nothing back. I have said nothing which did not tell, so far as I WBS 
able to tell it, the whole truth, and apart from going into details which 
cannot be covered in a Budget speech, I really have nothing more to say. 
But, Sir, I did take an occasion last week when discussing other ques-
tions to touch upon this idea of helping Honourable Members opposite tG-
realise the truth of the situation, and here I want to refer to something 
which passed at that meeting and which, I regret, to say, appears to have 
been communicated to the Press. I feel that my Honourable friend 
bhe Leader of the Opposition deserves an apology from somebody,-I do. 
n01i know from whom-but as he has spoken to me on the subject, I feel 
that I should mention it. In the course of that discussion ana as part 
of this general idea, I suggested to the leaders who were meeting me that 
they should come with me and talk over the Army position with Hia 
Excellency the Commander-in-Chief. For various reasons my friends 
~ought at 8ny rate that at that stage nothing would be gainea by that 
course. Their reasons were, I am prepared to recognise, good reasons. 
but I venture to think that possibly that cours. might be reconsidered. I 
do not wish to say anytlhing further at any length on that Rubject now. 
but if I might refer ba('k to what I was impertinent enough to say to my 
!Honourable friend opposite as to what I would do in his place if I were 
there, I would .say that perhaps. rif I had been in his place or jf I were 
in his place now, I would follow up that oourse. The offer is still open, 
and possibly it may be fruitful to pursue it. 

Then, .Sir, my friend made another remark to which I must refer, and 
that is, he said he would like to know what is my honest opinion about 
this currency problem. Sir, I should be very glad of an opportunity to 
a:scuss this fully with my Honourable friend. There is very much to. 
be said about it, more than can be said on any occasion that I have had 
for speaking publicly upon it, but I do hope that my Honourable friend 
<loes not sug-gest that what I have said publicly does no~ represent my own 
honest opinion. (Laughter.) Sir, I waR not speaking in jest. I think this 
is one of tbe subjects which in my term of office here bas cnused me most 
anxiety and most concern, because unfortunately feeling about it has 
penetrated very deep, and I recognise that it bas been a large factor in 
the situation. not merely in the economic situation but also in the politieal 
situation. I think there is no subject to which I have given more thoughti 
and which has caused m~ more sleepless nights, Ilnd the conviction 8( 
which I have arrived bas not been arrived at easily or with a mind which 
\Vae not open throughout to consider other possible alternntives. But 
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. .....- .. .. 'b I fi d d . t' d if it i. a convlctlOn, It IS an a so ute, rm an eep convlc lon, an my 
friend would like to know or discuss with me exactly how I arrived at;. 
it and now I disposed of the arguments against it,-I recognise there Bra 
arguments, very attractive temptations, held out for immediate aavantage 
to certain classes-if my friend would likc to know how the processes, the 
mental processes through which I have passeu, I should be very pleased 
to spend a day with him on the subject. Sir, perhaps that is all I need 
lIay to my friend's remarks. They dealt with a good deal more, but on 
this particular occasion I think he will agree with me that he was attack-
ing my colleagues rather than myself. 

Then, Sir, we had a very interesting and a very full speech covering a· 
wide field from my Honourable friend the Deputy I>resident. He started 
by saying that I had Dot fully explored all the avenues of retrenchment. H& •.. 
gavo us the actual figures of the Eudget, and he said the total expenditure 
remains the same and that there is no retrenchment. Sir, I do not want 
to weary the House with figures, but when that sort of charge is made, 
I must say something in reply to it, and I venture to think that a further 
examination of the figures will convincc my Honourable frierid that every 
thing that I said was correct and that actually in civil expenditure there 
is a very substantial retrenchment shown. It is quite true that the 
gross expenditure remains about the same, in fact comparing the Eudget 
figures for 1980-81 with the Budget figures for 1981-82, there is an increase 
of 78 lakhs. But then from that you have to c!educt the Railways ana the 
military charges, and that brings down the civil expenditure figure, includ-
inf," the Posts and Telegraphs, to 44 crores 45 lakhs for 1980-81, as com-
pared with 44 crores 80 lakhs for 1981-82. That shows a reduction of 
15. From that we have to take the Debt services, so that the civil ex-
penditure, exclu~ve of the Debt services, which, I think, my friend will 
agree, represent expenditure which is not part of the field of expenditure· 
which one has in mind when one is talking of retrenchment,-deductin~ 
the Debt services, the figures are for 1980-81 Budget 26 crores 68 lakhs and 
for 1931-32 Budget 25 crores 52 Inkhs. That actuaHy shows a net re-
duction of one crore and ten lakhs in the civil expenditure. There are 
various reasons why that figure does not exactly Bgree WIth the figure of 
98 that I gave. There are certain adjustments which I have not taken 
into account, and I maintain that the figure which I gave as real retrench-
ment, of 98 in the civil expenditure, is a correct figure. 

Then, Sir, my Honourable friend dealt with the point-he quite aa-
Llitted that we could not make any immediate reduction in pay, but he 
said the Budget is divided into two headings. pRy ond pensions, and pur-
chase of stores, etc. He thougM that under the-latter heading it ought to 
be possible to make very substRntial economies because of the fall in 
prices.. But if he examines t.hc figures of the civil expenditure, he will 
find that the Bmount aVRilable for stores and that kind of expenaiture in 
the civil Budget is an extremely small amount, Bnd I think he will recog-
nise that actually on the civil Budget side there is not any room for big 
reduction owing to the fall in prices. It is true that uneler the hending of 
Civil Works, if wages go down and if costs of building go down, then we 
might have some reduction of expenditure there on that account. But so 
faf, there is no sign of B substantial fall in building prices, and in fact, 
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apart from the grain purchases for the Army, we as a Government can· 
not say that we have as yet got any direct benefit from the fall in prices. 
As regards the Army, I will come to that again because I want to deaJ 
wil,h that rather more fully. 

Then, my Honourable friend said that, although We cannot reduce 
, salliries, or at any rate, there are difficulties about that which he admitted, 
-he said, at least reorganise the Departments, and you can replace highly 
Fsid by lower paid officials. My answer to that is you cannot do that 
quickly. I quite agree-and I shall say more on this-I quite agree that 
wit,h an organised plan, with the force of public opinion behind you, with 
{\ carefully direeted work by a retrenchment enquiry, I qu.ite agree that. 
there may bo room for reduction of that kind, but I would ask my Honour-
able friends opposite to appreciate that that is not the sort of thing that 
you can do as an emergency measure, and nIl that I can do at present in 

··.dealing with the present Budget must be regarded as emergency measures. 
and the designing of plans, well organised, well thought out plans, and all 
-that sort of thing will be the function of the Retrenchment Committee. 

Turning from the criticism of the Budget, I want to say something 
about what my 'Honourable friend said on three other subjects,-the Be-
selVe Bank, our silver policy, and also contraction of currenoy. As re-
,gards the Reserve Bank, I think I may say that I agreed with practically 
everything that my Honourable friend said. I do not at the moment 
rem~mber every word that he said,-I may have missed something per-
haps-and he must not bring this up against me afterwards. (Laughter.) 
But in general I have no hesitation in saying that I agreed with practi-
cal1y everything that he said, and I entirely agree with him in his desire 
·to see a Reserve Eank Bill put on the Statute-book as quickly as possible. 
{Hf':lr. hen ... ) T wnnt to point out to him, because we are trying, at any 
rate I am trying, to faoo realities now, I want to point out to him the 
pradical rlifficultieR ,\\·ith which we Rre faced at present. It is no use 
Futting Il Reserve Rank Rill on the Statute-book unless you are ready to 
start a Reserve Bank. and it is no use startin~ a Reserve Bank, particular-
ly in difficult timeR like the present, unle88 you have got really adequate 
reserves. R.emember this. whatever the disarlvantages of Government 
control in this matter, we have throughout in the past had behind Us the 
credit, of the Recretarv of State in London. the borrowing power of the 
SecretA.rv of State in London. That has been a very substantial reserve 
behind anv currency or gold reserveR or stf'rling reRerves that we mav have 

·'had. And if we are to form 8 Reserve Bank and moke it reallv in'depen-
dent, that, bAnk hAS got a:r 111/potheBi. from the very nature of the purpose 
'in view to Atand alone. Therefore, it must stort with adequate reserves. 
'Now, J venturA to sav t.hflt. as we stand at prevent. in the present eco-
nomic disequilibrium with the violent oscillations that, are £'oing on now. 
and the uncertainties "of the future. 0111' reserves. as they stand now, ar& 
llOt f'qllflllv ndeqllnte. I Rl,nuli! not like to I'tnr£ a Reserve Bank unless 
we can get bigger reserveR than we have at present. 

How are we to get those? I think there are two WA.ys: either We sliaD 
have to b01Tow abl'oad. increRse our resources bv rRising some large loan 
abroad. or we mlll'it, make an' appeal-a n",tional Government must mBke 
an appeal to ~e Indian nation to provide gola reserves. I believe that 
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~at can be do~e, and I believe that that is what ought to be done in the 
mterests of IndIa. But I am sure my Honourable friend wiII recognise that 
we are not in a position now to make such an appeal; that that can really 
only be made by Q national Government-a national Government making 
an appeal to a new national spirit which it is hoped will flourish under a 
new constitution. As regards the other alternative, the raising of funda 
by borrowing abroad, this is not really the moment to consider such Q 

suggestion. I am sure it will be recognised that' it would not be a very 
popular move in India. There has been sufficient criticism of our sterling 
bOrrowing already, and this is not a moment when We can go with gTent 
(lOnfidence to any foreign market imd nsk for a lonn on the scale which 
would be neCeSSRry for this purpose. The political uncertainty alone is a 
fActor which I think would det,er one fl'om makinv such an effort just now. 
I have mentioned these two considerations. beCA1Ise J think thev affol'd 
real. practic!lol difficulties in the way of the situation. But in this world, 
and particularly in the financial world, conditions are apt to chRn~e ve,.,. !. 
quicklv. and at any moment some opportunity may arise. My Honourable 
friend' him!'!e,lf referred to one possible opportunity, that we might, some-
how or other a8 part of a !!'eneral arTRn!!'ement about silver, use that n8 
an opportunity for st,remrlhpning- onr I!'old reRerves. J can aRFmre my 
HonoUTRhle friend that I RhaIl be on the alert, to Ilei'l:p, nnv onnortllnitv of 
that kind, that may come alona:. hIlt for th" nre!'!"nt" T CAnnf'lt, honp~t,lv' RAY 
that I see it ItS A' Iltro'lg nrobabilitv. ThRt, Sir, is all t,hat I hRve to 
lJ&y about the Reserve Bank. . 

Then. I must snv Romethinrr sho\lt whRt thB Jf(lnOlrrRhle the DN'IIIt:v 
'rresident sAill ahout cnTTPncw contrl1"tinn. "Frf' rAfpTl'''rl t,o Rn nt'!!'1Tment 
wI1ich T hRd nsecl in m" RlICh,,,t snp",.h. in ,.,Iii"l, T "/lirT H'nt thp "r>nt,!'Ae-
fion of ollr ClIrTflnCv reRIlv ren!'eRentp~ R mUll" smaner TlP!'cpntRr.'e thRn tIle 
rAn in the wholl>sale nrice index nnmber. I onlv nut thR~ er!!l.Imt'!nt for-
wRrd as a sort of check on the situAtion. J 'quite reM2'I1iR(1 t,JlIlt; the 
Brl!'Ument cannot he R.pplied with exnctifllllf'. You CRnnot, !'!Rv t.llnt there 
hal; been a fall of RO ner cpnt-. in the wholeRI11p nriC'P!'! Rnd therf'fore our 
tmrrencv sboulcl be r",duced bv flO per cent. 'Rut whpn we find thAt the 
!nll in wholesRle nriceR hRIl heen Ilomethin~ likp flO to ~n TIp!' C1ent;, And 
the reductinn of the vRlu" of your CllTTPTlCv-T 11m ~n('n";",! nf'f11nnd. I do 
not rArnprnher the exnC1t fjl"ur('!;-hnd neen sompt·hin!!' likp lA ner cent., 
I think it Witi'! a Ronnn R.r."lrnpnt to RAV that t.hat lit, JPnFlt mAKe!'! ml~ a 
Quite .,mmn fnC'ie CR!'le thRt the cnntrRC'~ion of C'UTTenev hRR not been exceR-
eive. And I still maintain thAt ar!1'\lment,. There RrA mnny oth",. wa,'s in 
",hillh the f)OlIit·ion (,Rn hI' tp!'!ted, hut thR.t Rt le1tFlt, J think, iA one WRV of 
test,ina' whether C'ontrRC1tinn hM heen pxeellFlive. ThAn mv Ronnl1Tnhlp 
friend said if we hR"VA to 00 t,hRt in Tndia. why shnuld not thRt Ilort of 
-thin!!' hn.ppen in other countries, and then hI' q1l0ted ROme fiJ!l1TeA. Rnc1 I 
.eannot for thA life of me make ont where he !lOt them from or how they 
ocan sUT>pon. hil'! Rr~ument8. J think he sai~ t,hRt in the In~f vear tne notA 
tcircula.tion in the United States had considerably increased. 

JIr. It. Jt. 8haDm.ukham (Jhetty: If my Honourable frien~ does not 
.mind . my interruptin/O\' him, 1 got this information from a tAbulated Iltnte-
ment in one of the financial papers in India, which I will paRS on to mv 
1H'ononrlible friend. In mRlOnl2' that comT>ll.rison, I did not takA only onp 
',year but t~e ~from March 1926 to Deoember 1980. In that periOd 
l- " '.' • 
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we have contraoted by 20 per oent of the net volume of our curr~1. 
while the United States has increased the currency during that ,eriod 
by, 4 per cent. and Japan by 19 per cent., while in England the contraction 
has been to the extent of one-half of one per cent. 

'!'he HODourable Sir George Schuster: I am afraid I had not heflrd 
my Honourable friend exactly. I thought he was referring to the 188~ 
year, but still even on his figurea I veuture to state that his ariu,mel'lt 
really does not carry him where he wBnts it to carry him. Now. in t'h;e 
first place, as regards the United States, the figures which he ilusing 
refer only to the Federal Reserve Bank not,<as. But there are many othet' 
kinds of notes in circulation in the United States, of which we have no 
reoord at all.' There are many other kinds of noteB and alBO other coins 
in oirculation and you cannot 'take the Federal Reserve Dote :&gmes alone 
as indicating the whole picture. But there is somethiJli much mOfEl 
oogeat than that which I want to say,' and that is this, that if yo~ make 
a comparison between countries like the United States and EllJland ~d 
India, the real currency in England and to a great extent ill. tae United 
States also is the cheque system, which is very highly denloped. There 
is no parallel to that at all in India and therefore that alOlle makes· the 
basis of comparison not a perfect one by any means. The reaJ. COIlt.Nc-
tion and expansion in England certainly would take place in other way •• 
The note circulation is of comparatively minor importance. Now taking 
the Japan figures, as far as I can make out on the Brd April. 1926" there 
were 1,208 million yen in circulation and on the 6th Deoember, 1000, there 
were 1,111 million yen in circulation. Therefore there was a consicterable 
drop in the currency in circulation. I do not know what date my ·HODovr. 
able friend took for his comparison. I would like to call his attention 
to this. The figures show that just at the turn of t~e year there is 
·always a very rem8.!'kable expansion iII: the note circulation in Japan. 
If he looks at the figures for 1930 he will find that on 20th December, 
1930, the note circula.tion was just over 1,100 millioB -yen. On the ~7tb 
December it went up to 1,408 million yen. On the Srd January it w .. 
1,486 million yen and on the 10th January it had dropped to 1,117 million 
yen. Therefore it is quite clear that for window dressing purpose. taere 
seem to be certain operations carried out in Japan by the'Japanese banks 
just at the tum of the year; Bnd if my Hon<J\lrable friend has- happeD8d 
to take those figlItes for his comparison I think that explains where ,flbe 
increase comes from, I do not want to puraue this matter in great. 
detail now. There is no time. If we want to do that we must ltave 
'a full day's debate, but what I would say now is thi~.· There are 10 
many fnctora concerned, that unless one h&s the time to' go -hllto, . the 
whole position, it realIy is impossible to make ~mparisons. PerhaPs I 
have been to some extent myself to blame for having used ohe- pattieu.lar 
line of argument in my Budget speech. Nevertheless I maintain that 
as a test of what we have done. that argument is II. thor01lglily ~ and 
valid one, because in India which is really a primitive couritry in this 
sense, the fiuctuation in the volume of currency in circulation rmis. 'laear 
some relation to the fluctuation in the index prices. I de. not 
however suggest tha.t that is the only factOr, and if my HonoUl'able frieed 



win give me a chance of talking this matter over fully with him, I am 
p~pared to disclose a great number of other arguments with which I 
.could support 'my case that the volume of currency contraction in this 
oountry in $he last year· has not· been excessive. I will ask the House 
to tHe f!hat OD. trust for the moment and will not pursue the" matter 
furlher. 

, ~ow, aa regards silver, I ha.d, meant to say something, but the time 
_, ~ho.rt aaa.d as my Honourable friend was almost entirely on my side 
in. the matter, I do not think I need deal with his I8l'gument. The only 
th~g . I have to say is that he has suggested we might do better if we 
.(ljWducted & more, effective propaganda as to the value and the wisdom 
(If Gq!,era.ment's policy in this matter. I can only say that I wish that 
J hy my Honourable friend sitting by my side to make my case out fo~ .. 
1M. I think. he would be a most excellent advocate and' propagandist. ' 

,['.hen. Sir, I must turn to another stalwart oritio who has spoken 
on tb.ia Budget. I refer to my Honourable friend Mr. Ramaswatni 
Mudaliar. He seleoted a number of detailed cases for establishing the 
point tlhat we were not effectively pursuing retrenchment in civil expen-
ditUo1'L Now, I have looked up aU those cases and I think I can give 
him .a very eft~tive snswer to e'lery point that he made. In fact,. he 
... in a sense presented me with rather an easy front for attack in 
dlis matter. But I do not want to make too much of it, because, although 
.1oU'" u.u&I.Wll'8 ~ WLUCll 1.11:1 llUIj c.autlu U~""L.l"JOll uo HV~ r".I:'l"""U~ UUJ lit"v 
J;U.pe.w1LliW'e Qi' lW.y lUcx:etUile maue rtlCeJ.l~ly, J Ul:ili at t.lHI:i tillle Wlltln ,we 
OUI!IUIi "> be WJWwlg about economy, 1 tlilUK lilll1li lille nature ot aU ioella 
a.L1oWall.ce8 ~o whlch he reters IS Olle of toe matters lUtO WllICO a proper 
~~nt inquiry ougot to go very toorougtlly. '1:11ere1ore 1 uo not 
O11}8~ at alit to my hOllOurab!e frIend havmg referred to these cases . 
.l ~ give the facts on one or two pomts. Now, as regards the m:st 
PQint.,re1erring to the rates of pay of oilicers in the !Stores Department 
01 the :BURDa Railways. The ltovernment of India's notlticatlOn of the 
Ute. M~, to which he referred, merely embodied in ~he form of statu-
tory rulee theeDsting rates of pay of officers of the Stores pepartment 
of the Burma Railways, rates which were in force when the Burma 
Bailways were t~en ovel: by the State. It did not add a single rupee 
to the . cost of the Stores Department. On the contrary, as a matter of 
fact, by confining personal pay, which would have been drawn by officera 
of this Department, by confining that personal pay to those officers only, 
Who were in the service of the Company on the 1st of January, 1929, 
when the railway was taken over, there has actually been a saving of 
expenditure. The new officers coming in after the 1st January, 1929, 
will, in.stead. of a personal pay, draw compensatory allowances at rates 
m.entioned in tbe, Gazette NotiOcatio.n, and this will actually menn a saving 
in ,lel've allowances. Therefore, Sir, I do not think it is fair to point 
to .that as .an ,illustration of extravagance going on just at this time when 
we ought .to be economising. Then, Sir, he referred to two other caseB-; 
oneheing that of the Deputy Port Officer, Pilotage, Calcutta. The facts 
about that are these. The post was !\anctioned for three years on. a tem-
porary footing in 1927. It has now been mnde ,pe,rm,anent with. thf:! co~­
currence of the Advisory Pilotage Committee with eRect from the 18't 
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of March, 1931. No increase in pay is involved. Provision has been 
made for the post under the heading A. (4) (1): Pay of Officers, Branch 
Master and :Pilots, on page 224 of the book of Demands. The' officer is 
only a senior pilot. The Notificntion had to be issued, as all sanctions 
given under rule 232 of the Classiti.cation Rules have to be given in the 
form of a rule published in the Gazette. The pay of the post· is non-
voted and is lumped with that of such other· pilots whose pay is not 
subject to vote. So th~re again no increase of pay is involved but simply 
a notification made because the post had to be made permanent. The 
other case was that of the Director of Inspection, Indian Stores Depart-
ment. There the notification was rendered necessary as the sanctioned 
pay of the post does not carry sterling overseas pay. Mr. Cardew, 
however, was in receipt of that pay in the Railway D:epartment and 
sterling pay had to be continued to him on appointment to the Indian 
Stores Department. It was SiUlpfy a case of an offi't!er who was posted 
from one Government post to anot-hl'r who could not be deprived suddenly of 
his privileges. Sanction accordingly had to be notified under rule 282 of 
.the Classification Rules. It may Le mentioned (l take this from my 
note), that Mr. Cardew's predecessor in this post wllsa!so in receipt of 
a sterling overseas pay as a personal concession. So no incNase 01. expen-
diture was involved in Mr. Cardew being allowed to retain the sterliDg 
overseas pay, not only owing to the fact that he himself had been in 
Government service before, but also because the officer whom he was 
replacing was in receipt of sterling overseas pay, though in his case it 
had been apparently given to him merely as a personal concession. 
So that really the notification in each case was a mere formality and no 
increase in expenditure was involved. Then there IS another caae which 
perhaps has had rather more substance in it, and I would like to explain 
the facts to the House as it has been mentioned. It is about the question 
of a notification or an order by the Secretary of Stateincreaaing the 
leave pay for Governors on leave. That as '8 matter offsct Qame up 
entirely in connection with the rather exceptional arrangements whicll 
were necessary when His Excellency Sir Malcolm Hailey and His 'Excel-
lency Sir Charles Innes attended the Round Table Conference as delegatee. 
When they attended the Round Table Conference as delegat~s, not on 
leave at all but on duty, the Secretary of State considered it uPfair to 
treat their period of duty with the Round Table Conference as leave. 
Now the leave allowances for Governors are limited toRs. 4,000; while 
as a matter of fact there were many other officials there who were 
drawing much higher deputation pay than these two Governors were" and 
a really very unfair 'anomaly existed. It was necessary to make an order 
to cover' that anomaly, e,nd becal1se Governors, are not allowed to gp 
on deputation but only on leave, it was necessary to increase their leaye 
pay, but I mav note that the order is only being applied to the peri~ 
du~ing which those Governors were actually on duty at the Round. Table 
nonference. and their leave, after the conclusion of the Conference hail 
been nnd 111 being' treated as ordinary leave on the old original leave 
salarv of Rs. 4.000. Therefore this concession WIlS a purely exceptiona,1 
('once"Rion mnde to cover the period when those two Governors were 
attending the Round Table Conference on duty. 
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Then, Sir, there is another point about which & Mood m'&ll1. speakers 
haVtl had somethmg to say, and that is this. Comment has been made ~ 
the increase in non-voted expendIture. Now I think Honourable Memb~ 
are aware of whut the definition of non-voted expenditure is. 'l'ha~ is 
to SIlY, it is expeJ.l(iiture specified in section 67 -A of the Government of 
lndia Act. It covers sahll'lcs and pensions payable to persons appointed 
before the 1st of April, 19~4, by the Uovernor General in Councilor by' 
It Local Government to services or postll classified by rules under the Aot 
us superior services or posts. Now the question of framing suitable rules 
,I1S to the classification of posts 8S superior service posts has 
apparently been under considerution since 1925 in consultation with the 
Local Governments. The rules were ultimately made with the sanction 
of the SecreiufY of Stute in Council on the 15th October, 1930, and this 
has resulted in the transfer from the voted to the non-voted oategory cJc 
the salaries and pensions of oertain officers who Wel'8 appointed before 
the 1st April, HlU, because the posts that they held hQve now been 
classified as superior service posts. There is nothing racial or communal 
about this; it merely applies to these posts,-as a matt~r of fact an 
honoured Indian representative of the Finance Department who sits behind 
me t,ells me that he happens to be one of these officers whose pay used 
tu be voted but now from next year is going to be non-voted merely beCiLuse 
he. before tho clute in 1924, had been holding one of those posts which 
Ilre now classified us superior sen'ice posts. 

Dlwan Bahadur A. ll.amaswami: MudaHar: I. it a, fact that this claui-
tication is stiH going on, and that a special officer, Mr. Gladding, is now 
going through this list again and further classifying these posts? 

The Honourable S;r George Schuster: If my Honourable friend will 
allow me to defer Illy answer to that question, I will give it to him. 1 
cannot answer it off-hand, but what I want to say is this that the under-
l.vin:~ purport of all this is that we have simply canjed out, by a certain 
notification, a purel,)' technical change, and l cannot imagine it wiU have 
Rn." effect whatever on the future constitutional !issues. 

Sir Oowasji Jehangir: May I ask whether the classification between voted 
and uQn-voted is governed by the test whether the appointment is made 
by Hie Secretary of Stute or not, Rnd not by dividing posts into superior or 
otherwise? How can you do it by classifying posts as superior and other-
wise? It is only a questiou of· how a man was appointed, and it lis not a 
question of anybody being classified as belonging to a particular dass of 
post. It is all the Act. 

The HODOUl'&ble Sir George Schuster: If my Honourable friend w,iIl look 
at the Government of India Act, he will find that both criteria apply-
either appointment by the Secretary of State or holding a post in the supe-
rior services. I can assure him that the procedure ~s being correctly follow-
ed in the matter. Now, Sir, as regards the actual facts of the case, if 
HOXlOurable Members will tum to Appendix VI of the Financial Secretary's 
Expianatory Memorandum. they win see that it shows that the percentage 
of voted expenditure to the total stood at 46 during the years 1928-29 to 
'1980-31 and has dropped by just one per cent. to 45 in 1931-82, 80 that 
there has actually been only a very slight decrease in the percentage of 
voted expenditure; and I do not think it can be argued that that has au 



{-Sir George Schuster.] 
appreciable effect on the Assembly's control over expenditure which I know 
Honourable Membersthin:k is entirely unsa.tisfactory, whetherjt afteo~~ 
45 per cent. or 46 percent. of the voted 2xpenditure. 

DlwlD Bah.a4ur A.. B.&maawaml lIIud&Uar: The Honoura.ble the Fina.nce 
¥ember: knows that in making these total calculations, items of a capital 
~ure also are be:ing taken into consideration, and not merely the service 
Items., ' 
, ."1Ir. B. ShaDk~ Rau: That is the expenditure charged to revenue, whioh 
the Honourable the Finance Member was not referring to. Expenditure 
charged to capita.} varies widely from year to year. But even if that is in-
cl,uded, the variation is only 2 per cent. 
:. Sir 00"1811 leJwl&l1': The expenditure oharged to capital isnon-vgted. 

Mr. 1I. 8huw :aau: Some portion. 
Sir Oowaa11 leha.DJlr~ Only relating to servioes. 
The Honourable Sir George Schuster: I would ask the Honourable Mem-

~er not to pUlsue this question. 1 will try to analyse all the figures and give 
h4ri, an explanation ,as t.o why there has been thlS slight increase in the 
non-voted expenditure. If anybody desires to foHow up the matter fur-
ther, 1 shall be very' pleased to furnish a fuB memorandum on the subject. 
The point I wanted to make was this, that there hat! been no Q.ODSOlOUS 
mtoot going on bebiDd the scenes to shift officers from the voted . .:0 the 
non-voted category and that is, it has nothing whatever to do with raoial 
questions or anything of tha kind; it was merely certain ~ests which have 
hieen under consideration for a number of years and it is the late oomple-
tion of a process which was started in 1\l25 ..... 

, Diwan Ba.ha4ur A .. :aamaawami lIIudAl1ar: If my Honourable friend 
would forgive me, I was thinking of an expenditure like this. The inter-
est charges on non-voted item in 1930-81 was Rs. 7,70,74,000 and non-
voted item in 1931-32 is Rs. 6,58,42,000, a decrease of nearly one crore and 
22 lakhs. If you take all this into considerat;ion and take the total non-
voted expenditure 80meyears ago and the total non-voted expenditure 
!low, your proportions between the two proportions would be a 1allacious 
way of looking at the, increase of non-voted expenditure. 

Th. HOnourable Sir George Schuster: I am Bot quite sure what my 
Honourable friend's pQint is. Is it that there has really been a much 
Feater effective change which is often off-set by a drop in matters like in-
terest charges? I should like to have time to look into those points. 
These are the figures that have been supplied to me. But the facts re-
main, as I stated, that the reason for this change, thJis apparent increase 
in the non-voted expenditure, is simply the class.ification of certain posts 
aS8uperior posts which has, had to be carried out this year as part of the 
formal arrangements which were lau~lCh~d many years ago and wh;ichha~e 
taken some time to complete. It IS SImply an example of the GOTern-
moot machine working rather slowly but working surely along a course 
wPiQll was started a. lo~g. time. ago .. B!lt if my ~onou~a!>le frie~ds~­
g.eat.athat t.here ,is any sIDlster antent In li, I would like him ~ satlafy him.' 
lelf as to the facts. 
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Then dealing with these special cases, reference waa made to an extra. 

allowanoe given to the Secretary of the Central Board of Revenue. The 
Secretary is to be given Rs. 300 as overseas allowance. Tha.t is simply 
McQuse the previous Secretary. who was not an 1. C. S. officer. was re-
placed by an I. C. S. officer, whose rights included that overseas allow~ 
ance of Rs. 300. Therefore, the point I want to make is that in all these 
cases, my Honourable friend has only detected the ordinary operation of 
these rules, and it is really not fair for him to suggest that they are indica-
iiions of any lack of attention to deta.il or any lack of proper efforts to effect 
economy during the recent months. They are matters in which we have 
ao . disoretion at aU, and as I said at the beginning, if they indicate any-
thing, they /indicate that there are certain privileges and allowances which 
may possibly in themt:elves be undesirable, and which certainly can be a 
subject of enquiry by any Retrenchment Committee which is set up. •. 

Then, Sir, my Honourable friend also spoke about capital expenditure: 
My Honourable colleague, Sir George Rainy, has already dealt with that 
particular point, the particular point of the Vizagapatam harbour. There 
is only one thing I want to say about that because I want to bring h~ 
cha~e into relation with our policy and the policy for which I am respon-
sible. That particular harbour scheme was of course started in 1920-26 
long before' I personaUy ever thought of coming to India. If my HoDOUl'. 
able friend would take the trouble to go through the financial history of the 
laM two years, he would find that even he could not condemn me for not 
laying a heavy hand on the restriction of capital expenditure. It is one 
task above all others-a most unpleasant task, because it has meant restrict-
ing the railway programme-it is the one task which unfortunately I ha.ve 

-'had to tackle as one of the major factors in my financial policy. 
Then, I would turn to what was said by the Honourable the Leader 

5 P.II. of the Independent Party. He refelTed very 'largely to Army 
expenditure and based his charge on the general arguments. that the Army 
is much too large, th!!t the dangers nre exaggerated, that the addition of 
tpe Royal Air Force to the military forces has not been taken into account 
in the reduction ofi expenditure. I shall have something to say about 
that later on, and I do not want to dwell upon it n(jw~ He also m~de 8 
generao} charge against the whole system of Government administration. 
He said, "It ~s an extravagant organisation, there is great duplication in 
the working of the machine; in a sense it makes' work for itself and a 18Fge 

, number of ppsts can be cut out ". He spoke chiefly of his experience in the 
districts which, of course, is a matter for the Provincial Governments. 
But he refelTed also to what we can do in the Central Government, and 
indeed T do not think we can make anv distinction now between economy 
in. the Central Government and economy in the provinces. Of course we 
cannot make a dirert attack on the problem of the provine.es, 
but really the problem is essentially the same, because, Ill; T see it, our 
task in 'the future mURt be to find more money for the provinces and it 
IS the provinces which are going to gf't into the chief financial difficulty 
owing to the fan in the prices of agricultural commodJities. Therefore, it 
ill entirely relevltnt to talk about the provincial administration as well sS 
the Central Goverhment administration, and I think I must admit to· & 
l.Iertain amount of agreement with what was said by my Honourabl~ ~end 
about the duplication of administration. We' are probably nIl. of us pre-
l?ared to ,agree in our criticism of the system of hell,vy fileR, sen~s ,Of not,8s, ffm by ope officer, then by four 'or five others and SO on cormngby 1!,?" 
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degrees from bottom to top, and system which served as material for criti. 
cism by Lord Curzon in his trenchant notes, which though written some 
years .ago, I personally am often tempted to quo~e. as a result of my own 
expenence. Weare all agreed about that.. Rut It IS not quite easy to say 
"change the system", because there are great dangers in sorapping ruth: 
iessly or recklessly a system which works at present, and 1 do want to say 
this word of caution. But having said that, I put myself whole-heartedly 
on the side of Honourable Members opposite, and I say this is one of the 
lines of enquiry which a thorough retrenchment enqudry ought to follow 
up, and that, if I may say so, is one of the reasons why I have handled 
this whole retrenchment busines9 as I have. I do not believe in sudden 
outside enquiry which a committee ·like the Inchcape Committee carried 
out. It was very good at that time, coming after a period of war extraVA-
gance when there were big things to be cut away. But in the ordinary 
times when what you have got to deal with ds the result of years of normal 
growth and when we have got to try and adjust our machine to a new eco. 
nomic condition and a new economic level, then I think we want something 
diRerent. You do not want cuts which remove certain things which sooner 
or later will have to be replaced. Wha.t you want to do is somehow or 
other to simplify the whole machine and get it down to a lower scale of 
expenditure which will be pennanent. We have seen in 80 many cases 
of, the Inohcape cuts that they held good for a time and then the things 
wbich' had been cut away had to be replaced. We have seen-and this 
is one of the things which I have been suRering from in the last two years 
--a practical elimination of certain services for two or three years and 
then accumulated needs growing up and suddenly having to be' met, with 
claims which cannot be disposed of. That is what we want to guard against. 
We want really now to eRect real penn anent economy, a real lowering 
of the pennanerit expenditure of Government; and it' is going to be a very 
difficult task. It is a task which 1 think can only be carried out in the 
face of an emergency which gives driving force to . the inquiry, a.nd it can 
only' be carried out 'with the force of public opinion behind it. Therefore 
I have hopes from a retrenchmflht committee launched in the circumstances 
t.bat we are discussing now. 

Sir. I have got l'Ather far from any consecutive line of discussion on 
this wbject in dealing with the particular remarks of various "Peakers. 
But if I might return to the main the-me, I have been trying in the 
course of this debate to detect through all thl\t has been said a voioe of 
genuine public feeling, speaking through what Honourable' Members have 
to say, sometimell in exn.ggerated terms and li1ometimeli1 by reference only 
to particular ml\tte~ .. One ~as t,o distinguillh what ~ think one. may d~s­
cribe as genuine pubhc feehng from the representation of particular In-
terests, and I think every one will agree that one of the main notes that 
ha-ve been struck has been that, 110 far as the inoome-tax 'proposals arl' 
concemed. at least 80 far IW they hit the lowest classell, they are too 
heavy. Thn.t is one note that.1 think I have heard. ~e ot~er .is that 
the representatives of the pubhc must take tho only acbon whIch IS open 
to them, that, is to say, some fonn of restriction of new taxation, to force 
Government to recognise the public feeling that, with the preElent reduced 
level of economic vitality, the country cannot bear the present level of 
(lxpenditure. To such a message We on the Government Benches cer-
tainly could not tum deaf ears. But any response that w~ can. mak~ 
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must be limited not only by inexorable facts, but also by certain prin~ 
cipies which in the intereillts of public credit must be respeoted. ,.~8. to 
the facts, I have tried on various occasions ,to impress upon Honourable 
Members the limitations· on what we can do immediately to cut dowo 
our provision for expenditure to the lowest limit, consistently with' tbe 
public interefllt.. As to the principles, there is only one that need be mtiJlo 
tioned and that is' that the expenditure of the year must be provided far 
by straightforward and sound m~thodll. We cannot willingly leave .. 'lny 
part of it uncovered to be met by an increase in our floating debt. Cc.ui-
ing back again to the facts, I had intended tonight to do something mo~ 
'to reinforce what I have already ssid and to take the M-embers through 
certain instances of the way in which we have handled the various d0-
partment& of the civil Government. But the time is late and I think' I 
must cut out that portion of what I had intended to say. I want 
to 'say something about military expenditure, and in leaving the civil ~x- ,~' 
penditure without further remark I am strengthened by two things: first, 
because my Honourable colleague Sir Fazl-i-Husain has alreaciy said 
something about it, and secondly, because, I believe, I have detected again 
n genuine feeling on the other &ide, a recognition that as J.'egards· imme-
diate economy we cannot do very much in regard to the civil expenditure 
'this year. Perhaps we may have an occasion to discus& that mat~ 
.a~ain. 

Now, as regards army expenditure,-and here I come back to what 
was said by my Honourable friend Sir Abdur Rahim-what we have got 

. to consider here is not what we should like to do, but what we can do in 
,the immediate future for the purpose& of the present Budget. And here 
-l would ask Honourable Members to face realities with me. It is no use 
considering whether the Anny in India is too large or whether His Majes-

. ty 's Government ought to make a contribution for Imperial purposei&, 
,either a general contribution for Imperial purpo&eS or at least a surrender 
,of the capitation payments. It is no use considering these questionl, 
because we cannot deal with them at present. As to the first question, 
·the question whether the Anny in India. i& too large, that is a question 
which is going to be discussed 8S a result of the Round Table Conferenoe 
discussions, and we cannot anticipate those. On the other question, whe-

,ther Hi~ Majesty's Government ought to make a contribution for Imperial 
purposes or surrender 'the capitation payments, both these are questions 
which His Majesty's Government have definitely agreed to submit to an 
independent tribunal, as I said the other day, and that method al&owili 

. be pursued in its proper time. So really our practical concern is whether 
,the Army or the Army expenditure 8S it stands at present can be reduced 
, this' ;year.'l'o achieve this purpose therE' are two possible Illeasures, a 
, more business-like aciministrntiou on the one hand or a slowing down of 
the: re~equipment programme on the ot-her. As regards the first more 
business-like administration, I believe myself, as I have already faid. that 
the AmlY is run in 1\ sound business-like way. But there again HODour-
able Members will have an opportunity of going into that, matter, of tes~-

, ing how much ,room there is for improvement, as part of the retrenchment 
" inquiry., As . regards the second point, the quetltion whether re-egujpme~t 

can be stowed up this year, I return again to what I said at the beginnil1g 
of my speeoh th'at is to my suggestion that Honourable ~em~ent, or flo~e 
of them Ihould meet Riff Exeellency the Commander-In-ChIef aI1d hear 

, ,,'" G 
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"'hat be has got to ~ onthia partioui$.· ~stripq, I 9apO$ lJ~y ~'" 
than that at pr.esElnt, but I think the time hila CQQle W'p~q if Honou,rable 
Members intend to criticise us or refuse to accept our prop~ it is -fair 
for us to ask them to come and examine the actual facts with u, wbic)1 
We will disclose with complete and absolute franknes& to t.hem, ',l'hl\t jlJ & 
l~riuine offer, and I trust Honourable Members will take advan~e·oI. ~, 
~en, ItS regards the general Anny expenditure,. I do t\ot wiah to flog ... VMY 
.eary horse or an over· wearied Assembly 'Ii'ith further diacuwsioq of Army 
'Upenditure. But there are certain things which I tbin~ i~ is importa~. 
lhat Honourable Members should realise when they are considerigg UU, 
iyhole question in its wider aF.l}lect. I think one Line of thought on their 
.$ide ha's been that we are now facing, Q.8 regards agricultural commodities. 
n leve.! of prices which is if anything rather lower than the pre-war level; 
Ilnd Honourable Members SRy. "Here is lin Army Budget of Q2~ crores 
",herea!'! the last year before the war the Army budget was just, under 3, 
.crores. " I think Honourable Members may feel that th~t represents 
~ore nearly what the country can aifordtoday. I wonder how many hav!, 

.iried to compare pre-war Army expenditure and the pre-war ~y, wit\l 
·the Army as it exists to-day, and to consider. ext\ctly how, the increaso jil 
expenditure has come about. I would like to give Honourable Membef.8 
-a few of· the' salient factsabpui it. Actually, Bel ft\r as Indian troop~ are 
concerned, the numbers are almost e~a.ctly tne same; as far 8S Brit·ish 
'troops are concerned. in the last year before ',the w"r there were 76,000 
British troops in India; there are now 6O,OOO-,..tberefQre the total number 
of troops haEi been very much reduced. T>n tbeotller hand there have been 
a number of increases in expenditure which are e.ither unavoidable or part 
'of the policy which the Army ha~ to adopf, TPe increases of P8Y Rccount 
for about 8t crores; increases in . pensio~s which include Q.ll_ tile war peri. 
s!o~s, 8ccountror about 3l.·ci:ol'i'ls; _and then one vet)' big change, . the 
giving up of the ffilliQal". sJs~ in thelnd'iRD anny, I am tOld l is costing 
the Army new 4l croreEl.a8com.par~d wit~ bef~e the war. There you have 
tqree iooms alone .which have_l\dde~ 11i crores -to Army- expenditure. Then 

.on the .top oUhat you haye got th~Air Force,-':"'nearI:v 3 crores; and so on. 
I think these figures' are iater~&ting and . I think Honourable Membe~, 

-who wnhtte study this question, would do well to -make the~ comparison!! 
and just· see for themselves where the. difficulties come in .and ren.lis(l .t~at 
it· ig not 8 swollen army which has produceq this eX?enditur~it i!l the 
result of 8 good many adj ust.m Silt., , partly adjustments in paybroug~t 

. about by the Will', eeonomic ehaRges.partly adjustment.s in the sy&tem 
which war experience proved to be necesssry. 'l'h~p I would also hAve 
'liked to take Members throu~h the whole of the Army Budget aDd the 
. main ,headip..~8 of ihe Army Budget and let them. see exa.ctly what is the 
,importance of th08C items of I:/tores where we are supposed to 1;Ie able to 
mo.~e !ubstnntial economies. But 8S a matter of fact I will not a~pt 
to do that ton.i~ht. I would only say ~his: the total stores part of the 
Bud~etis somethin~ likeSl erores, of which only 8 Enllllll portion~t 

.. much more than about 8 quarter-represen.ts grain purch!1ses, an~ 8S.I 
have alrea.dysBid·, it 'is nnly in respeot of gl':8h~ pur~s~ •. that they. u.e ( y~~ te~ei,,~cJ the. ful}' benefit 'of the fa.1 in pricee . , " . ". . . . ." . ~ , -

'Ir Oowllil Ie_air: What about leather 8004., 
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The BODOurabl. Sir Georg. Sch1llwr: I am told."...l JJ..v. b..-~ all 
thea. thipgs yery carefully-that tbey do not see any justification -for 
puttillg down t)leir estimates under those beadings. But the whole ques-
tion is being very cllreflilly watched. If there i~ any economy we shall get 
the advantage ·;)f it, but I cannot provide in the Budget for anything leu 
than the expenditure which on all the evidence before me is likely to be 
incurred. If my Honourable friend wants to go into that question, it ie 
just one of the questions which should be followed up in more detailed dis-
ouIMon t·han is possible in this House. 

Honourable Members, who I am sure ure by new very wearied, may 
say to me that I have answered certain points, but they wi.ll /lay, "All that 
is very true, but the fact still remains that this is an appalling Budget apd 
,,'e cannot swallow it a.& it stands." I jus~ want to ask them whethef $el 
honestly feel that thi& is such an nppalling Budget: What has been it;; 
general effect on the country? Has the country been very shocked by 
the proposals that have been made? I just happened to have put (pto 
my hands aEf I was coming down a circular from a. firm of brokers is 
Bombay who generally criticise all that I do most severely, and this is wl1at 
they write in their circular of the .14th March: 

"The budget announced on the 28th Ifebruary wa. a I~d one. It L,o .t.e. 
dreaded for months, and thia dread had I·.t.arded buainelll ~n4 deprel86d securities. 
It was feared by many that the defiCit would be unbridgeable. The ealimate1 deficit 

~ved to he in accordance with the moat cOllserv~tive expectatioll8 and hal bllf!J'l 
ddJed with facile ease, with the exception of that. part covered. by ~he tra~8Ier tl'f,JIcI' 

ilway reserve. It has Ilaturally met with severe cl'lticiam 8llpecu.lly as far 48 elo:l"lq 
_ diture is concerned; and although criticiam on t·hil and on other major hoadd i~ 

certainly justUied, it mUlt be considered on the whole !Po sood budget as ita appooraDOO 
I,d to a general revival on the stock exchange, although that revival may havlS been 
..... i.t.d by the calling off of the civil disobedience campaign." 

Sir Oowasji Jeh&D&Ir: Ar~ you r«;ladiug fromPremchand Royehandlt 
;Report? 

'!'he Boaourabl. Sir George Sch1ll&'r: No, I am fiotl (Laughter.) I will 
give the name-it is Messrs. Forbes and l-unds' Heport. I think I may 
say that they are generally extremely critical of Government actions. I 
do not claim any great amhorit'y for such reports, but they must represent 
the general feeliDg of what the .. man in the stre~t" says in Bomba.y, 

. My Honourable friend shakes his head; but he cannot get away from 
the fact that Government securities have improved since then and that 
the general feeling in Bombaj' hilS copsiderably improved, Securities have 
risen; exchange is strengthened; we ha.ve been able to purchase sbouta 
million pounds worth of gold within the last few days and so on. The 
position is undoubtedly far better than it was before the Budget was 
introduced, and although I fully recognise thqt the political settlement 
has had something to do with it, I oannot ,!-ccept the charge that the 
13udget has upset people or done anything more than crente an impres-
sion that while the situation is a serious one, it has been honestl'y met, 
and that the general effect of the Bu<lget proposals is not poing to kill 
the economio life of the country. That, Sir, is my contention: 

We have also heard, and I sympathise with it to 8 very greatex{~t, 
.. great deal about .the hardships of income· tax payers. Incon;le-tl\x 
payers undoub~edly are .going to be hard 'hit; but as I have said we .re 
"h:eady in the mi4st ~f ~ very serious eeonomic crisis; and if I have to 
~"e my s:vmpdh~s te _y elaea., it ;. _ reaHy to t~e. I~OQml'-t.aJ "",. 
IDS clan but to the asricultural producer. He 18 the m&Jl wh~ ·~ 
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is hard bit and it iii bili ~a .. e .,hat we have got to cooltider; for that is 
reaHy the essence of the problem in India. 'l'he questIon is what can we 
(io~ We ClWIlO.t in t~e CentralUovt:rnment devll~e any' means directly 
to help the agrIculturISt. But whut Wu shall baveto clo--and 1 foresee 
this very cleal'1y unless there is a substuutiul improvement in the course 
of -the next year-we shall, have to devise ways for some torm of assist· 
ance to tho agriculturist through tho l'rovincial Governments. Well, if 
that is so, it may be that it is in the best interests of the country that 
income· tax charges should be increased for that purpol:!e,-Ilnd that is 
8 question which I would usk Honourable Members to put, themselves 
when they aro considerin:; our proposals in greater detail,-they havu got 
to look at India as a whole, they havo got to recognisu that we are in 
very ditlicult times, they have got to recognise that the fundamental 
pasis of everything in the country is the agricultural producer j they ha.ve 
#:,ot to face the problem that if the present 'level of agricultural prices is 
to continue, there must be some drastic rev,ision in the whole Itcil,le of 
expenditure, and then with that prospect in view they have got to decide 
what is the best course that, the .uoveOlment can ~e just in the present 
'Budget. We are not attempting to deal with thc whole problem fully; 
we cannot do .that now, but we have got to do something to carryon 
Iwhile the major issues can be studied and discussed, and I would ask 
Honourable - Members in all seriousness 'not to regard the immediate 
situation· as the worst sort of thing which thc country mny have to face, 
;but they should regard this as a preparator.y step. a step which ought to be ' 
taken now, B. step which will give us time to deal with what I call the • 
major issues. As regards the major iHsues, the review of the scale of 

;..(lovernlJlent expenditure is certainly one, and I !;hould like, just before 
I close. to sny what we propose to do us regards the pursuit of' this 

:retrenchment inquiry. 1 have had the advantage recently of discussing 
the position with the leaders of parties, ond I think we came to a fairly 
dear undcrstonding on the subject and that there was no great difference 
of opinion between us. What we have to provide for is in the first place 

,for keeping the representatives of the public in touch with what we pro-
pose to do, nnd in the second place for conducting the most effective form 

,of inquiry into the various brnnches which have to be looked into. I think 
every one recognised that different fonne of inquiry would be required for 
difierent parts of the field of expenditure. At the same time, expel't 
knowledge would, be required at many points. Honourable Membel'll 

· Bt'cepting that position wished som,ehow or other to keep in touch with 
".hat was bein~ done, ond Y think they also wished that some of the Mem· 

· bers should sit in various committees that may be appointed. In these 
,circumAtanrles, what we propose to do is AI'I fOllows. We propose the.t 
there should be anpointed a fairly large C'ommittee of the Assembly in 

'thp. nRtnre of a Select' Committee, something- perhnplI Itnalo~ous to thl'l 
Salt Committee which was l'ecenth~ npnointed.-and I think here y' am 
renl'eRp.nt,ing whRt was the ~ish of the Honourable' Members whom I Mn-

. 8ulted.-thRt the Committee' should not be elect·cd in the ordinRry way 
bv the siMle tranRferlJble vote. hut that' the Government ·",hol1ld Rele,ct 

. the namell in C'onRultBtion with the leaders of Mrties, nnd that Y sho,uld 

.mov~ B F~",olt1tion 'fol' fhe l\lmotntm"lnt of this Committee _ ,soon ·IlS 

.,.ppamble ... ainGeI.8inv.l{~Dot1rabl~ Memben. it. l1asbeen .1'tpre.eII.~ .. ,to · - ... ",. ~' 
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me that the Council of State would also like to be represented, and I 
feel sure that there would be no objection to that on the part of those 
Members of this House whom I have consulted. I would hope that we 
could have one full meeting before the end of this session at which the 
general plan could be discussed, but then I think that the most valuable 
way in which this matter could be pursued would be, that is, if this 
procedure is adopted, the most useful plan would be for the members 
of that Committee to meet us in Simla either just at the end of April 
or a,t the beginning of May. If we can have two or three weeks' inter-
val we on the Government side can really get down to preparing plans, 
and we will be able to put before the members of the Committee a well 
thought-out plan and a. well thought-out agenda, and I think then a really 
useful discussion can take place. In the meanwhile, the members of the 
Committee will have had time fully to study Mr. Jukes' Heport on the 
review of expenditure, which is now complete, and which I hope to lay 
on the table of the House in the course of the next day or 80. I think 
if that procedure is followed, it will really lead to the most efficient way 
of oonducting this whole inquiry. 

Sir, I am afraid that I have taken a great deal of the time of the 
House. I do not propose to conclude with any further appeal to Honour. 
able Members' feelings. I have not tried to make a debating speech or 
anything of tltft kind. I have tried in the time at my disposal to put 
oertain facts, eel'tain real considerations, before Honourable Members, If 
I have not been as full as I should like to have been, I think they will 
recognise the fault is not entirely mine; it has been a question of limita-
tion of time, and if, Sir, the rules of the House permitted me to make 
one speech each day on a subject of this kind, I should be able to give 
a much more satisfactory account of myself i,han I can speaking at t.his 
late hour at the end of five days. 

Dlwan Bahadur T. Rangacbarlar: Sir, before we proceed further, I 
should like t.o make nn appeal to the Honourable the Finance Member 
with reference t.o the note which he promised about voted and non-voted 
items. 

The Honourable Sir George Schuster: My friend wishes a note to be 
prepared. I will have that done at once and try and let the Honourable 
Member have it at any rate before next Monday. 

Mr. PrealdeDt: The question is: 

"That the Bill to fix the duty on salt manufactured in, or imported by land into, 
certain parts of British India, to vary certain duties leviable under the Indian Tariff 
:Act 1894, to fix maximum rates of postage under the Indian Post Office Act, 1898, 
to ~ary the excise duty on motor spirit leviable under the Motor Spirit (Duties) Art, 
1917 to fix rates of income·tax and super-tax, to vary the excise duty on keroHen!.' 
levi;ble under the Indian Finance Act, 1922, further to amend the Indian Paper 
Currency Act 1923. and to vary the excillie duty on silver leviable under the Silvor 
(Excise Duty)' Act, 1930, be taken into consideration." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock op Snturday, 
t,h(! 21st March, 1981. 
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